Par. 82.1.1.52
T

Wednesday,
17th August, 1955

S

PARLIAMENTARY
DEBATES

HOUSE OF THE PEOPLE

OFFICIAL REPORT

PARLIAMENT SECRETARIAT
NEW DELHI

Price Six Annas (Inland)
Price Two Shillings (Foreign)



CONTENTS
[VoL. IV, Nos. 1 ¢ 20 (DATED 25TH JULY TO 20TH, AUGUST 1955)]
COLUMNS

MoONDAY, 25th JuLy, 1955
Member Sworn . . . . . . . . 2919
Oral Answers to Quesuons—
Starred Questions Nos. 1 to 4, 6 to 185, 17 to 22, 24, 25, 27, 29 to 33, 36 and 37 2919 50
Written Answers to Questions—
Starred Questions thf 16, 23, 26, 28, 34, 35 and 38 to sz 2950 58
Unstarred Questions Nos. 1 to 14 . 2958 64

TUBSDAY, 26TH JULY, 1955
Oral Answers to Questions—
Starred Questions Nus. 53, 55, 56, 58, 73, 59 t) 68, 70, 72 to 75, 78 and 8o 2965—95
Written Answers to esti ns—
Starred Questicns Nos. 54, 57, 69, 71, 76, 77, 79 and 81 to 117 . 2995—3013
Unstarred Questions N s, 15 to 42, 44 and 45 . . 3013 24

WEDNESDAY, 27TH JULY, 1955
Oral Answers to Questions —
Starred Questions Nos. 118 to 125. Iz7 o :29, 131 10 134, 136 to 118 141,

142, 144 to 155 . . 3025—55
Short Notice Question No.’ . . . . . . 3055 -—59
Written Answers to Queitlom
Starred Questioas Nos. 130, 135, 139. :40, 143, I56 to 163 3059 —63
Unstarred Questions Nos. 46 to . 3064 74

THURSDAY, 28TH JULY, 1955
Oral Answers to Questions —
Starred Questions Nos. 164 to 169, 202, 170 to 172, :74 to 177, 179 to 181, 183

to 185, 187, 188 and 190 to 192 . 3075 —3103
Wn(tcn swers to Questions —
uestions Nos. 178, 182, 186, 189, 193 to 201, 203 to 216 . 3104—13
Umu Questions Nos. 74 to 91 . . 3113- 22

FRIDAY, 29TH JULY, 1955
Oral Answers to Questions —
Starred Questions Nos. 217 to 221, 223 to 227,229 to 240, 242, 245, 248 to 254 3123 --§7
Written Answers to Questions—
Starred Questions Nos. 222, 228, 241, 243, 244, 246 147. :55 to 273 . 3157 - 66
Unstarred Questions Nos. 92 to 125 . 3166 62

MONDAY 1ST AUGUST, 195§
Oral Answers to Questions —
Starred Questions Nos. 275, 277, 2Bo to 282, 285 10 292, 295 to 299 303 to 30{.

307, 309, 311, 312, 314, 276, 283, 293, 306, 313 and 308 3183 --3211
Written Answers to estions—
Starred Questions Nos. 278, 284, 294, 300, 301 and 3lo . 321113
Unst rrad Question: Nm 126 t0 147 . . 3213 22

TUESDAY, 2ND AUGUST, 1955
Answers to Questions—
Starred Questions Nos. 315 to 317, 319, 320, 322 to 332, 334. 335. 31-;. 338,
340, 342, 344 10 349, 351, 352 and 354
Written *Answers to stions—
Starred Questions Nos. gl I, 333, 336. 339, 341, 353, 355 and 356
Un-tarr:d Que tions to Nos. 14% to 167

WEDNESDAY, 3RD AUGUST, 1955
Oral Answers to Questions—
Starred Quuuom Nos. 357 to 359, 364 to 368 370 to 375. 3?7, 379 to 384. 386
t'.‘l 92, 3 398 to 4oo 3269~ 3301
tion No. 2 . . . . . . . . 3301 04
Wrmen Amwen to Questions—
Starred Questions Nos. 360, 361, 363, 369 376, 378 385, 393. 394. 396. 397,
403 10 411 and 413 to 418 . 3304 14
Unstarred Questions Nos. 19168 to 8 . . . . . . 3314 32

233 LSD—1:



(if)
‘I'HURSDA ¥, 4TH AUGUST, 1955
Otral Answers to Questions. . -
Starred Questions Nos. 419, 420, 424 to 439, 431, 432,434 (¢ 437. 440, 443,
445, 447, 450 to 456, 459 to 461 and 423
Written Answers to Questions—

Starred Questions Nos. 421, 430, 433, 438, 439, 441, 442, 444. 449 md 457
Unstarred Questions Nos. 199 to 214
FRIDAY, STH AUGUST, 1955
Oral Answers to Questjons - -
Starred Questions Nos. 463, 462, 464 tv 467, 493, 469, 468, 471 to 475, 477
to 481, 484 to 486 and 488 to 492
Written Answers to Questjons-- -
Starred Questions Nos, 470, 476, 483, 487, 494 to 496, 498 md 509 to soz
Unstarred Questions Nos. 215 to 228
MONDAY, 8TH AUGUST, 1955
Oral Answers to Questicns—
Starred Questions Nos. 504 to 506, 508 to 514, 516, 519 to 512, 526 to 531,
536 to 538, 540, 542, 544 to 546 and 548 to 550 .
Written Answers to Questions—

Starred Questions Nos. 503, 507, 515: 517, 513: 5241 525, 532 to 535! 539,
543, 547 and 551 to 560 .
Unstarred Questions Nos. 229 to 257 .

TUBSDAY, 9TH AUGUST, 1955
Oral Answers to Questions—

Starred Questions Nos. 561, 562, 564 to 567, 569, 570, 573 to 576, 578 681,

582, 584 to 590, 597, 600, §68, 592, 563, $91 md 593
Short ﬁouce Question No. 3.

Wrmen Answers to Questions—

.

.

. .

. - . . .

.

estions Nos. 571, 572, 577.8.';79, 580, 583, 594, 595, 596. 593 and 599

Uns Questions Nos. 258 to

WEDNESDAY, 10TH AUGUST, 1955
Oral Answers to Questions---
Starred Questions Nos. 601 to 603, 605 tc 615, 618, 620 to 622, 626 627,
631 to 633, 635 to 637, 639 to 642 and 644 . .
Written Answers to Questions —
Starred Questions Nos. 604, 616, 617, 619, 6:3 to 625, 639, 630, 634, 638,
643, 645 to 657, 659 and 660 .
Unstarred Questions Nos. 284 to 303

FRIDAY, 12TH AUGUST, 1955
Oral Answers to Questions—
Starred Questions Nos. 661 to 66?, 669, 672 to 678 680, 682 to 688 and 690
to 693 .
Written Answers to Quesnons-—- .
Starred Questions Nos. 668, 670, 671, 679, 681, 689 and 694 to 702 . .
Unstarred Questions Nos. 305 to 308, 310 to 312 and 314 to 343 . .

SATURDAY, 13TH AUGUST, 1955
Oral Answers to Questions—
Starred Questions Nos. 703, 704, 710, 705 to 707, 711, 713, 7I5 to 717, 719,
722, 724, 725, 730, 31. 734 735» 737t0 739: 709: 729 and '?32 :
Short Notice Question No. 4
Written Answers to Quesuons—
Starred Questions Nos, 708, 712, 714, 717, 7:3, 720, 721, 723, 726 to 728,
733, 736, 740, 279 and 302 . .
Unstarred Questions Nos. 344 to 356

TUBSDAY, I6TH AUGUST, 1955
Written Answers to Questions—
Starred Questions Nos. 741, 745, 746, 749, 753 Lo 755, 757 to 759, 763, 767,

76§, 7610, 772 to 774, 776 to 780, 7 9, 782. 734 o 7 738. 318. 497
an 4 . .

Short Notme Quemon No. 5
Oral Auswers to Questions—
Starred Questions Nos. 742 to 744, 747, 748, 7500 752, 756, 760, 761 763,

765,766, 769, 771, 775, 781, 783, 787 and 343
Unrtarred Questions Nos. 357 to 381

CoLuMNS

3333—61

3361---65
3365—72

3373—3402

3403—06
340714

3415—46

3446—S55
3455—68

3469—98
3498 —99

3499—3504
3504—14

3515—46

3547—57
3557—64

3565-—96

3596—3602
3602—20

3621—46
3646—48

3648—54
3654—60
3661—91

3691—93

3693—3701
370212



(iii)

WEDNESDAY, 17TH AUGUST, 1955 COLUMNS
Oral Answers to Questions—
Starred Questions Nos. 790 to 792, 796, 797, 799 to 809, 811, 312, 8:4 to 816,
818, 822, B23 and 825 to 829 . . 3713—45
Written Amwers to Questions—
Starred Questions Nos. 793 to 795, 793, 810, 8:3, 317, 819 to 821, 824, 830 to

8s1, 362 and 4o1 374559

Unstarred Questions Nos. 333 to 435 . . . . . . . 3760-—86
THURSDAY, I8TH AUGUST, 195§
Oral Answers to Questions—
Starred Questions Nos, 853, 854, 857 to 857, to 865 869, 870, 872, 873, 876 87-,-,
879, 881, 882, 884, 888, 855, 871, 880, 887 and 875 3787—3817
Written Answers to Questions—
Starred ,,3'1’“"“ Nos. 852, 856, 866 to 868, 874, 878 883, 885 and 836 3817—20
Unsta Questions Nos. 436 to 451 3820—28

FRIDAY, THE I9TH AUGUST, 1955
Oral Answers to Questions—
Starred Qustions Nos. 889, 893, 898, 900, 902 to 904, 906 to 910, 912, 913, 916,
917, 920, 923, 924, 926 to 928, 930, 482, 899, 894, 897, 895, 905 and 914 . 3829—s8
Written Answers to Questions—
Starred Questions Nos. 890 to 892, 896, 901, 911, 913, 9:9, 921, 9:2, 9:5 md 929. 3859—65
Unstarred Questions Nos. 452 to 472 . . 3865—74

SATURDAY, 20TH AUGUST, 1955
Qral Answers to Questions—
Starred Questions Nos. 933 t0 935,940, 941,943 t0 945,947,948, 950 0 953,95

vy
959 to 962, 968, 970, 971, K::; 975: 93:) 938,936, 9491 954> 965 and 973 . 3875-—3908
Short Notice Question and .

Written Answers to Questions—
Stnrred estions Nos. 932, 937, 939, 943. 946, 955,958, 963. 964, 966. 961, 969

. 3908—12
Umtcrred 6|.le!t10nl Nos. 473 to 513 . . . . +  3913—30

.

INDEX : 1—I74



1.OK SABHA DEBATHR::d.. 06 .02.720/s

k.uu-uQ uuuuuounnulo'

(Part—I1 Questions and Answers,)

3713
LLOK SABHA

Wednesdav, ryth August, 1955

The Lok Sabha mei ar Fleven of the Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Running Train Dacoities

*290. Chaudhuri Muhammed
Shaffee: Will the Minister of Railways
be pleased to state:

(a) the number of dacoities commit-
tcd on running trains during the period
from the 1st January to the 31st July,
1955; and

(b) the railway zonc in which the
Jargest number of dacoities was com-
mitted during the above period ?

The Parliamenttary Secretary to the
Minister of Railways and Transport
¢Shri Shahnawaz Khan): (a) Six.

(b) The North Eastern Railway.

Shri Dabhi: May I know the figures
zonal-wise ?  Also, may 1 know if any
persons  were killed or injured during
these dacoities ?

Shri Shahnawaz Khan: There were
two dacoities on the Eastern .R‘ailwa_\’.
Sir. it is a lengthy siatement and if necces-
sary I will read it out.

Mr. Speaker: Is it not necessary ?

Shri Bhagwat Jha Azad: What is
the percentage of such cases in which the
sulprits have heen detected and punished ?

Mr. Speaker: [ wish to clarify a
position which is a constitutional one. In
vespect of such cases the hon. Members
of the House will be pleased to scc that this
is not a railway responsibility—prevention
of dacoities and all that. Dacoities arc
Jdue to dacoits or conditions in the parti-
cular region through which the railway
is passing being not what it should be and
that is primarily a law and order question
of the State through which the railway
is passing. Therefore. details should not
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be gone into and questions should only
be put 1o sec as to how the situation is in
different parts of the country and what
arrangements the railway have made for
giving protection to the passengers in caswe
the dacoits come. It is not their business
Lo organisc law and order position on all
the tracts through which the railway passes.
That T think is the constitutional position

and I should likc to know whether that is
the position.

The Deputy Minister of Railways
l-nd Transport (Shri Alagesan): Yxact-
v,

Mr. Speaker: Therefore, it is no
usc going into such details.

Shri Bhagwat Jha Azad: What
about the railway police that have been
cmployed at a huge cost by the Govern-
ment ?

Mr. Speaker: Thc hon. Mcember
will realise that ordinary thefts in running
trains or thefts from the yards will stand
on a different footing from  dacoities.
It 1s  not that dacoits usually
travel in running trains and it is not the
responsibility of the railway police to sce
that among the passengers no dacoits get
in.  So, we will go to the next question.

Shri Punnoose: Whart was the tigure
for 1954 and how does it compare with the
figure for this vear? Thosc figures, I think
can be given.

Mr. Speaker: If hc has got the
figures I have no objection; but I do not
propose to allow any more questions on this,

Shri Shahnawaz Khan: The number
of dacoities from 1st January, 1954 to 31st
July, 1954 was 8 and for the corresponding
period in 1955 the figure is 6.

Chaudhuri Muhdmmed Shafice:
One question more, Sir.

A whfAEi 1 T & fag Yax
feqrss= A #av TAwTH femr ¥ 7

Mr. Speaker: 1 would ‘ot allow
that question.
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Oilseeds Crushing Industry

*791. ShriDabhi: Willthe Minister
of Food and Agriculture be pleased
to statc:

(a) whether the Oilseeds Crushing
Industry Inquiry Committee has sub-
mitted its report to Government ; and

(b) if so, the main recommendations
thercof ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) No.

(b) Does not arise.

Shri Dabhi: May I know when the
report is likely to be submittted ?

Shri P. S. Deshmukh: It will not
take long; by the month of October or
November it will be submitted.

Shri Dabhi: May I know whether
Government propose to levy a cess on oil
mills as recommended by the Planning
Commission ?

Dr. P. S. Deshmukh: That is onc
of the things which will be examined in
detail by this Committce.

Indian Post Offices in Tibet

*792. Shri Ibrahim: Willthe Minis-
ter of Communications be pleased to
state:

(a) whether the Indian Post Offices in
Tibet were transferred to the Postal Adminis-
tration of the People’s Republic of China:
and

(b) if so, how far the restrictions now
imposed by the Chinese authoritics in
thz postal services between India and Tibet
have effected the business community
of this country?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) With the transfer of the Indian
Post Offices in Thibet to the People’s Repub-
licof Chinaonthe 11th April 55 the money
order and value payable service were
discontinued and the parcel post scrvice
which was previously available to certain
specified individuals living in Tibet was
also given up. Post Office Savings Bank
facilities have also been withdrawn. The
cxtent to which the discontinuance of these
facilities has been disadvantageous to the
business community of this country cannot
be gauged, but there have been no repre-
sentations on this account.

ShriIbrahim: May I knmow whcther
the restrictions imposed by the Chinesc
Government are unilateral and if so, why ?
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Shri Raj Bahadur: It was by way
of mutual arrangement as agreed to bet-
ween two countries and these Post Offices
had to be transferred for these reasons.

& Se qHA T § oA A g
f fow awy ag ==, a7 N sqqeqm
s &Y g F g & i o 9w
HY £H TR 1 ¢ wyaifear gmy @t
F¢ 77 wfqew & amg ;a2
FqT 79 are § sy o e qdy #7 ar
7w ¢ fr ¥ wfemes 7 somar oy ?

»it THAEIT © FATY G A -
aw 491 Gyantse, Pharijong
and Yatung. z«w % wfrg &
qie #faw at §g gw aw Afwa
At w77 gwrw afaw  faepe Al
oY, a9 EE Afag4r 1 gz AT 3r%-
AR ARG TF a7 faamr & s
FTH FG 9 | 99 37 TFAM & FEATA-
fra & & I9via a8 THETe = rider
TaAHE & FNA FH F39 § w7 gafagr
T qefed) &1 5w #1 qave GAv Ay
grar

Gur and Khandsari

*796. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture bc
pleased to state thre effect of free licensing.
of Gur export on the price of Gur and
Khandsari 1in the country during the year
19542

The Minister of Agricultuvice Dr.
P. S. Deshmukh): Fice licersing of
Gur for export was allowed. not in 1954,
but in February, 1955. This has had
practically so eflect on internal prices of
Gur or Khandsari, becanse owjng to lack
of foreign demand, exports have becn very
meagre.

Shri Jhulan Sinha: May I know
if free licensing helped to relieve the glut
in the gur market to any extent ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain) : 1 could not
follow the question, Sir.

Mr. Speaker: Has it reduced the
glut in the market to any extent ?

Shri A. P. Jain: What does *‘it””
refer to, Sir?
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Mr. Spesker: Export,

Shri Jhulan Simhe: 1 said ‘‘frce
licensing”’.

Shri A. P. Jain: T'he cxport has been
comparatively little—about 15,000 tons.
It has certainly affected the internal market
but not to any considerable extent.

Sugar Cane Acreage

*797. Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to statce :

(a) whether it is a fact that the quan-
tity of sugar-cane crushed in sugar. factories
in the last season in Uttar Pradesh and
Bihar was the largest ever ; and

(b) if so, whether thc increase is due
to the fact that the acreage under sugar-
cane cultivation has increascd last year in
comparison with the preceding year ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) Yes, in the casc
of factories in Uttar Pradesh.

(8) The increase has been due to;
(1) increase in the acrcage under cane.

(#) higher viclds due to more fqvnurablc
seasonal conditions and intensive
development measures. and

cjii) diversion of cane from Gur manu-
facture to sugar factories owing to
low prices of gur.

Shri Bishwa Nath Roy : In view of
the answer given just now may I know
whether the Government propose 1o im-
port morc rav’ sugar this vear?

The Minister of Foodand Agriculture
(Shri A. P.Jain): We never imported
raw sugar on Government account. of
late. we have not been receiving any re-
quest for the import of raw suger and [
do not think there is much chance of im-

porting any raw sugar.

Shri Bishwa Nath Roy: May 1 know
the percentage of incCrease in sugarcanc
per acre in comparison with that of last

year ?

Dr. P. S. Deshmukh: The percen-
rage count:d comes to 24'6 per cent.
on an average.

Shri Bishwa Nath Roy: May I
know whether in view of the increased
yroduction of sugarcane, the country is
celf-sufficient in sugar?

Dr. P. S. Deshmukh : I bclicve so.
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Indigenous Medicines

*790. Shri Bhagwat Jha Azad: Will
the Minister of Health be pleased to
state

_(a) whether  Government propose to
g've protecticn to indigenous medicines
of Urani and Ayurvedic System; and

(b) whether Government have drawn
up any scheme in this regard?

The Deputy Miniaster of Health
(Shrimati Chandrasekhar): (a) There
IS no such proposal,

(b) No.

Shri Bhagwat Jha Azad: May I
know whether there has been any change
in the Government’s policy rclating to
inclusion of Ayurvedic and Unani medicines
among the modern medicines ?

Shrimati  Chandrasekhar : Unani
and Ayurvedic medicines are different from
modern medicines. How can we combine

both ?

Shri Bhagwat Jha Azad: May I
know whether this is the opinion of the
Ministry on the experts in  the co-
untry on medicines

Mr. Speaker : Order. Order. The
hon. Member will see his own contra-
diction. He wants to include Ayurvedic
and Unani medicines in the modemn
medicines. That is a question entirely
different from thc question as to whether
the Government arc going to encourage
indigenous medicines.

Shri Bhagwat Jha Azad: The inter-
pretation of thc Ministry is that thesc
systems of medicine are out-dated and they
are not given the privilege of being used
by government servants under the bealth
scheme. 1 want to know whether that
is the interpretation of Ministry.

Shrimseti Chandrasekhar: If we
know these medicines are out-dated we
will not give the encouragement that we
are giving to these indigenous medicines.

Shri Bhagwat Jha Azad: May 1
know whether the Government will give
the privilege to such of the government
servants as arc under the health scheme to
have the option of having Ayurvedic system
of treatment as well?

Shrimati Chandrasekhar: This is
a scparate question and  separale notice
should be given for ir. The particular
question that has been tabled for today is
about the protection given to indigenous
medicines.
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Shri Tek Chand: Does (Government
proposce taking any steps to ensurc the
availability of purc indigenous drugs and
medicines ?

Shrimati Chandrasekhar: We arc
taking steps.

Shri V. P. Nayar: May [ ask whe-
ther Government have any comprehensive
schemes for advancing further studiesin
ayurveds and other indigenous systems of
medicine using the appratus and instru-
ments which are available to allopathy such
as X-Ray and the clectro-cardiograph ?

Shrimati Chandrasekhar: We arc
doing all that 1s necessary about this par-
ticular aspect in the Jamnagar Institutc
that has been cstablishcd by the Central
Government.

Wagons

*8oc. Shri S. C. Samanta: Will the
Minister of Railways be pleased to
srate

(a) whether it is a fact that since April.
1954 orders have been placed on  threc
Calcurta firms for the supply of goods
wagons

(b) if so. the names of the firms and
the number of wagons for which orders
have been placed with each firm :

(c) the number of metre-gauge and
broad gauge wagons among them res-
pectively ; and

(d) when they are expected 1o be
supplicd ?

The Parliamentary Secretary to the
ter of Rallways and Transport
(Shri Shahnawaz Khan) : (a) Orders for
the supply of goods wagons have bcen
placed on 6 and not on 3 Calcutfa firms.

(bY to (d). A statement is laid on the
Table of the Sabha. [See Appendix V
annexure No. 42.]

Shri S. C. Samanta: May 1 know
whether all the workshops that were manu-
facturing the wagons before the integration
of the Indian State Railways arc at pre-
sent manufacturing the same?

Shri Shahnawaz Khan : I cannot sav
very definitcly but the nunber of work-
shops that were manufacturing wagons be-
fore the integration has since increased
very considerably.

Shri S. C. Samanta : [ wanted to know
whether those workshops that were manu-
facturing wagons before integration have
been re-modelled and wagons are being
manufactured therc itself instead of placing
orders on different firms at different places ?
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Shri Shahnawaz Khan : This is a
question of a very general nature. If the
hon., Member would specifically quote
any workshop, I shall give him the cxact
information.

The Deputy Minister of Railways
and Transport (Shri Alagesan®: Evi-
dently. the hon. Member wants to know
whether we have cut down orders on cer-
tain firms which werec making wagons be-
forc. Instead of cutting down orders.
we have increased the orders. The cap-
city which was only about 7.000 wagons
has now been increased to 15.000 wagons
and more firms have come into the ficld
for the manufacture of wagons. We have
been placing experimental orders on some
of the firms and thev have already carried
out those orders,

Shri S. C. Samanta: May [ know
the nimber of petrol tank wagons amongst
the number that has been mentioned by
the Minister?

Shri Alagesan: They arc not in-
cluded in this list.

Shri T. B. Vittal Rao: In the state-
ment. it is said that Texmaco has been given
only an order for 3,000 wagons nnd_ 9dd
whereas the others. that is, the British-
owned firms. have becn given huge orders.
for example, Braithwaites, Hudson, Jesseop.
ctc. Could T know the reasons for giving
such a low number to Texmaco?

ShriAlagesan : donotknow whether
my hon. friend is correct in presuming that
the other firms arc British-owned. Our
information is that they are now managed
by Indians with Indian capital. These
firms were old firms. They were already
in the field. manufacturing wagons. and so
their capacity is more. We arc_trying to
develop the capacity in other firms also.

Development Board for Delhi
*801. Shri Radha Raman : Will the

_Minister of Health be pleased to refer

10 the reply given to starred question
No. 1089 on the 17th March. 1955 and

state ¢

(a) whether  Governmeni  have  since
taken any decision for the setting up of
a Decvelopment Board in Delhi; and

(B if so. what will be the aims. fun-
crions and authority of the Board?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) The
question of constituting a single statutory
Planning and Development  Authority
for Delhi is still under the consideration of
the Government of India

(b, Does not arise,
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Shri Radha Raman : May I know
what considerations have led the Govern-
ment to think of forming such a Develop-
ment Authority in Delhi.

Shrimati Chandrasekhar: The re-
ason for the cstablishment of a single
unit for looking after the development of
urban areas of Delhi has been given a
number of times in answer 10 questions.
All this while. the control is being ex-
ercised by various bodies such as the Delhi
Improvement Trust, the Land and Deve-
lopment Office, the C.P.W.D.. the Ministry
of Education. Notified Area Co-
mmittees and the Ministry of Rehabili-
ration.  So it is better to have onc single
controlling authority and tht is why this
has been thought of.

Shri Radha Raman: Under the
proposal which is under contemplation.
may 1 know how many members that body
will have and whether there will be any
Chairman and whether that Chairman will
be a whole timer. a non-official or an offi-
cial ?

Shrimati Chandrasekhar : To ex-
amine in detail all thesc aspects a comunittec
has been set up and it has already submitted
a report which is under consideration.
After that is finalised. we will be able to give
the hon. Member the details about this
scheme.

Shri Radha Raman: By what time
time can we cxpect this Authority to come
into existence in Delhi?

.

Shrimati Chandrasekhar: It may

be awaited shortly.
Telex Service

*g02. Shri Heda: Willthe Minister of
Communications be pleased to state:

(a) in how many places the Telex Ser-
vice has been provided ;

(b) the advantages of this  system

1) the expenditure on such change-

over ; and
(d) in how many places this ‘M':rvicc
is proposed to be introduced during the

year 1955-56 7

The Deputy Minister of Communi-
cations (Shri Raj Bahadur’ @ (2 At
Bombay and Ahmedabad.

(b) A subscriber direcly dials other sub-
scribers in the <amc or distant towns and
sends and receives Written messages on
“teleprinter.

(¢) This 1s a new service. not a change-
over. The initial cost to Government is
approximately Rs. 9.000 per line.

\d\n Nll
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Shri Heda: Have Government fixed
any target in this regard for the current
year and if 'so, are they fulfilling the tar-

get ?

Shri Raj Bahadur This is a new
service which has been started on an ex-
perimental basis between Bombay and
Ahmedabad. For this year, we do not
have any proposal for sctting up this Telex
service between other towns.

Shrimati Kamlendu Mati Shah:
How does it compare with the telegraph

service ?

Shri Raj Bahadur : It is like an ex-
change where. instead of speaking on the
tclephone, one can dial a particular party
in the same town or in another town and
then type his message on the teleprinter
and the message 1s recorded on the other

end.

Shrimati Kamlendu Mati Shah:
I mean the expense : how does 1t compare

with the telegraph service?

Shri Raj Bahadur: The cexpenses
on rental . so far as the tclephones are
concerned, arc known to the hon. Member.
For Telex service. we started with nine
annas for a local call of three nunutes,
and Rs. 4/8/- for a trunk call three min-
utes between Bombay and Ahmedabad.
This rate bad to be reduced and it was
brought down to six anna for a local cell
and R. 3 for @ trunk call between Ahmeda-
bad ard Bombay. These charges arc
levied besides the rental which  depend
upon the distance.

Training of Nurses

. *803. Dr. Rama Rao : Will the
Minister of Health bc pleased to state:

(a) whether any foreign organisation
has offerec facilities for the training of
Indian nurses;

() if so, how many Indian nurses
are expected to be sent abroad for training;
and
~ (c) the special branches of nursing
in which these nurses wou.d be trained
in Denmark ?

~_The Deputy Minister of Healt
(Shrimati Chandrasekher) : (a) Yes.
(b) 49, out of whom 22 have alrecady
left. .
(¢) In Tuberculosis Nrusing.
) D; Rama Rao: M.nly Il knfow the selec-
tion State-wisc, particularly from And!
and Madras ? ’ ndhra

Shrimati Chandrasekhar : | have
not got herc the break-wp of the
sclection.
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Dr. Rama Rao : What steps are the
Go_vqmn;cnt taking to upgrade nursing
training in India; both in number as well
as quality?

Shrimati Chandrasekhar : Wec have
got a College of Nursing in Delhi and I
wish the hon. Member would go and see
it so that he would have a better idea of
the steps that we are taking. That will
give him a clear idea.

Dr. Rama Rao : How havc these
49 persons been selected? Have they
been selected by the Central Government

rect or with the recommendations of the
State Governments concerned ?

Shrimati Chandrasekhar : Usually
we ask the State Governments to recomme-
nd the candidates. From them, selection
1s again done here.

Shpimati Sushama Sen : What is
the difficulty in giving training in our
country itself similar to what is done in
foreign countries ?

Shrimati Chandrasekhar : When-
ever we have facilities, we train our stu-
dcnt_s hcx;c also. According to the infor-
mation given, I can tell the hon. Member
that even the UNICEF and WHO give
fellowships and scholarships for students
to be trained in India as well, wherever
there are facilities.

Indian Fertilisers

*804. Pandit D N. Tiwary : Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether it is a fact that the quality
of Indian Fertilizers is inferior to that of
mmported ones;

(b) whether any  chemical analysis
has been :nadetofind out thc manurial
value of the Indian and imported fertili-
zers; and

(c) if so, with what result?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) No, Sir.

®) Yes.

(¢) The results obtained confirm the
answer to part (a) of the question. In
fact the Indian product is more popular
and the farmers prefer it.

Pandit D. N. Tiwary : May I know
whether the Government have taken any
steps to dispel the suspicion or disillusion-
ment from the minds of the peasants that
the Indian fertiliser is inferior to the im-
ported fertiliser ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain) : There is no such
illusion or suspicion.
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Shri L. N. Mishra : May | know how
the price of the Indian fertilizer com-
pares with the price of the imported stuff ?

Dr. P. S. Deshmukh : There is not
much of difference between the ex-factory
price of the Sindri fertilizer and the pricce
of the imported fertilizer. We are of
course trying to see if we can reduce the
price of the Indian fertilizer.

Shri A. P. Jain : I may add that the
ex-factory price of the fertilizer manufac-
tured at Sindri is Rs. 270 or Rs. 275 per
ton and the C and F price of the imported
stuff is near about Rs. 295 or Rs. 300.

Shri Bhagwat Jha Azad : May I
know whether any cxperiment has been
made regarding the effects of the continued
use of this fertilizer on the productivity
of soil?

Dr. P. S. Deshmukh : Yes, Sir. By
and large we know the dangers of using it.
But if it is used with manures and so on,
there is no danger of any bad effect being
produced.
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Forestry

*805. Shri Hem Raj : Will ihe Mnis-
tcr of Food and Agriculture be pleased
to state

(a) the main features of the schemes
formulated for the development of fores-
try for inclusion in the Sccond Five Year
Plan; and

(b) the expenditure to  be incurred
thereon ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) 1 he main features
of the schemes are extension of Forest
Rescarch & Forest Education, develorment
of Matchwood plantations, preservation of
wild Life, setting upplan.s for seasoning
and trea.ing seecondary timbers, develop-
ment of modain techniques for timber
extraction, cpansion of commercial tim-
ber plantations like teak, creation of indus-
trial pintations such as wattle, blue gum
etc. acquisition of valuable private forests
and sctting up of a Forcstry Commission

at the Centre.

(b) The toral estimated cost of these
schemes is of the order of Rs. 10 crores.

Shri Hem Raj : May I know whether
the question of soil conscrvation will also

be included in this ?

Dr. P. S. Deshmukh : That is en-
crusted to the Soil Conservarion Boaids.

Shri Hem Raj : May I know the
the number of fires that have occurred so
far in the year 1954 in the forests and the
probable loss that ha¢ been caused ?

Dr. P. S. Deshmukh : The question
of forest fires is a big onc and we are not
expected to have the information about the
number of fires that took place. The Board
of Forestry and other otganisations are
tackling this issue seriously along with the
srate Governments.
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ShriT ek Chand: [sit within the con-
templation of the Government to provide
aerial haulage in the case of forests which
arc not accessible by road?

Dr. P. S. Deshmukh : We have not
gone much above the ground so far.

Shri Sarangadhar Das : May I
know if any steps are being taken to pre-
vent denudation of and poaching into for-
est  which are causing more and more scil
crosion from vear to year?

Dr. P. S. Deshmukh 3 Wc are very
conscious of the damace done by these
processes. All these efforts of ours in the
field of soil conservation in the catchment
areas of the forests ctc. are directed to
minimisc this damage.

Small Ports in Andhra

*g06. Shri C. R. Chowdary : Will
the Minister of Transport be pleased to
state;

(a) the amount sanctioned for the
development of small po'ts in Andhra
co;st under the First Five Year Plan,
an

(b) the amount spent so far?

The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Rs.7 lakhs

(b) Rs. 19,833,

Shri C. R. Chowdary : May I know
whether any amount has been spent for
developing the minor ports like Vizagapat-
nam, Kalingapatnam etc. coastal shipping
with a view to relicving the conges-
tion of transport in railways and roads ?

Shri Shahnawaz Khan : This ques-
tion is related to the development of ports
in Andhra. The only two ports at present
under consideration are Kakinada and

Masulipatam.

Shri C. R. Chowdary : May 1 know
whether Andhra Srate has submitted any
scheme to develop coastal shipping in the
East Coast ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : They
are not directly interested in the develop-
ment of coastal shippin g as such.  This is
with reference to the  development of minor
ports. A: my colleague mentioned just
now, the ports at present under considera-
tion are Kakinada and Ma. ulipatam. Evi-
dently the hon. Member is interested in
other ports as well. Itis for thc Andhra
Government  to take up the matter
and approach the Centre. if necessary, for

assistance.
Shri C. R. Chowdary : In the earlier

portion of the reply, the hon. Deputy Minis-
ter was pleased to say thar the Andhra
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Government was not interested in the
development of coastal shipping. May I
know who is really interested if this.

. 'Sln-l Alagesan : The private sector
is interested in this and rhe Centre is
trying to aid the private secror.

Shri C. R. Chowdary : May I know
the reasons why only Rs. 19,000 is spent
out of Rs. 7 lakhs sanctioned under the

First Five Year Plan ?

Shri Alagesan : The Andhra Govern-
ment have informed us recently that they
will be able to spend the rest of the
amount also before the financial yvear is
over.

Kolar Gold Fields

*807. Shri T.B. Vittal Rao: Will
the Minister of Labour be pleased to
refer tothe reply given tostarred question
No. 102 on the 26th July, 1955 and
state:

(a) whether anenquiry was held into
the causes of the incidems which took
place on the 27th May, 195¢ in the
Champion Reef Goid Mines at the
Kolar Gold Fields:

(b) if so, the details of the findings;
and

\¢) the compensation paid to cach
victim  of the accident?

The Deputd' Minister of Labour
(Shri Abid Al) : (2) Yes.

(b) The enquiry revealed that the
accident was cased by fall of 600 cubic
feet of the inner lining of a shaft verti-
cally through 378 ft. Over a cage sta-
tioned in its downward trip resulting in
the death of 10 persons and injury 1o 8
others. No one was considered to be
responsible for the mishap and the accident
has been classified as a case of misadven-
ture.

(¢) A sum of Rs. 25,100 has been
deposited by the company with the
Workmen’s Compensation Commissioner
on 13-6-55 for the dependents of the
decessed. The injured persons have
been paid a sum of Rs. 334,’:{- as com-
pensation. Information regarding com-
pensation in cach case is not available.

Shri T. B. Vittal Rao: May | know
now why 4 court o: inquiry was not
appointed to go into the cause of this
accident even though alsrge number of
workers have been involved ?

Shri Abid Ali: I do not think
that the appointment of a court of inquiry
was called for in this particular case be-
cause our inspectors have gone into the
details of the cese and we are satisRed
with  theit report.
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Shr T. B. Vaittal Rao: May I know
when the emergency regulations under
the Indian Mines Act are going to be
promulgated? It was said afew months
ago that the Government was consideling
the promulgation of emergency regulations
under the Mines Act, 1652.

Shri Abid Ali: I hope to finslise
these rules  soon.

Shri T, B. Vittal Rao : May I
know if the Government are aware of the
fsct that there hasbecn a relaxrtion in the
expenditure for safety measures in the
mines cver since the decision of the
Mysore Government to nationalise tuc
Kolar Gold Fields was announced »
It so, whet steps are Government
taking in this regard?

Shri Abid Ali: I ao not think that
the information of the hon. Member
is right. Still, T will check it up.

Shortage of Wagons

*808. Shri Raghavaiah: Will the
Minister of Rallways be pleased 10»
state:

(2) whether i1 is a fact  that duec te
short  supply of wagons the production
and despatch in the Arumugancri salt
Ficlds in Madras Statc has suffered in
recent months; and :

1b) if so, the aciion proposed 10 be
taken in the mauer?

The Parliamentat Secretary to
to the Minister of Railways and
Transport (Shri Shahnawaz Khan):
(8) and (b). A statement is laid on the
Table of the House [See Appendix V,
annexurs No.  43].

Shri Raghavaiah: May I know
whether this short supply of wagons for
the despatch of salt produced in the fields
mentioned in this question is due to
making available many wagons to the
unlicensed salt manufscturers and not
to the licensed salt manufacturers?

Shri Shahnawaz Khan: Movecment
of salt comes under two categories. One
is the zonal salt, that is, salt, the move-
ment of which is controlled by the Salt
Commissioner. It has got a verv high
priority and comes under preferential
traff ¢ schedule, item (¢). From the stete-
ment, the hon. Member must have found
out that almost all the demands were
fully met as rcgards zonal salt. There
is another type which is categorised as
non-zonal salt. ‘This is not controlled
by the Salt Commissioner. People apply
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for wugons. Twenty wagons a day are

" reserved for the Madurai district,. We
try to meet the requirements as much
#s  possitle.

Shri Raghavaiah: Muay 1 know
whether any complaints have been received
from the licensed salt producers in that
particular zone with regard to the des-
patch of the salt produced inthat area?

Shri Shahnawaz Khan: As 1
said already, the actual allotment of
wagons is controlled by the Salt Commis-
sioner and he is responsible for recom-
mending the porties concerned. T would
also like 10 submit for the information
of the House that the output of salt from
licensed factories in 1955 was 75,000
maunds and from the unlicensed factories,
the output is 705,000 maunds.
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Shri G. S. Singh: Miay I know
whether it is a fact that considerable
differences existed bztween experts as to
the suitability of this aircraft and, if so.
whether this resulted in delay in ordering.
them and postponing the delivery date Ly
two yearsy ? ’

Shri Raj Bahadur: I think jt js.
not Correct to say that considerabl: . differ-
ences in their visws existed because the
advantages of the Viscount over the
Conveir appeared to outstanding in the
ultimate analysis of things losking at
the cost of operation, the safety factor and
other relevant factors,

Air Companies

*811. Shri Ram Shankar Lal: \Vjly
the Minister of Communications he
plcased to state:

\a) the number of emplovees of the
previous  Air 'Cﬂmpﬂmcs who  have not
vet been provided with any iob.

(b) whether any representations hasve
been rc:eived from  such employees;
and

(¢) if so, the steps proposed 1o be-
taken in the matter?

The Deputy Minister of Commun;-
cations (Shri Raj Bahadur): (4) 10 (¢).
All the cmployces of the former air
companies  who  were in service prio
to 1st July, 1952 and who continued to be
in service on the 315t July, 1953 were
taken on by the respective corporations
under Scction 20 of the Air Co:porations
Act, 1953. Even othci employees who
had joined the Companies on or after
the 15t July, 1952 and who were in scrvige
on the 31st July, 1953 were taken on by
the Corporations. No retrenchment hax
since then been made by cither of the
Corporations.

st gWo qwo fEed : & 77 1Ay
AR A AET ¥ g gy



3731 Oral Answers

FIEARTA AN E, AT A Ha a6 IN A
37 | fpad ag orearda 14 § 7

st Ow wERT g FRYA
A7 F a1g foaq vreTES @ W E
Tg AT AT 4T G A AR § 0
7 & § A9 97 7@ qHA |

A g FE OFTHFTE, oY
T @Y €Y, a1 Fgr AT 41 fF o ow
FANMET FIA A AT gy, A
fova oraTéy TEAT Hq1 SrE gY AT
2 3T 39 #7 98 78 & f Al AfaRw
agre g a1 sEEATY 8 g ard @,
fam & 9 &Y qryEAT € ?

st T AeA A/
gAfrafon a7 2=d go, o «f afaaw
F@ETEE, I w1 A g0 A qreAfvE
SAEAT A ATEATAFATHT F FLAT e
FEORS F % AW afeay F
geqaa: Msfa 7 fqar 2

T gox ar¥ faa

*cgR. »t fegrew fag - |1 oA
HY g8 adqrT Fv FAT w4 fF o

(%) s@ady, eN: § VAT @
I T IHT F H/Y A AT WA ATHL
F AT Fr AT WY g8 § 2T O°
FHr g%

(") J9aQ, 1843 § 39 ¥7q
qv g U qTE fawrm & gy 9%
Ayaa aifew =g feaar  gon; o)W
(1) T fawrr v oA & g9
¥ A %1 g faa qral & sy 7 aife
gfer 2 adY wft7 3 & A= w7 e frady
27
The Parliamentary Secretary to
the Minister of Railwaxl and Transport
(Shri Shah Nawaz Khan): (a) to ().
A statement giving the required informa-

tion islai§ on the Table of the House.
{See Appendix V, annexure No. 44)

17 AUGUST 1955

Oral Answers 3732

Shri Sinbasan Singh: From the
Statement it appears tha :in 1955-56,
the number of thefts up 1o June, 1955
was 331. But the number of claims for
the corresponding period has not béen
given. May I know the reasons for not
giving these figures forthe same period ?

Shri Shabhnawsz Khan: Becausc,
before we accept  responsibility  for
paying any claims we have 10 carry
out very lengthy cnquiries 1o satisfy
ourselves whetaer the claim is » justifi-
able one.

. Shri Sinhasan Singh: Payment is
different. [ want the number of claims
so far put forward.

Stri Shahnawaz Khan: I have
not o got the number of claims pre-
ferred.  We maintain figures of claims
actually paid.

Shti Sinhasan Singh: Il'rum tke
statement 1t appearsthst since the appcint-
ment of ti.e watch and ward, the number
of clzims has increased by thousands.
In 1948-49 the cleims paid came to
7782. But. after the appointment, in the
next year the number of claims rose 10
12,668. May Iknow the reaton for the
rise after the appointment ?

Shri Shahnawaz Khan: The hon.
Member quoted the figures of the vear
1948-49 and said that the number of
clan_ms was 7000 and odd and this increase-
ed in 1949-50 to 12,668. 1 wish the hon.
Member had gone alittle further down
the statemeat and put himself more
Uptouaate. In 19§3-54, the number had
come down from 12,668 to 3,536; very
creditable.

The Deputy Minister of Railways
and Transport (Shri Alagesan): |
should like to aad that in tnat year 1949-
50, the figure included the cases relaling
to the Ex-Assam Railway too.

Shri Sinhasan Singh: The figures
for 1348-49 3lso included the ex-Assam
Railwsy figures. My hon. firiend seid
sbout the decreasc. In 1952 53, again,
it rose to 8,420.

CHAMARAJANAGAR- SATYAMANGALAM
RaiLwAy LINE

*814. Shri N. Rachiah: Will the Minis.
ter of Rallways be pleascd to state:

(a) whether it is a fact that the Govern-
ment of India have received a representa-
tion rccently from the Government of
Mysore urging for the immediate construc-
tion of a Railway line from Chamarajanagss
to Satyamangalam; and

(b) if so, the action taken in the matter ?
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The Deputy Minister of Railways
g:_:d Transport (Shri Alagesan): (a) Yes,
ir.

(b) The proposal has been noted for
consideration while selecting new lines for
construction during the Second Five Year
Plan Period.

Shri N, Rachish: May | know whether
the Government are . awarc that the
people of Mysore are extremely dissatisfied
on account of the delay in taking up this
line though the survey was made before
the integration of the Mysore State Railway
with the Central Railway?

Shri Alagesan: Ycs, Naturally. The
people of every State want several lines to
be taken up and if they are not taken up
immediately, -there is a certain amount of
dissatisfaction about it. We would like to
take up all the lines together. But, it is
not possible.

Shri N. Rachiah: May I know whether
it has come to the notice of the Government
that the Industries Minister of Mysore has
expressed a strong feeling of regret towards
the Railways Ministry as it has not taken
any step to put up any single railway
track in the Mysore State, particularly in
the south?

Shri Alagesan: It is very unfortunate
that such regional claims should be advaced
in such an unfortunate way. We would
like to give our considration to this linc.
But, the terrain is not an easy one. It is
a higly costly proposition and it is.not pay-
ing too. All these things have to be taken
into consideration.

Shri M. S. Gurupadaswamy: Just
now the Deputy Minister said the terrain
is bad and it is very costly. Was_not this
particular aspect taken into consideration
when the line was cons:dered by the late
Shri Gopalaswami Ayyangar? Was it not
propused to be implemented in the First
Five Year Plan?

Shri Alagesan: At a meeting of the
Central Board ef Transport which was
held some time early in 1952, it was decided
to take up this and it was also decided to
take up another line, viz., the Kandwa-
Hingoli line, because these two lines were
or 3::: purpose of filling up the meter gauge

f
gap-

Shri M. S. Gurupadaswamy: Was
it not sanctioned, I want to know.

Shri Alagesan: We were able to take
the other line and that work is going on,
but in this regard we are surveying another
line between Bangalore and Salem. If
this connection can be given, there may not
be any necessity to connect these two points.
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So, after the survey of the Salem-Bangalore
line is received, the relative merits of the
two lines will be considered.

Shri T. S. A. Chettiar: Has not the
Madraq Government also recommended
the taking up of this line ?

Shri :Aluelm . Perhaps they tave
do ¢, I ¢o not very well remember.,

Telephones

_*815. Sardar Iqbal Singh: Will the
Minister of Communications be pleased
to state:

(a) the number of telephones instal-
led in rural areas in the diflcrent States
at present;

(b) whether there is any proposal for
the reduction of the prclillralingl?y and
yearly fees so that rural people may be
benefited by the telephones;

(c) if so, the nature of those pro-
posals; and

(d) the steps taken by Government
to popularise telephones in villages ?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) 2,076
connected to thc trunk telephone net-
work, in addition, there are 2,036 other
telephones installed by the P & T. Depart-
ment or installed by the individuals under
licence from the P & T Department.

(b) and (c). The matter is under con-
sidcration.

(d) During the First Plan period, steps
have already been taken to extend telephone
facilities to all District and sub-Divisional
towns. Under the Second Plan, it is
proposed to extend the facilitics to further
categorics of stations to the extent possible.
In addition, telephones are installed in
other rural places wherever the proposals do
not involve any loss to the P. & T. Depart-
ment.

Sardar Igbal Singh: May | know
whether Government is aware of the fact
that the vearly rate for a telephone located
beyond a radius of five miles from a city
is Rs. 600 and within a radius of five miles
it is Rs. 3152 May I know the reasons
for this?

Shri Raj Bahadur: Thc rates are
as follows. Inside the towns we have
got a rate of Rs. 288 per annum. For rural
areas, within a radious of one mile from
the Exchange, it is Rs. 250; between onc
and two miles it is Re, 270; between
two and three miles it is Rs. 288 and so on
it depends upon that. As a matter of fact,
we are already aware of the situation and
we have appointed a committee to ration-
alise the rate structurc of teléphones,
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Sardar Igbal Singh: What is the
total number of applications received from
villagers or rural people for the allotment
of telephones, how many applications werc
rejected, and is the rejection rate comparable
to that in the cities?

Shri Raj Bahadur: As a matter
of fact, our expansion work in most areas has
gone beyond even ,thc demands made on us.
We propose to provide telephone exchan-
ges to district headquarters and connect
sub-divisional headquarters with public call
offices and now we have under consideration
the proposal to cannect tehsil headquarters
also. May be that in some cascs a parti-
cular place does not fall within any of
these three categories but any such demands
which may have come which  must
have been examined on their own merits.
If in any particular casc any such demand
has been rejected, 1 will be only too glad
1o Jook into and sec if it is justified on
the principles referred 1o above.

Sardar Igbal Singh: My question
has not been answered.

Mr. Speaker: Order, order.

Shri A. M. Thomas: May I know
whether even according 0 the present
rates Government is in a position to mect
the demand and if not, what percentage
of the demand is being met. May I also
enquire how many of the 4,000 and odd
telephone connections mcptx‘oncd by the
hon. Minister arc automatic?

Shri Raj Babadur: In the rural
areas 1 do not think we have got automatic
exchanges, may be at few places we have
the "R.AX. We have, however, now
cvolved new types of automatic exchanges
at the Indian Telephone Industries,
Bangalore for the requirements of smaller
places. These will be ten-line automatic
systems, twenty five-line automatic systems,
fifty-line automatic systems and hundred-
line automatic systems. These we propose
to instal in such places as arc served by

alternating current power, and I think in
that case the rural areas will also have the
benefit of service of automatic telephone

systems.
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Ware-Houses

*816. Shri C. R. Narasimhan: Wil
the Minister of Railways be pleased to
state.

(a) whether the attention of Govern-
ment has been drawn to the suggestion
for the provision of Railway Ware-houses
at_important stations made by Sri C.R.
Srinivasan at the Seminar on the Five
Year Plan held at Coimbatore recently; and

(b) if so, the action taken in the matter ?

The Par;hmenury Secretary to the
Minister of Rallways and Transport
(Shri Shahnawaz l&:‘ln): (a) No.

(b) Does not arise.

Shri C. R. Narasimhan: In view of
the great nccessity and the possibility of
the Railways affording these warehousing
facilities, what prevents the Government,
now that this question has been put, from
examining the matter and finding out
whether by way of an experimental measure
such facilities can be given to promote
warehouses ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): We
have a programme to expand good-shed
facilities wherever it is necessary, but the
constructior of warchouses stands on a
different footing and Railways arc not
concerned with the stocking of gencral
goods for the benefit of private merchants.
But we have, as I said, a programme of
cxpanding  good-shed facilities herever
it is found neccssary.

Honey

*818. Th. Jugal Kishore Sinha: Will
the Minister of Health be pleased to

state:

(a) whether it is fact that the sale
of adulterated honey has increased re-
cently; and

(b) if so. whether Government pro-
pose to fix grade specifications for honey ?

The Deputy Minister of Health

(Shrimati Chandrasekhar): (a) The
Government of India have no information

to that effect;

(b) A standard specification for honey..
is. however, under consideration for being
adopted in the Rules which are being
framed under the Prevention of Food

Adulteration Act 1954.

mtgﬂﬂﬁnﬁtﬁz:wmif
Fq A% ATH €Y I0F §  fa=re @
grm Y7 Fq aF FTAATE €Y FTAAy ?
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By what time will Government be able to
finalise their proposals in this matter?

Shrimati Chandrasekhar: As soon
as the rules arc framed for the Prevention
of Food Adulteration Act, 1954, we will be
able to say this.

Shri Dabhi: May I know whether there
is any test which can be applied by a lay-
man for finding out whether there is adul-
teration in honey ?

Shrimati Chandrasekhar: I will re-
quirc notice for that,

Shri V. P, Nayar: May | know whe-
ther Government arc awarc that honey is
very often adulterated by contractors who
are given a monopoly to collect honey from
the forests, as honey is included among
the minor forest products, and it is they
who start adulteration ?

Shrimati Chandrasckhar: | have
no information.
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Shri Alagesan: I think the hon. Mem-

ber refers to the suggestions that will be
made by local bodies, etc.

Mr. Speaker: His question is whether
local bodies will be given encouragement
for development of tourist traffic, or it
will be restricted only to the State Govern-
ments. .

Shri Alagesan: The U.P. Govern-

ment have sent a very ambitious programme,

The cost of it comes to Rs. 1,93,26,000.
With reference to the Buddha Jayanti that
is falling next year, we have already decided
to effect improvements, like communica-
tions, building of rest-houses etc. in four
places, namecly Sarnath, Khusinagar, Sra-
vasti and Shakasia. The total estimate for
all thesc works comes to Rs. 43,33,000.
When the State Governments send these
programmes, they take into account all
the places of tourist interest which they
want to develop within their State limits.

Shrimati Kamlendu Mati Shah:
May 1 know whether such tourist centres
are proposed to be ogcncd in Tchri Garhwal
and Pauri Garhwal ?

The Minister of Railways and Trans-
port (Shri L. B. Shastri): If the hon.
Member will see the statement which has
been laitl on the Table of the House, she
will find that a number of places from Tehri
Garhwal has  been included.
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Calcutta Port

*826., Shri H. N. Mukerjee : Will
the Minister of Transport be pleased to
state:

(a) whether his attention has been
drawn to the April, 1955 issue of the Pors
Engineer, the quarterl publication of
the Calcutta Port mmissioner’s En-
gineer Officers’ Association, wherein an
important plea is made for the setting up
of an  auxiliary port for Calcutta,
further towards the sea ; and

(b) if so, what arc his reactions to the
suggestion ?

The Parliamentary Secretary to

the Minister of Railways and Trans-

. rtb(Shri Shahnawaz Khan ) : (a)
es, Sir.

(b) The establishment at great cost
of an auxiliary pcrt at Cconkhali is not
considered necessarv  as additional port
facilities sufficient to meet allt he anticipa-
ted traffic needs of the hinterland are being
. provided at Calcutta.

Shri H. N. Mukerjee : Have Govern-
ment any reports on the advantages ac-
‘- cruing to  Hamburg in Western Germany
on account of its having an auxiliary port,
and have Government applied their mind
on the basis of such comparative study to the
possibilities of improving and expanding
the working of the Calcutta port ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : I
do not know when my hon. friend has
turned his attention to Germany from
Russia. He has based this question on a
certain statement made in a magazine called
The Port Engineer. There, it is said that
a certain auxiliary port has been very
helpful to Bremen. But here the con-
ditions differ very widely. We have stu-
died the pros and cons of it, and it appears
tha- a separate port at great cost will not be
of much use. The same facilities can be
obtained by improving the Calcutta port
itself. Thatis the result of our study.

Shri S. C. Samanta : Isit not a
fact that the rescarch station at Poona
has commented that unless the Ganga bar-
rage scheme is taken up, the passage of the
g;.:ldcu;tn port his not safe for tratr::portat on,

if so, why is the Ganga batrage not
being taken up at present ?  What
arc the difficulties that have been pojnted
out by the French experts who visited
Geonkhali in connection with this auxiliary

port ?
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_ Shri Alagesan : The hon. Member is
mixing up many things. There is no use
of raising this alarm that the Calcutta port
will be threatened if something is not
done. This alarm has been there for a
number of years. But the particular
question  whether there should be a bar-
rage constructed ati particular point is,
I think, under the consideration of the
Ministry of Irrigation.

Rolling Stock

*827. Shri K. P. Tripathi: Wil
the  Minister of Railways be pleased to
state :

(a) whether it is a fact that there is
acute shortage of engines and coaches in
Tezpur-Rangiya line ; and

(b) if so, when this shortage is expec-
ted to be made up ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
There is a shortage of engines and coaches
in relation to the traffic requirements on
the Tezpur Rangiya section of North
Eastern Railway. 0

(b) By the end of 1956.

Shri K. P. Tripathi : May I know
whether it is a fact that the coaches are so
short in this line that if one coach is sent for
repair, then the train has to go without
any replacement of that coach ?

Shri Alagesan : | have already sta-
ted that there 18 a shortage of coaches. But
1 do net know at whose expense the hon.
Member wants to causc laughter. We are
trying to give more coaches and more
locomotives to this railway.

Shri K. P. Tripathi : May [ know
whether it is a fact that in this line the en-
gines are,so0 short that on one occasion when
it was discovered that the e2gine was faulty,
it was said that it must proceed because
there was no other engine, and thus it was
left on the way ?

Mr. Speaker : Thesc are all details.

The Minister of Railways and Trans-
port (Shri L. B. Shashtri) : I am not
sure whether the hon. Member should go
by these cock-and-bull stories.

Tc_le-Communlcntion'l Rescarch Centre

*828. Shri Gadilingana Gowd :
Will the Minister of Communications
be pleased to refer to the reply given to
starred question No. 1523 on the 3oth
Scptember, 1954 and state :

(a) whether Government have since
taken any decision for the setting up of @
Tele-Communications Research Centre
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(b) whether Government have secur-
ed the Services of an cxperienced Telc-
Communications Research Officer; and

(¢) if so, to which  nationality  he
belongs and what is his salary ?

The Deputy Minister of Commu-
1Y:icadom (Shri Raj Bahadur) : (a)
es.

(b) Yes. The post of Director Te-
lecommunication Rescarch Centre,  has
Eeen filled by an experienced  Telegraph
Engineer of the Posts and Telegraphs De-
partment.

(¢) Indian. The officer is drawing
Rs. 1600/- p. m.Yas salary, thc maximum
in the pay scale of Rs. 1300—1600.

Shri Gadilingana Gowd : May I
know whether Government have any pro-
posal to send our nationals abroad for train-
ing in this rescarch work ?

Shri Raj Bahadur : At present, we
are engaged in setting up the institute
itself, including the laboratory etc. and
with the yrecruitment of necessary staff.
This particular aspect may be considered
later on.

Shri Gadilin, Gowd : May I
know the cost involved in establishing this
research centre ?

Shri Raj Bahadur : Rs. 4.4 lakhs
for equipment in the first stage of the
rescarch laboratory, and Rs. 3-34 lakhs
per year in its third year of opcration.

Shri Raghavachari : May I know
‘whether therc arc any arrangements for
advanced training in teleccommunications ?

Shri Raj Bahadur : The essential
purpose of this particular organisation is
research into the design of the equipment,
improvement of the equipment and inves-
tigation into fundamental problems and
asgcc(s of telecommunication engineering.
The question of training is hardly vithin
its scope as such.

Railway Engineering Service

*829. Sardar Akarpuri : Will
the Minister of Railways be pleased to
state :

.(a) thc‘ mgthod of recruitmen to the
Railway Engineering  Services ;

(b) whethur it is a fact that there is a
shortage of quahfled and experienced en-
gineers in the Railway Services ; and

(¢) ifso, whether there is any schcme
for the recruitment of suitable engineers
from outside ?
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The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
to (c). A statement is laid on the Table of
ilgclz.House. [See Appendix V, annexure No.
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Mr. Speaker : The hon. Member
can give the names in private, and not
mention the names here. It is no use
creating a prejudice against the masn.
He is not here to defend himself.



3748 Written Answers

Pandit D. N. Tiwary : | want te
krow whether it is a fact.

WRITTEN ANSWERS TO QUES-
TIONS

‘Taxation Enquiry Commission Report

*793. Shri Sivimurthi Swami :
Will the Minister of Railways be pleased
€0 state @

(a) whether  Government have con-
sidered the recommendations of  the
Taxation Enquiry Commission regarding
taxation of Railways property by local
authoritics ;  and

(b) if so, the decision taken in the
matter ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) :
(a) Still under consideration.

(b) Does not arise in view of the ans-
‘wer to part (a) of the question.

Canteens

*794. Shri Gidwani : Will the
Minister  of Railways be pleased to
state :

(a) whether it is a fact that Railways
are running canteens for their staff in certain
workshops and at certain important sta-
tions :

(b) whether it is ulso a fact that these
‘canteens are showing considerable losses ;
and

(¢) if so, the total loss shown by all
the canteens during 1953-54 2

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) Yes.

(b) and (c). Taking Indian Railways as a
whole there is now no loss, but there was a
loss of about Rs. 23,000 in 1953-54.

Radio and Cable Board

*795. Shri Krishnacharya Joshi :
Will  the Minister of Communi-
<cations bc  pleased to state the main
technical problems tackled by the Radio
and Cable  Board during the last year ?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur ) : A list
showing the main technical problems tac-
kled by the Board is placed on the Table
of the Lok Sabha, [See Appendix V, an-
nexure No. 47].

242 L.S.D.
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Dakota Aircraft

*813. Shri Viswanatha Reddy :
Will the Minister of Communications
be pleased to state :

(a) whether it is a fact that four Da-
kotas have been permitted to be exported
to Afghanisla\n by a private firm :

(b) whether any price has been fixed
for the Dakotas ; and

(c) if 8o, the difference between this
price and the price paid under the Air
Corporations  Act ?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur ): (a) te
{c). Ilay on the Table of the Sabha a
Statement giving the requisite informa-
tign. [See Appendix V, annexure No.
48].

Railway Hospitals

*817. Shrimati Sucheta Kgi-
palani : Will the Minister of Railways
be pleased to state :

(a) whether  Ms=dical  Officers are
available to attend the emergency cases
outside the regular working hours in the
Railway Hospitals ?

(b) if so, whether it is a fact that on
the 25th June, 1954, a patient died n
Railway Hospital at Ajmer just becausé no
immediate medical aid could be provided
to him at the time of his admission to the
Hospital :

(c) whether it is also a fact that cven
on repeated requests from different quar-
ters, no steps have been taken so far te
enquire into the whole affair ;

(d) if so, the main reasons therefor ;
and

() whether Government propose to
conduct an enquiry into the matter and
place a copy of the Report on the Table
of the House ?
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The Deputy Minister of Ratlways
and Transport (Shri Alagesam) &
(a) to (¢). A statement is laid on the
Table of the House. [S¢e  Appendix V,.
annexure No. 49].

Labour Appellate Tribunal

_*819. Shrimati Ila Palchoudhury:
‘Vils the Minister of Labour be pleased:
to refer to the reply given to starred ques-
tion No. 2316 on the 16th April,
1955 and state ;

(a) whether it is a fact that Govern—
ment have received representations from
the All-India Labour Organisations for
the abolition pf the Labour  Appcllate
Tribunal ;

d(b) if so, from which Organisations ;.
an

(c) the main and common grounds.
on which these Organisations, demand:
the abolition of the Labour Appellate
Tribunal ?

The Deputy Minister of Labour:
(Shri Abid All) : (a) and (b). Yes, from
all the four Organisations, vig., Indian
National Trade Union- Congress, Hind
Mazdoor Sabha, All India Trade Union-
Congress, and United Trade Union Cong-
ress.

(c) The main ground is that unduly
long time is taken by the Tribunals to dis—
pose of the appeals.

Post Offices at Kurnool and
Hyderabad

*820. Shri P. Ramaswamy :
Will the Minister of Communications
be pleased to state :

(a) the steps taken to raise the status
of Head Post Offices at Kurnool and Hy-
derabad to that of General Post Offices ;
and

(b) the mcasures proposed to be taken
to improve the postal, telegraph and tele-

phone facilities at these two places ?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur ): (a)
There is no justification for raising the
existing status of these Head Post Offices.

(b) A statement is laid on the Table
of the Lok Sabha [See Appendix V,
annexure  No. 50].

Standards of Gur

*821. Shri M. Islamuddin : Will
the Minister of Faod and Agriculture be
pleased to state :

(a) whether it is a fact that the Gur
and Khandsari  sub-committce spfpo.nt-
ed by the Indian Central Sugarcane Ccm-~
mittee have recommended the fixalicm



of a minimum standard quality of gu
each region and for each important

Mendi  for the sake of better marketing '

and grading ; and

(b) if so. whether such minimum
standards havé been fixed ?

The Minister of Food and Agri-
culture (Shri A. P. Jain) : (a) Yes.

(b) Not yet. The recommendation of
the Gur and Khandsari Sub-Committee
has been brought to the notice of the All-
India Khadi and Village Industries Board,
who are concerned with the development of

the Gur Industry.

Directorate of Health Services

*824. Shri Rishaing Keishing :
Will the Minister of Health be plcased
to state :

(a) whether it is a fact that in some
Part C States, Directorate of Health Ser-
vices is not in existence ;

(b) if so, thc names of the States ;
(c) the reasons therefor ; and

(d) how the Health Services in those
States are being managed ?

e Deputy Minister of Health
(Shrimnti Chandrasekhar ) : (a) Yes.

(b) (i) Ajmer.
(ii) Coorg.
(iii) Kutch
(1v) Manipur.

(c) The work in these states did not
justify the creation of a separate Dircctorat
of Health Services,

(d) In these States, the administra-
tion of Health and Medical services are
managed by the Civil Surgeon or the
Chief Medical Officer.

Quarters For P. & T. Staff

*830. Shri Keshavaiengar : Will
the Minister of Communications be
pleased to state :

(a) whether it is a fact that in some
States the Central Public Works De-
partments have found it difficult to obrain
suitable  contractors fot the construction
of houses and offices for the Posts
and Telegraphs Employees in Madhya
Bharat and other places ™

(b) whether the M. E. S. Authorities
in such Srates are in a position to execute
the  work on behalf of the C. P.
W.D.?

The Deputy Minister of Commu-~
nications (Shri Raj Bahadur) : (a)
In remote localities where communica-
tions are difficult and labour is scarce, the
C.P.W.D. have sometimes not been able to
obtain comﬁetltlve quotations from con-
tractors. is appliesto all works carried
out by the C. P. W, D. at such places and
not particularly to P. & T. works.

(b) In cases where C.P. W. D. au-
thorities are unable to obtain competitive
tenders, M. E. S. will be in no better posi-
tion as they also call for tenders from the
same source.

Post Cards

*831. Shri Kajrolkar : Will the
Minister of Communications be pleased
to state whether it is a fact that Money
Orders forms and Post Cards will be
printed in Regional Languages in areas
where Hindi is not the mother-tongue
in order to enable the non- Hindi speaking
people to fill the forms properly ?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur): There is
no intention to print Money Order forms
or Post Cards in the regional languages.

Crimes on Railways

*833. Shri Ibrahim : Will the
Minister of Railways be pleased to state
the number of thefts and robberies commit-
ted in trains in April, 1954 and in April,
1955 respectively ?

The Parliamentary bSecretaryt o
the Minister of Railways and Trans -
port (Shri Shahnawaz Khnn)

Goods and Pas-
senger April April
trains 1954 1955
" Robberies 3 s
Thefts 446 425

Audit Report Railways

*833. Shri Gidwani: Will the
Minister of Railways be plcased to state @

(a) the total number of cases pointed
by the Audit Department to the different
Railways involving other payment of pay
and allowances during the year 1953-54 3

(b) the amount involved in these
cases; and
(c) the amount of over-payment since

recovered from the . official concerned

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
2,884.

(b) Rs. 1.89,334/-.

(¢) Rs. 74.448/-.



Pathankot —Madhopur Rail Link

Shri Krishnacharya Joshi :
*834. {Shri P.N. Rajabhoj:

Will the Minister of Rallways bc
pleascd to state whether the construction of
the Pathankot ---Madhopur line has been
completed ? :

The Parliamentary Secretary to
the Minister of Raiwlays and Transport
(Shri Shahnawaz Khan ): Not yer,
Sir.

Sugarcane Price

*835. Shri Jhulan Sinha: Will
the Minister of Food and Agriculture
be pleased to state :

(a) whether the resolution of -the
Indian Central Sugarcane Committee
regarding sugarcanc price adopted on
the 26th  February, 1955 at New  Delhi
has been considered by  Government ;
and

(b) if so, whether any decision has
been taken regarding the fixation of su-
garcane price for 1956-57 before the com-
mencement of the sowing season of the
Adsali cane ?

_ The Minister of Food and Agricul-
ture (Shri A. P, Jain ) : (a) Yes.

(b) Fixation of price before the sowing
of the Adsali cane is considered neither
feasible nor worthwhile.

Unemployment

*836. Pandit D.N. Tiwary: Will
the Minister of Labour be pleased to
state :

~ (a) whether it is a fact that the in-
cidence of unemployment is the highest
in Bihar ; and

(b) the name of the Stare where the
disparity between the re-istration at and
employment through  the Employment
Exchanges is the greatest ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No accurate in-
formation regarding the incidence  of

unemployment in different States is available.

(b) Mysore State

Sheep Husbandry

*837. Shri Hem Raj: Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether Government have for-
mulated any scheme for the development
of sheep husbandry ?
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(b) if so, the main features of the
scheme . and

(¢) the amount to be spent thereon ?

The Minister of Food and Agri-
culture (Shri A.P. Jain : (a) Yes.

. (b) and (c). A statement is laid on the
I'able of the Sabha. [See Appendix V,
annexure S,

Ticketless Travelling

_*838. Shri N. Rachiah: Will the
Minister of Railways be pleased to sta-
te.

(a2} whether it is a fact that Govern-
ment have issued a directive to all Tra-
velling  Ticket Examincers in the Southern
Railway (Mysore Region) that they
should find out ricketless travellers cvery
day;. failing which they will be penalised;
and

~(b) if so. whether it is a general rule
throughout the country ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan ) : (a) No
such dircctive has bee” issued. The work
of each Travelling Ticket Examiner on the
Southern Railway is however, assessed
periodically by a comparison with the ave-
rage ecarnings of his Squad, and those who
regularly fail to collect excess fares even
upto 70 per cent or 80 per cent of their
Squad average are suitably taken up with.

(b) Aitthough there is no such general
rule applicable overall railways. Rail-
ways have their own practical strandards for
judging the efficicncy of the Ticket Chec-
king staff.

Overbridges

*839. Dr. Rama Rao : Will the Mi-
nister of Transport be pleased to state

(1) the number of overbridges at level
crossings in Andhra for the construction of
which loans have been sanctioned to local
authoritics ; and

(b) the amount sanctioned for each
bridge ?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan) : (a) and (b).
The Government of India have approved of
the grant of a loar of Rs. 1-9 lakhs 1o the
Guntur Municipality to meet their share of
the cost of construction of an overbridge in
place of the existing level crossing at mile
o/4ofthe Guntur-- Amaravati Road within
Guntur Municipal limits. A request for
increasing this Joan to Rs 2-7s lakhs has
been received and is under consideration.
No loan has been approved for any other
local authority in the State.
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Oil Cakes

*841. Th. Jugal Kishore Sinha : Will
the ﬂinistcr of Food and Agriculture
‘be pleased to state :

(a) the annual production of oil cakes
and their annual requirements for various
purposes;

(b) the reasons for liberalising the ex-
port of Cotton sced oil-cakes; and

(c) its effect on internal demand ?

The Minister of Food and Africul-
ture (Shri A. P. Jain) : (a) The pro-
duction of the five major oilcakes (viz.
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groundnut, rapc and mustard, linseed, se-
samum and castor Cakes) during 1954-55
is estimated at about 24.3 lakh tons.
Precisc information regarding requircments
for various prurposes is not available.

(b) The reasons are: (i) considerable
increase in internal production of oilcakes
and cottonsced in the last two years without
corresponding cxpension in eflective de-
mand leading to a downward trend in
prices of vilsceds and  oilcakes ; and (ii)
to encourage  cottonseed crushing in the
country.

(¢) Export of cottonseed cake (as also
of all oilcakes) in the last few months does
not seem to have had any adverse effect on
the availability of cattle feeds for domestic
consumption.

Telegraph Line in Assam

*842. Shri K.P. Tripathi: Will
the Minister of Communications be
pleased 1o state :

(a) whether it is a fact that there is
only one telegraph  line from Tezpur,
Dhckiaguli, Mazbat and Tangla to
Gauhats ;

(b) whether duc to this, there is a great
congestion on this line ; and

(¢) if s, whether Government pro-
pose to provide an additional telegraph
line there ?

The Deputy Minister of Commu-
nications (Shri Raj Bahadur ) : (a)
There are three lines ;  Dhckiajuli, and
Mazbat work on one circuit with five other
stations and Gauhati and Tezpur having
large traffic work on two other circuits.
Tangla works Gauhati on a different line
with other stations,

(b) There is some congestion  but
it will now be cased as a new circuit bet-
ween  Tezpur and Gauhati, has beea
provided.

(c) No.
Tuticorin Port

. Shri C.R. Narasimhan :
843 { ShriS.V. Ramaswamy :

Will the Minister of Transport be
pleased to state :

(a) whether it is a fact that proposals
have been submitted by the Tuticorin
Port Trust for the expansion of the Port
into a decp-sea Harbour ;

(b) whether it is a also a fact that the
Port  Trust Board hag expressed its
readiness to bear  the major  portion
of the financial responsibility and has
sought Central aid for the balance :
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(¢) whether the State Government
have made any representatijon in the matter ;
and

(d) if so, the decision taken by the
Central Government in the matter ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
The Government of Madras have included
in their draft Second Five Year Plan a
scheme for the development of the Port
of Tuticorin into a 20 ft. deep harbour.

(b)and (c). The Government of India
are informed that the manner of financing
the scheme is under consideration by the
State Government.

(d) The inclusion of the project in the
Second Five Year Plan is under considera-
tion by the Planning Commission.

Wagons Supply

*844. Shrimati Sucheta Kri-
palani : Will the Minister of Railways
be pleased to state :

(a) the total daily quota of wagons
allotted to Nagpur Division for the trans-
portation of bidi leaves to other States :

)

(b) whether it is a fact that Govern-
ment have reccived representations for am
increase in the quota as the present quota
is totally insufficient to cope with the de-
mand ; and

(c) if so, the action taken or proposed
to be taken in the matter ?

The Parliamentary Secretary to
the Minister of Railways and Transport
(Shri Shahnawaz Khan ): (a) A quota
of three wagons per day for traffic in bidi
leaves originating on the Nagpur Division of
the Central Railways to any destination is st
present in force.

(b) Yes.

() ‘The commodity quota for moves=
ment of bidi leaves from Nagpur Division
was increased from two to three wagons
per day from July, 1955 onwards. In ad-
dition, ad hoc assistance is also given
whenever possible with due regard to the
overall requirements to be met.

Floods

*845. Shri Bhagwat Jha Azad :
Will the Minister of Rallways be pleased
te state :

(a) the number of cases in different
States where railway lines have been washed
away due to fivods in 1955 so far ;

. (b) the number of cases where line;
have not yet been restored ; and
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(c) whether there is any casc where
the railway tracks have been washed away
completely ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawaz Khan ): (a) At
48 places on the Northern and 15 places
on the North-Eastern Railways. State wise
information is not available.

(b) At 4 places on the Northern and 4
on the North-Eaestern Railways.

(¢) No.

Military Cars

*846. Shri Gidwani : Will the
Minister of Railways be pleased to
state :

(a) the expenditure incurred on the
maintenance of | Military cars during
1953-54 ; and

(b) the amount recovered from the
Defence Organisation for the use of these
cars during the same period ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
‘I:Jm available as no separate account is

ept.

(b) Rs. 3.24 lakhs approximately
as  ‘on account ’* payment for intercst,
depreciation and maintenance. The ac-
counts have however not been [finalised.
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Trala Punctuality

*848. Pandit D. N. Tiwary : Will
the Minister of Railways bec pleased to
state :

(a) whether Government are aware
‘¢hat the time table on the North Eastern
Railway introduced from the 1st April,
1955 was framed in such a way that very
few trains between Katihar to Go-
rakhpur and wvice versa could run to correct
timing from April to June;

(b) whether the trains to Pahleza
vGhat could never observe correct timings ;
and

(c) if so, the action proposed to be
taken in the matter ?

The Parliamentary Secretary to
the Minister of Railways and Transport
{Shri Shahnawaz Khan ): (a) to (c).
.A statement is laid on the Table of the
House. [See Appendix V, annexure
No. s52.].
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Amraoti and Nagarjuna Konda

_*8g0. Dr. Rama Rao: Will the
Minister of Transport be pleased to refer
to the reply given to Starred Question No.
105 on the 26th July, 1955 and state:§,

(a) whether Government are aware
that Nagarjuna Konda has the relics
of the Buddhist University and was the
headquarters of the great Buddhist scho-
lar Nagarjuna, and exponent of Ma-
hayana schoo! of Buddhism ; and .

(b) if so, why these famous Buddhist
University Centres at Amraoti and Na-
garjuna Konda in Guntur District (An-
dhra) have not been included for deve-
lopment as places of Tourist Traffic ?

The Deputy Minister of Rallways
;nd Transport (Shri Alagesan )i (I)
eSS,

(b) The scheme for dewvelopment of
important places of Buddhist ‘pilgrimage
placed on the table of the Sabha in reply
to Starred Question No. 105, covers only
those works which are important parti-
cularly in view of the 2gooth Buddha
Jayanti falling in 1956 and which are ex-

ected to be completed during the current
femancinl year. It'is by no means exhaus-
tive and it is possible that some more places
of Buddhist interest may be included in the
Sccond Five Year Plan,

I C. A. R, Milk Supply Scheme

*851. Shri Jhulan Sinha : Will
the Minister of Food and Agriculture be
pleased to state :

(a) whether it is a fact that the control
and management of the Delhi  Milk Supply
Scheme has been transferred from the
Indian Council of Agricultural Research
to some outside agency :

(b) if so, the terms and conditions of
the transfer ; and

(¢) the nature of over-all control and
responsibility  still resting with Govern-
ment in this respect ?

The Minister of Food and Agri-
culture (Shri A. P. Jain) (a) Yes.

(b) A statement is placed on the Table
of the Sabha, [See Appendix V, annexure
No. 53]«

(c) No over-all centrol ~or responsi-
bility now rests with the’Government of
India.
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Air Routes

*401. Shri S.N. Das : Will the
Minister of Communications be pleased
to state the names of the routes deferred
for want of sufficient air passengers for
Dakota aircraft, tillthe arrivalof 14 Seater
Heron aircraft ?

The Deputy Minister of Commu-
nications ‘Shri Raj Bahadur): I lay a
statcment giving the required information
on the Table of the Lok Sabha. [See Ap-
pendix V, annexure, No. 54].
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Transport Study Group

1

‘383. Shri Anirudha Sinha : Will
the Minister of Transport be pleased to
refer to the reply given to Starred
Question No. 1316 on the 22nd March,
1955 and state

\a) whether the Study Group on
Transport Planning has submitted its
report ;

(b) if so, the main features of  the:
report; and

(¢) the action proposed te be taken
thereon ?
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The Deputy Minister of Railways,
and Transport (Shri Alagesan): (a).
The Study Group have submitted their
report on two of the four items of their
terms of reference.

(b) A summary of the recommendations
of the Group is contained in Chapter
XVII of the report, copies of which are
available in the Parliament Library.

_ (¢) The recommendations will be taken
into consideration in  planning for the
future.

Railway Lines

384. Shri Kamath : Will the Minis-
ter of Railways be pleased to state
whether  Government propose to lay
a railway line from Sagar to Kareli,
a distance of 75 miles, as a develop-
mental scheme for Northern Madhya
Pradesh during the Sccond Five Year
Plan?

The Deputy Minister of Railways
and Transport (Shri Alagesan): No
decision in regard to new railway lines,
the construction of which would be taken
up during the Second Five Ycar Plan
period, has o far been taken,

Narmada Bridge

385. Shri Kamath : Will the Minis-
ter of Transport be pleased 1o refer
to the statement laid in reply  to
Starred  Question No. 1047 on  the
toth  December, 1954 and state @

(a) whether  a decision with regard
to the construction of a combined
Road-Railway bridge on the Narmada
at Burman (Brahmand) in Narshing-
pur Sub-division (Hoshangabad  Dis-
trict) of Madhya DPradesh has  since
been taken: and

(b) if so, when the work of con-
struction will commence ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a\.
There is no railway line crossing the
Narmada ncar Barman. Therc is there-
fore no question of constructing a road-
rail bridge ar  Barman. The work, of
constructing a road bridge over the Nar-
mada at Barman on Saugor-Narsinghpur
Road National Highway No. 26 is in-
cluded in the current five-year plan.

(b) Preliminaty investigations connec-
ted with rthe road bridge have been com-
pleted and a design is under preparation.
The construction work is expected to
Start next year.
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Domestic Servants Association

386. Shri Radha Raman : Will the
Minister of Labour bc pleased 10
state.

(a) whether Government have
taken any steps  ro o give cmploymonrt
to the members of ex-Demestic Ser-
vant’s Association;

(bY if so. how many  persons  have
been given employment  during 1954
and 1955 so far; and

(¢) how  many are sill  unrmploy-
ed?

The Deputy Minister of Labour
(Shri Abid Ali): (1) to (¢): T'he Employ-
ment  Exchanges register o1rd place in
emplovment domestic servants  but how
many of them belong to the Ex-Domestic
Servants  Association i< not  known,
During 1954, 13.640 appiicants for do-
mestic service were placed in emplovment
bv the Emplovment Exchanges. During
January-June 195s. 8.304 registrants were
placed in domestic employment. At the
end of  June 1955, 20.215 remained on
the Live Registers.

[

Tourist Traffic

387. Shri D. C. Sharma : Will' thc
Minister of Transport be pleased  to
statec the number of foreign tourists
who visited the Taj Mahal at Agra
during 1953 and jg9s4?

The Deputy Minister of Railways
and Transport (Shri Alagesan): It is
estimated that about 7000 and 8300 forzign
tourists  visited the Taj Mahal during
lthe vears 1953 and 1954, respectivo-
y.

Grow Moie Food Schemes

388. Shri D. C. Sharma : Wiil the
Minister of Food and Agriculture be
pleased to  lay a  statement on  the
Table of the House showing :

(a) the number of  minor irrigation
schemes sanctioned during  1954-55
under  the *“Grow More Food” cam-
paign; and

(b) the number of .such  schemes
agreed to so far during 1955-56°?

The Migister of Food and Agricul-
ture (Shri A. P. Jain) ‘a) and (E). A
statement  is appended.  [See  Appendix
V. annexure No. 55].

Railway Staff Quarters
389. Shri D. C. Sharma : Will the

Minister of Railways be pleased to
state the progress made in regard to
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the construction of staff uarters on
the Northern Railwav out of the funds
-allotted during 1954-55°?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
finelly sanctioned amount s.e. Rs. 77°§
lakhs was duly spent in full duirg the

financia! year 1954-55.
Locomotives

390. Shri S. N, Das : Will the Minis-
ter of Railways be pleased to state:
(@) the cost of production of the
~first  locomotive in the Chittaranjan
Locomotive Works; and

(b) the cost of production of the last
Jocomotive produced there so far?

The Deputy Minister of Railways
.and Transport (Shri Alagesan): (a).
Rs. 7-13 Jakhs.

(b)* Rs. 4 81 lskhs,

The figures given against (a) and (b)
include all ctarges pertaining to Chit-
taranjan Locomotive Works, Chitraran-
jan Colony and staff amenities provided.

" They however. do not include the interest
charges on the capital outlay.

Delhi Road Transport Service

391 Shri S. C. Samanta : Will the
Minister of Transport be pteased to
state :

(a) whether students reading in

, diflerent schools and colleges in Dethi
and New Delhi are given any con-
cession for 1ravelling in Delhi Trans.
port Service buses; and

(b) whether Government  propose
to allow such concessions (o teachers
-for travelling in D.T.S. buses on the lines
as is given in Railways?

The Deputy Minister of Railways

. and Transport (Shri Alagesan): (a) Ycs.

b) No.
Sindri Fertilizer

393, Shri Ibrahim : Will the Minis-
ter of Food and Agriculture be pleas-
ed to state the ratc at which the
fertilizers produced 1n the  Sindri
fertilizers Factory are made avail-
able to cultivators in Bihar?

The Minister of Food and Agricul-
ture (Shri AP, Jain): The entire produc-
tion from Sindri is tuken over by Govern-
ment and put in the Pool along with am-
monium sulphate taken from other sources
in the country and also imported from
abroad.” The price at which the pool
sulphate sold is Rs. 345/- per ton.
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Tractors

393. Shri Ibrahim : Will the Minis-
ter of Food and Agriculure be pleas-
ed to state :

(a) the number and value of heavy
and small size tractors to be import-
ed during 1955-56; and

(b) how many of them will be
allotted to Bihar?

The Minister of Food and Agricul-
ture (Shri A. P. Jain):(a) and (b). Go-
vernment of India have at present ne
scheme to import agricultural tractors for
distribution to the State Governments.
The question of allotment of agricultural
tractors to Bihar, therefore, does not arise.

Flying and Gliding Clubs

394. Shri Ibrahim : Will the Minis-
ter of Communications be pleased to
state the number of pilots of different
categories proposed to be trained
through the Flying and Gliding Clubs
during the year 1955-56?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): As a result
of the acceptance by the Government
of India of Master Committec, (Committee
on Training of Civil Air Pilots) recom-
mendations, training of commercial
pilots at the Flying Clubs .has been dis-
continued. In order, however, to
prevent hardship to trainees who were
already under training for commercial
Pilot’s licence and had reached a suffici-
ently advanced rtage of their training.
It was decided to permit such of them as
had completed certain specified number of
hours of fiving on a specified date to comp-
lete their training. It is expected that about
so such trainees will secure ‘B’ pilots’
licences during the year 1955-56.

The estimates of the number of other
pilots who may secure licences or certi-
ficates during 1955-56 are as follows:—

‘A’ pilots (Flying) . . 240

‘A’ pilots (Gliding) . 60
‘B’ pilots (Gliding) . . 60
¢C’ pilots (Gilding) . . 25

Observatories

395. Shri Ibrahim : Will the Minis-
ter of Communications be pleased to
state how many weather  Research
Obervatories are there in the Anda-
man and Nicobar Islands and at what
places ?

The Deputy Minister of Communi-
eations (Shri Raj Bahadur) : There are

*See note below cols. 3785 and 3786,
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-six meteorological observatories in the
_Andaman and Nicobar Islands. These
are located at the following places:—

(1) Maya Bandar
(2) Long Island
(3) Port Blair
(4) Car Nicobar
(s) Nan Cowire
(6) Kondul.
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Delhi Transport Service

398. Shri Jhulan Sinha : Will the
Minister of Transport be pleased te
state the imporvement effected in the
running of the Declhi ‘I'ransport Ser-
vice buses in so far as punctuality is
eoncerned ?

The Deputy Minister of Railways
and Trameport (Shr Alagesam): The
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punctuality of the services operated by
the Declhi Road Transport Authority has
improv=d from 82:6 % in July 1954 to
87-4 % in July 955,

Gur and Khandsari

399. Shri Jhulan Sinha : Will the
Minister of Food and Ag.iculture bc
pleased to state the present  position
regarding the grant of priority by the
Railways to the movement of Gur
and Khand sari— as compared with Sugar ?

The Minister of Food and Agricul-
ture (Shri A.P, Jain): Movement of sugar
released from factorics is sponsored in
priority class ‘C’ of the Schedule for
Preferential Traffic. G and Khandsa*t
are moved in Class ‘12", TheRailway Board
have not been able to acc rd  higher

riority to the movement  of Gur or
handsari, partly for the reason that this
would adversely’ affect the movement of
other  essential commodities and partly
because it was not possible to have any
planned movement of these commodities.
The daily quota of wagons on different
railways for movement of gu* and Khandsari
was, however, enhanced from January,
1955. Efforts continue to be made to
expedite movement of Gur as much as
possible.

Passenger Traffic

400, Shri A.K. Gopalan : Will the
Minister of Railways be pleased 1o
state:

(a) the daily average number of
Third Class passengers who have
travelled by Malabar Express beyond
Olavakot from Madras Central Station
in May, Junc and July 1955;

(b) the average daily provision of
seats in this train; and

(c) if the accommodation provided
in this tran is inadequate, the action
taken to improve the ppsition?
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The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a).
The information is being collected and
will be placed on the Table of the House
in due course.

(b) 338.

() During the rush periods an addi—
tional bogic is attached to this train.
Passenger Traffic

401. Shri A.K. Gopalan : Will the
Minister of Railways be pleased to

state:

(a) the average daily Third class
tickets issued from Bombay Victoria
Terminus to stations  bevond Olavakot
(Malabar District/Southern Railway)

during May, June, and July 1955; and

(b) whether accommodation in
trains has been adequate to copc with
the rush?

The Deputy Minister of Railways -
and Transport (Shri Alagesan) : (a)
75.

(b) The accommodation provided
is generally adequate except on occasions
of heavy rush when accommodation for
the extra passenger s is provided in other
than the through coach.

Food Consumption

402, Shri V.P. Nayar : Will the
Minister of Food and Agriculture be
pleased to state

(a) the value (in terms of calories)
of food consumed daily per capita as
estimated for the years 1952-53 and
1954-55; and

(b) how much of the increase is
attributable to increase in the intake
of (i) ccreae, (ii) pulses, and  (iii) food
of animal origin ?

The Minister of Food and Agriculture
(Shri A.P. Jain) : (a) and (b). The availa-
ble information is given below :---

Per Capita Availability of Food

" 1n Calories

Increasc in 1953-54 over 1952-53.

Actual (in Calories ) ~ Percentage

— . _1952-53 1953-54
Cercals 1157 1276
Pulses and gram 179 194

Food of animal origin

(Meat, Fish, Eggs

and Milk) 158 161
Others  (Root  vege-

tables, vegetable oils,

fruits and nuts and

sugar and Jaggery). 221 221

—— - e——

T,OTAL: 1,715 1,852

119 (+) 103
Is (+) 8.4
3 (') 19

137 (i) 83

Nar; Data for 1954-55 is not yet available,
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Catering

405. Shri S. C. Samanta : Will the
Minister of Railways be pleased to
state:

() The number of Stations on the
Eastern Railways for which aepplica-
tions for tea and light refreshments
and fruit-vending have been invited;

(b) the considerations to be taken
into account for giving these contracts;

(c) whether  the preference will be
given to local gcopl'e having the re-
quisite experience

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) (5)
For tea stalls and platform vending sI

(#) For fuit stalls . b

(i) For combined refresh-
ment rooms and platform
vending contracts . 13

(b) and (c). At large stations such con-
tracts are normally given to suitable
professional and experienced caterers of
good standing. At small stations, these
are normally awarded to local professional
men, including experienced refugee cate-
rers or vendors settled in the area.

Meteorological Stations

406. Shri S.C. Samanta : Will the
Minister of Communications be pleas-
ed to state :

(a) how far the meteorological sta-
tions in the Andaman and Nicobar
Islands have been helpful' in the fore-
casting of weather in the Bay of
Bengal and the Eastern Coast of India;

(b) whether the meteorological
stations in the Islands are mutually
helping each other in the supply of
inf ormation as regards weather fore-
cast to farmers; and

(c) the number of persons working
in those Stations and what are their
pay and scales?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur) (a) As the
meteorological  observatories in the An-
daman and Nicobar Islands are situated

centrally in the Bay of Bengal, the
observational data of these observatories
often give the first indication of the for-
mation of cyclonic storms in the Bay
of Bengal and the Andaman Sea and are
thus of considerable help in forecasting,
particularly in the issue of warnings of
cyclonic storms, to  Shipping, Ports,.
Avistion and to the general public,

" (b) Weather bulletins for farmers have

not yet been instituted in respect of the-
Andaman and Nicobar  Islands. But
the data of observations received from
these observatories are found to be of
great help in the day-to-day weather fore-
casting work for all interests including
the farmers in the, Eastern coastal regiom
of the mainland.

(c) The observatory at Port Blair is
banned by whole-time staff of the India
L}cteorolozical Department  consisting .
of:

1 Professional Assistant
2 Scientific Assistants)

3 Senior Observers

3 Observatory Attendants '
1 Night Watchman. 3

The details of the scales™of pay and
allowances drawn by the above staff at
port Blair are given in the statement
attached. [See Appendix V., annexure
No.s6). The other observatories, vis.,
those at Maya Bandar, Long Island, Car
Nicobar, Nan Cowrie and Kondul are
each manned by two part-time Obser-
vers, borne on the establishment of the
Police Department of the local Govern-
ment on an allowance of Rs. 29/- p.m.
per observatory. They draw their owm
substantive pay and allowances from their
parent department,

Work on Railways

407. Shri Matthen : Will the Minie-
ter of Railways be pleased to state
the steps taken to solve the following
practical problems on Railways:—

() shortage of office  accommoda-
tion;

(1) improvement in working con-
ditions in  offices by provid-
ing air-conditioning plants

and water-coolers;

(#1) molernizing work in offices
bv providing labour saving
machines, like Comptometer, Card
Index machines tc; and



(ix) shortage of staff  which
makes it very difficull  for the
employces o avail themselves
of the leave ecarned by them?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (i)
Extra accommodation  wherever ncce-
ssary is provided cither by extension to
existing offices, construction of new offices
or by renting of non-railway premis-
es.

(i) According to the policy of the
Railway Board, rooms of the General
Managers’ office, hospitals, civil  and
mechanical  drawing offices, office rooms
of Heads and Dy. Heads of Departments,
service buildings such as wireless stations,
Central Offices. Automatic  Telephonc
Exchanges ctc. are to be air-conditioned
on a programme basis.

Electric Water Coolers are provided in
workshops and other units governed by
the Factorics Act employing more than
250 workmen. They are also provided
in large offices such as General Headquar-
ters, Divisional & Regional Offices but these
arc undertaken on a programme basis
spread over a suitable number of years.

(#11) Such machines are used wherever
these can be utilised usefully.

(fv) Adequate leave reserves are provi-
ded by the Railways and earned leave is
rarcly refused.
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Tractors

409. Shri G.P. Sinha : Will the
Ministcr of Food and Agriculture be
pleased to state

(a) the number of tractors import-
ed so far during the year 1955 for
agricultural purposes; and

(b) the names of the countries
om which they have been /imported ?

The Minister of Food and Agricul-
ture (Shri A.P. Jain: (a) ani (b). The
number of agricultural tractors and the
names of the countries from which they
were imported, during the period January-
June 1955, are as follows :—

. —

S. No.

No. Names of countries of
tractors
1. United Kingdom 1,017
2. USA . . 201
3. Germany . . ‘199
4. laly . . 2
s. Canada . - 7
6. Czechoslovakia . 47
7. Russia . 2
Torat . 1,469

Dacoity on Railways

410. Chaudhri Muhammed Shafl e
Will the Minister of Rallways be
pleased to state :

(a) whether it is a fact that the
Jalalpur-Mandva flag station near
Dhola  Junction on the Western Rail-
way was raided by dacoits in May,
195S§<

(b) if so, the total loss involved in
the dacoity; and

(¢) whether the dacoits  have been
arrested and punished?

The Deputy Minister of Railways
amd Transport (Shri Alagesan)’ (a)
Yes.

(b) A watch and Rs. 22/- in cash be-
longing to the Clerk-in-Charge on
duty.

(¢) Not yer.®

Civil Hospitals

411. Shri Radha Raman : Will the
Minister of Health be pleased to state :

(a) the number of civil hospitals
opened  throughout the county dur-
ing 1954-55: and

(b) the number of such  hospitals
proposed to be opened in the years
1955-56 and 195€-57 and the names of
the States where they will be opened ?

The Deputy Minister of Health
(Shrimati Chandrasekhar) Information
is being collected and will, when available,
be laid on the Table of the Sabha.
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Railway Earnings

412. Shri B.C. Das : Will the Minis-
ter of Railways be pleased to state :

(a) the extra expenditure incurred
by the Railways to provide special
facilities for (i) the All India Con-
ress Committee meeting held at
erhampur (Ganjam) in the second
week of May, 1955 (ii) Sarvodaya
Conference held at  Puri in March,
1985 (iii) the All India Primary Tea-
chers’ Conference held at  Puri in
March, 1955 (iv) the recent Rathayatra
festival at Puri ; and

(b) the number of inward and out-
ward passengers on each of the occa-
sions ?

The Deputy Minister of Railways and
[ransport (Shri Alagesan) : (a) Parti-
culars of the extra expenditure incurred
are given below:

(¢) All India Congress Co-

mmitie¢ at Berhampur, Rs. 22,463/4 «

1) Sarvodaya Conference
at Puri. Rs. 4,169/6/-

(i1i) All India Primary Te-
eachers Conference at

Puri. Rs. 652/4/-
uv) Ralh_nyalrn Festival at
Puri. Rs, 5,449/4/-

(b) It is regretted that no reliable figures
are available separately for each of these
occeasions.

Aurang Nagar Railway Station

413. Sardar Iqbal Singh : Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Govern-
ment propose to shift Aurang Nagar
station to Malikpur on the Northern
Railway; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Aurang Nagar Train halt has already
been shifted on 31-5-55 from mile 68/5
to mile 69/1R.

(b) The inhabitants of Malikpur and
surrounding villages proposed the shifling
of the Train halt. Investigation into
the poroposal revealed that the old site
of the halt had become sparsely populated
atter the partition. Also, the proposal
was recommended by the local civil qu-
thorities.
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Employment Exchange at Agra

414, Seth  Achal Singh : Will the
Minister of Labour be pleased to
state:

(8) the number of men registered
at the Agra Employment . Exchange
during the year 1954-55;

(b) the number of them provided
with employment ;

(¢) whether it is a fact that per-
sons who had been registered years
before are not being provided with
employment, whereas those registered
afterwards are considered for employ-
ment; and

(d) the estimated annual expendi-
ture on the Agra Employment Ex-
chnngg?

The Deputy Minister of Lnbour-
(Shri Abid Al): (a) 28,192.

(b) 2,138. |

(©) Qualifications being  equal, those
who are registered earlier are sutmitted
first, when, however, those who have
registered early do,not possess the re-
quired qualifications, others who have
come after them have to be submitted in
compliance with the employers’ require-
ments.

(d) The expenditure during 1954-5$
was Rs. 64,500/-.

Rise in Food Prices in Bihar

415. Pandit D.N. Tiwary : Will the
Minister of Food and Agriculture be
pleased to state :

(8) whether it is a fact that  there
has been steep rise in the prices of
food-grains in Bihar and specially in
North Bihar since June, 1955;

(b) if so, the reason therefor; and

(c) steps taken by Government in
the matter?

The Minister of Food and cul-
ture (Shri A.P. Jain) : (a) No Sir.
There has not been any steep rise in prices
of food-grains in Bihar, though there has
been the usual seasonal hardening of
prices.

(b) and (c). Do not arise.
Railway School, Lallaguda

416, Shri P. Ramaswamy t Will the
Minister of Railways be pleased to
state:

(a) the progress made so far in
regard to the construction of a pucca
building for the Railwey High School
at Lallaguda, Secunderabad; and
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(b) when the

building will be
ready?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
and (b). It is the intention to convert a num-
ber of buildings occupiea by the Grain-
-shop Depot, which are now surplus, for
use by the Railway School, after carrying
out additions and alterations. Plans
for conversion of the buildings in ques-
tion into a permanent school building
have been finalised. This work is being
included in the Works Programme ~
1956-57 for commencement and
oc:mpletion in that year.
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Employment Exchange, Khargpur

‘418, Shri Subodh Hasda : Will the
Minister of Labour be pleased to state :

() the total number of Scheduled
Tribes  candidates registered  at the
Khargpur  Employment Exchangc,
West Bengal, in the year 1954-55; and

(b) the number of the registered
candidates who have been  provided
with  employment in the Khargpur
Railway Workshop during the above
period ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 804.

(b) 1.
Railway Land

419. Pandit D.N. Tiwary : Will the
Minister of Railways be pleased to
refer to the reply given to Starred
Question No. 1708 on the 3oth March,
1955 and state :

(a) whether the land near Dighwaia
Railway Station was leased out to any
private party before being handed
over to State Government 3

(b) if so, to whom, or how many
years and at what rental; and

(c) whether it is a fact that a large
amount is still outstanding with onc of
the lessees ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) Prior to its handing ovcr to the
State Government in July, 1946. the land
remained with two persons uviz., Shri
Ram Vinod Singh for a year at a rental
of Rs. 8/8/- per acre per annum and Shri
Rama Nand Rai for 2 years at the same
rate.

(c) No, Sir.
Agartala-Simna Road

430. ShriBiren Dutt: Will the Minis-
ter of Transport be pleased to refer to
the reply given to Unstarred Question
No. 564 on the 4th April, 1955 and
state :

(a) whether the work of metalling
the  surface of the  Agartala-Simna
road in Tripura has begun ; and

(b) if so, how long it will take to be
completed ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (@)
and (b). The work is expected to be com-
menced in September 1955 and completed
by March 1958,
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Employment Exchange—Howrah

422. Shri Subodh Hasda : Will the
Minister of Labour be pleased to state:

(a) the total number of Scheduled
Tribes candidates registered at the
Employment Exchange, Howrah, during
1954 ; and

(b) how many of them have been
provided with scrvicc under the (i)
Central Government, and (ii) Statc
Government ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) s2.
(b) (&) 19.
(s1) Nil.
Electrification

423. Shri Subodh Hasda: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that Govern-
ment propose to electrify IHowrah-
Khargpur Railway Scction in  the
S=cond Five Year Plan; and

(b) if so, when the work is expected
to start ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
This scction is under consideration along
with others but no d«cision has so far
been taken with regard to the elcctrifica-
tion of railway lines during the Sccond
Five Year Plan.

(b) Does not arisc.
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Train Service

426. Shri K. P. Tripathi: Will thc
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
North Bank Express which used to
operate from Tezpur to North Bengal
is now operating from Amingaon in-
stcad of Tezpur; and

(b) if 80, the reason for this change?
L]
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The VDeputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Nos. 305/306 Noiin Baak Lxp.css
trains are at present running between
Manihari Ghat and Mal Jn.

Prior to 26-7-54, thesc trains used (0
run between Manihar! Ghat and Amingaon,
two of the coaches on these trains being
run through to and from Tezpur. It is
proposed to restore this position from
1-10-55.

Itarsi Railway Station

427. Shri Kamath : Will the Minis-
ter of Rallways be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the fre-
uent hold-up of road traffic every
ay on either side of the level-cross-
ings at Itarsi, Madhya Pradesh; and

(b) if so, the steps proposed to be
taken in the matter?

The Deputy M'nister of Raillways
and Transport (Shri Alagesan) : (a)
No complaint has been reccived of fre-
quent hold-up of road traffic on either side
of the level crossings at Itarsi.

(b) Does not arise.
Itarsi Railway Station

428. Shri Kamath : Will the Minister
of Railways be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the long
au:ucs and heavy congestion at the

ailway Booking counter in Itarsi; and

(b) if so, the steps roposed to be

taken in that dircction

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)

No such complaint has been receiv-.

ed.

(b) This matter is under constant re-
view by the local authorities.

Sleeping Accommodation

429. Shri Gadilingana Gowd : Will
the Minister of Railways be pleased to
state:

(1) whether there is any proposal to
provide Slecping Cars for III Class
passengers in  Grand Trunk Express,
Frontier Mail, Bombay-Madras Ex-
press and Mail Trains; and

(b) if not, the reasons therefor?
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The Deputy Minister of Railways
and Transport (Shri Alagesan) : (8)
There are no concrele proposals unaer
consideration by the Goverrment for the
provision of sleeping accommodation for
IIT Class passengers on the trains men-
tioned.

(b) Sleeping accommodation on certain
trains  has been provided on an ex-
perimental basis and the question of ex-
tension of the avrar gement to other trains
will be considered, in the light of
experience,

SN
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Health Canteen

431. Shri M. L. Agrawal : Will the
Minister of Health be plcascd to state :

(a) the date from which the Health
Canteen  run in  the Secretariat for
Government  employees is functioning.,

(b) whether ‘it is a fact that the
Canteen is subsidized by Gover nment;

(c) if so (i) the annual subsidy, (ii)
the rtotal subbldy given so far, and (iii)
since when it is being given;

(d) whether it is a fact that this
Canteen is continuously running at a
loss ; and

(¢) if so, the total loss, year-wise,
since Government have started giving
subsidy?

The Deputy Minister of Health
(Shrimati Chandrasekhar) (a) 1oth
January, 1949.

(b) Grants have been given by Governe
ment from time to time to the Health
Cantecn.

(c) No annual subsidy is given. The
following grants have been given during
the ycars 1951-52 *to 1953-54

Rs.
1951-52 . 1,000
1952-53 . 2,000
1953-54 2,500

(d) No.
(e) Does not arise.
Fertilizers

432. Shri N, B. Chowdhury: Will the
Minister of Food and Agriculture be
pleased to lay on the Table of the
House a statement showing the quanti-
tics of fertilizers allocated to the dif-
ferent States for free distribution, during
the last three years?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): A statement giving
the required information is laid on the
Table of the Sabha [See Appendix V,
annexurc No. §8].
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Tube-Wells

433. Shri Ram Dass : Will the Minis-
ter of Food and Agriculture be pleased
[o state :

(a) the number of tube-wells sunk,
district-wise, in the Punjab since the
18t April, 1954;

(b) the variations in expenditure in
sinking them, district-wise, and

(c) the aid or loan which the Central
Government have given to the Punjab
Government for these wells?

The Minister of Food and Agricul-
ture (Shri A.P. Jain): (a) to §c). The
information has been asked for from the
State Government and the same will be
furnished to the Sabha when received.

Corruption

434. Shri Ram Dass : Will the Minis-
ter of Railways be pleased to state :

(a) the number of Railway Em-
ployees, category-wise, who were con-
victed by courts, dismisced, degraded,
and suspended departmentally for
accepting illegal  gratification during
the period from the 1st January to the
3oth June 1955; and

(b) the number connected with the
goods traffic and passenger traffic s epa-
rately ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) and
(b). A statement is attached. |See Appen-
dix V, annexure No. 59].

Seed Bulls

435. Shri Ram Dass : Will the Miris-
ter of Food and Agriculture be pleased
to refer to the reply given to Unstarred
Question No. 185 on the 3rd August,
1955 and state the number of seed
bulls distributed, State-wise under the
Scientific Cattle Breeding Scheme ?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): Nonc of the seed
bulls (Jerseys) received under Technical
Co-operation Mission assistance from
SAmcrica have bceen, distributed to the

tates. -

NoTE.—Vide footnote below col. 3763.
This a .swc - was later corrected by the Deputy Miaister of Railways and Transport
Shri Alazesan vide Part II Debates, dated 3-4-56, as follows :
“Rs. 510 lakhs approximately.*
242 L.S.D. !
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VHEVS JO1
Wednesday, 17th August, 1955

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12 NooN
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“I am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 16th
August, 1955, has passed the fol-
lowing motion:

Motion

‘That this House concurs in the
recommendation of the Lok Sabha
that the Joint Committee of the
Houses on the Bill to amend and
codify the law relating to intestate
succession among Hindus be
instructed to report on or before
the 9th September, 1955°.”

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRTY-FOURTH REPORT

Shri Altekar (North Satara): I beg
to present the Thirty-fourth Report of
the Committee on Private Members’
Bills and Resolutions.

GOA SITUATION

The Prime Minister and Minister of.

External Affairs (Shri Jawaharlal
Nehru): I promised yesterday to give
any further information about the oc-
currences on the Goa border that I re-
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ceive. 1 have received <hrough the
Bombay Government a fairly lengthy
report in regard to these occurrences.
I have received this by telephone and
so, in some places, there is a slight con-
fusion and 1 could not verify. But,
broadly speaking, the total number of
persons who went into the Goa terri-
tory on the 15th August was 1711. The
total number of people who came back
was 1691; this included a few dead
bodies. The total number of people
missing thus far was 20. It may be
that probably some other pepole were
also shot down and dead, but we are
not quite sure yet. Some are detained,
some are in hospital in Goa.

Then, on the Daman border, 1249
went in and 1244 came back. ¢

Shri Kamath (Hoshangabad): Dead
bodies?

Shri Jawaharlal Nehru: One dead.

Shri Kamath: Injured?

Shri Jawaharlal Nehru:
jured, four missing still.

That is to say, according to authentic
information, we only know that 14
are dead—we presume, though, that
probably 6 or 7 more have died; but
we have not got authentic information
about jt. Probably, the dead bodies
were there. Anyhow, the definite in-
formation is 14 dead, 13 severely in-
jured and 20 missing. Some of these
20 are in hospital in Goa and some
otherwise detained. This is a broad
analysis of the information I received.

It may interest the House to know
as to what happened within Goa, apart
from the satyagraha on the 15th
August. From the 14th onwards, a
number of persons, citizens of Goa,
including some eminent citizens, were
arrested by the Portuguese authorities.
On the 14th, 20 citizens of Marmagoa
and 20 of Betu! were arrested. Then

Seven in-
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on the 15th, satyagraha took place at
Marmagoa, roundabout. Repeatedly,
batches of Goans of six each offered
satyagraha carrying Indian flags. They
were arrested and beaten severely,
during and after arrest. There were
demonstrations during the entire day
and satyagraha was offered at repeat-
ed intervalsin the market, on the main
road near the Municipal Council, in
front of the Model High School, and
at the maidan there. Among those
arrested were some very prominent
citizens of Goa. Altogether, about 70
Goans were arrested on the 14th and
15th August, but it appears that most
of them were subsequently released,
though after the beating. Also in Goa
on that day, a considerable number of
Indian flags were put up by the citizens
of Marmagoa and posters of ‘Jai Hind’
and ‘Vive Goa' appeared, and hand-
bills were also distributed.

There is ohe thing else to which I
should like to refer. This is about
certain occurrences that took place
yesterday, chiefly in Bombay, and to
some extent elsewhere, even in Delhi,
when fairly large and uncontrolled
crowds went about and committed
sometimes acts of violence. It is un-
fortunate enough that this should be
done, and thus spoil the record, the
peaceful record, of what was happen-
ing in Goa. But what was much worse
was that this should be directed against
foreign Consulates and foreign Mis-
sions in this country. Some damage
was done, coercion was used, forcibly
Indian flags were put up or the foreign
flags were forced to be flown at half-
mast. I have been deeply distressed
at this, because it is our duty—not only
the Government’s but the people’s—
to show respect to foreign Missions
here. Internationally, they cannot be
touched; nationally, they ought to be
respected, just as we expect respect
to our Missions abroad. If we treat
foreign Missions here in this light way,
then we can expect little protection or
respect elsewhere for our Missions.
Anyhow, it is not considered proper be-
haviour anywhere. Therefore, it has
distressed me greatly that any person
here should behave in this way. I
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should like to offer my deep regret
and apology to the foreign Missions or
Consulates or establishments involvea
by this, and to assure them that we
are prepared to pay full compensation
for any damage done.

Shri M S Gurupadaswamy
(Mysore): Which were the Consulates?

Shri Jawaharlal Nebru: It is chiefly
in Bombay.

But apart from that, it does raise
rather important issues for us, as to
how we are to conduct, apart from
our national internal polices, interna-
tional policies. If our international
policy has to be directed from the
market place, then it is a little difficult
for any person responsible for that
policy to carry on anything. If the
Government of India cannot rely on
its citizens to give protection to the
foreign Missions here and to show res-
pect to them, then it does not speak
highly of this country or the Govern-
ment or the people. It is a matter of
serious .consequence, and I am sure
this House will agree with me in re-
gretting that such things should take
place.

Shri Kamath: Will the Prime Minis-
ter be good enough to tell us what
happened roundabout the Bombay
Secretariat yesterday—incidents near
the Bombay Secretariat, not the Con-
sulate?

Shri Jawaharlal Nehru: In Bombay .
large crowds roamed about the streets,
went to the various Consulate build-
ings, went to the High Court, pre-
vented the High Court Judges from
going to the court, syrrounded ulti-
mately the Secretariat building and
did some damage there, A number of
policemen were injured—quite a
number—and they remained there
after doing some damage and shout-
ing slogans and late in the evening
disperesed.

Shri Kamath: Was there firing as
reported in the papers?
Shri Jawaharial Nehru: There was,

on one occasion, firing which, I think,
injured two persons.
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Shri H. N. Mukerjee (Calcutta
North-East): May I make a submis-
sion? There are certain implications
arising out of the report whieh the
Prime Minister has given which I feel
might very well be discussed in this
House. I do not wish to suggest that
anybody in this House countenances
the idea of tampering with Foreign
Missions in this country. But the way
in which the report has been formulat-
ed—certain oblique way of even giving
an objective report—and the implica-
tions which the Prime Minister has
made more clear in a statement in the
House yesterday and also outside this
House, they all hang together. Especial-
ly after what has happened yesterday
and the day before in different parts
of the couniry and especially because
of the repercussions in people’s minds,
1 feel, Sir, that some good purpose
will be served if we have a discussion
in this House. You were pleased to
suggest yesterday that perhaps on
account of the events of the 15th
August, there may be some discussion
in the House provided the Prime
Minister is agreeable. I think after
having heard him and the report he
has given,. if you can very kindly allot
some time it would be helpful to all
concerned.

Mr. Speaker: I think we might
consider this suggestion in a better
rather calmer atmosphere and not just
now. Let some time pass; Govern-

“ ment will have time to get the correct
information on that point and passions
will cool down and then we will see as
to whether such a discussion is at all
.necessary.

COMPANIES BILL—Contd,
Mr. Speaker: The House will now

?’(proceed with the further consideration

of the Companies Bill. The balance
of time left is 8 hours and 49 minutes.

Pandit K. C. Sharma (Meerut Distt.
—South): Yesterday I was discussing
about the various restrictions imposed
by the proposed Bill.

One of the objections raised is about
197, that the remuneration
should not exceed 11 per cent. of the
profits. The objection is on the basis
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cf logic and contradiction—how the
interpretation of this clause is to be
reconciled with the provisiens of clause
347, remuneration to the managing
agent, and clause 308, remuneration of
the directors and clause 387, remune-
ration of the manager; it is difficult
and intriguing.

[MR. DEPUTY-SPEAKER in ‘the Chair].

My submission with regard to this
objection is that so far as clause 197
goes, there is nothing wrong in fixing
the limit to 11 per cent. of the profits.
Ordinarily, you have to consider that
10 per cent. is good for managerial
expenses. Courts of law do not give
more than 10 per cent. for the manage-
ment of any property or estate. Ten
per cent. is accepted as good remune-
ration for all managerial duties.

With regard to the reconciliation of
the various clauses, I find no difficulty
because every succeeding clause pro-
ceeds, ‘subject to the provisions of
clause 197. The remuneration given
in clause 197 is the highest., That it
will’ not exceed such and such does
not necessarily mean that it would be
the minimum. By the nature of it, it
cannot be the minimum. So, if it is
said that 10 per cent. can be given to
the managing agency, it does not mean
that 10 should be given; it only means
that it can go up to 10 per cent. mean-
ing thereby that the various personnel
can get up to that in the overall 11
per cent. I again submit that 11 per
cent. is good remuneration.

With regard to the sum of Rs. 50,000,
I submit that an amendment is neces-
sary and if it is found to be so after
further scrutiny. I think, it will be
properly amended.

Then, I come to another aspect of
the question, that is the provisions of
clauses 264 and 407. An argument
has been raised that clause 264 will
create trouble if a company makes a
rule that two-thirds of the directors be
elected by proportional representation
and clause 407 that two directors be
appointed if an application is made by
the shareholders representing one-tenth
of the voting power in cases where the
managing agency is working in a way
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oppressive to certain sections of the
shareholders or against the interests
of the company.

So far as the working against the
interests of the company is concerned,
I think the House will agree that the
Government should step in. So far as
the oppressive attitude towards certain
sections of the shareholders is con-
cerned, I think if certain sections of
the shareholders feel oppressed, then,
certainly, the working of the company
would neither be peaceful nor helpful.
So, in both ways, it is necessary. If
my suggestion is accepted that the
election of the directors should be by
proportional representation by single
transferable vote, then, these two
clauses would be unnecessary. It would
be better because it is accepted that
every section of the shareholders
should be satisfled that they have their
say in the management of the company.
We cannot escape this position. There-
fore, it is much better to have straight-
away a provision to elect the directors
by the method of proportional repre-
sentation by the single transferable
vote.

I may add that situated as we are,
it is necessary that the Bill should
provide for the representation of the
workers on the directorate. My friend,
Shri Bansal, stated that the manage-
ment will begome impossible. I
would respectfully submit that in
future the management would become
impossible unless you take the workers
into confidence for the simple reason
that the attitude of the workers has
changed. They have realised their im-
portance; they have made their
demand and, because they are a signi-
ficant factor in the production of
wealth, ‘their demand cannot be ignor-
ed.

The second thing is, unfortunately,
business managerial agency has failed
to appreciate the conditions of the
workers, their demands, the new out-
look on life and the position in which
they—the workers—are placed. It has
been recognised long before
that it is equally necessary
or  better to invest in the
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human material than in the machinery
and other factors in the building up of
an industry. All over the world invest-
ment in human factor has paid, but
our managerial system has failed to
appreciate this. Yesterday my friend
from U.P. pointed out how 250 people
are treated, living in a dirty place and
no facilities being given. Something
has been done and more will be done.
But to feed two persons is no argument
to kill two others. The very fact that
certain people are obliged to live under
unhealthy conditions and are required
to work for the production of wealth
for the community is bad enough and
should not be tolerated. How can we
tolerate a person, who is producing
wealth for the community, living in
unhealthy conditions? Therefore, I say
that under the present conditions it is
necessary that the workers should be
represented on the directorate. You
say that if you bring the workers’ re-
presentative on the directorate, then
the company will not work. My res-
pectful submission is that if you do
not satisfy the labour, your organisa-
tion will fail. It is better to satisty
them and to work in co-operation with
them and thereby have greater produc-
tion and better work.

I now pass on to the other clauses
about the managing agency, of which
so much has been talked in this House.

Mr. Deputy-Speaker: Hon. Members
must now hurry up as I find the time
for closing is drawing nearer and
nearer, and there are a number of
hon. Members who want to speak. I
will allow only fifteen or twenty
minutes hereafter. If the hon. Mem-
bers do not come up earlier, I will have
to request some other hon. Members
to fill the vacancy......

Pandit K. C, Sharma: I will conclude
in ten minutes.

These are the other restrictions on
the managing agency which have been
discussed and to which objection has
been taken. Clause 323 deals with the
power of the Central Government to
notify that companies engaged in speci-
fled classes of industry or business



shal not have managing agents. This is
a power given to the Government. It
does mot mean that the agency in very
industry would be finished. Only
i certain industries would be chosen
where, by experience and scrutiny of
the working of the management, it
would be found desirable that they
should not have managing agencies,
and I think there can be no objection
to this. Clause 324 says that @ manag-
ing agency company need not have a
 managing agent. This also is quite a
good provision and no objection could
be raised against it. Any hue and cry
against this provision is simply use-
Hess. Clause 325 empowers the Central
IGovernment to approve of appoint-
ment, etc., of managing agents and de-
itails the circumstances in which
'approval may be accorded. My friend,
Dr. Krishnaswami, took pains to ques-
tion why the Government should sit
in judgment as to whether a managing
jagent is to be appointed or any exist-
iing managing agent is to be re-
appointed and how to find out whether
person is fit enough, to be appointed

s a managing agent or not. My res-
ful suggestion is that this clause is

ery necessary. He is to be appointed
f he is intellectually fit and has enough
of moral integrity—these are the two
criteria. A man should not be appoint-
ed if by experience he has proved
himself to be inefficient and dishonest.

Pandit Thakur Das Bhargava (Gur-
gaon): Where is the barometer to
judge it?

Pandit K. C. Sharma: The barometer
is the experience. Human mind has
nothing except the lamp of experience
to see the light. It shows the whole
conduct and whether he is intelligent
‘and honest, Everybody cannot be put
in charge of big concerns and some
necessary qualifications are to be look-
ed into.

Clause 329 states that the term of
office of existing managing agents
should be terminated on the 15th
ngu‘st 1960. My respectful submis-
sion is that the term of office of exist-
Ing managing agents should be termi-
nated at the commencement of this
Act and they should be re-appointed
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by the vote of the shareholders of the
company, because this law changes the
entire set-up of the managing agency
system. This law has come into exist-
ence or is being discussed because by
experience we have found that the
system requires a change. Once you
have accepted that the system did not
work well, and that the people in
power or the managing A&gents have
misbehaved, then ipso facto it follows
that in order to keep those men in
office, they must seek the confidence
of the shareholders. Mere logic neces-
sitates that with the commencement
ofl this Ac§, the existing managing
agencies should cease to exist unless
their terms are renewed by the
company. Clause 331 states that no
person shall be a managing agent of
more than ten companies. I think
experience has shown that too many
companies would not help in goud
management. Of course, there will
be ways to circumvent the law by
having too many branches or too many
departments, but there is no law which
cannot be circumvented. Stronger the
lock, easier to break.

There are other restrictions about
which my friend, Shri Somamni, said
that they would be too rigid, too
obstructive, complicated and restric-
tive. The argument goes that at a
time when India is having an jindus-
trial revolution, these restrictive, rigid
and complicated provisions of law are
not compatible with the situation as
it is or are not adjustable to the ob-
jective aimed at. My respectful sub-
mission is that an industria]l revolu-
tion without a moral revolution will
create more of trouble than poverty
and ignorance have created. Great
industries give greater powers in the
hands of a few people, and to have
great powers without exercising the
minimum decencies of human life
would be a dangerous situation. There-
fore, these restrictive, rigid and com-
plicated laws are necessary. Let me
put forward a simple proposition—the
more evolved a society is, the more
complicated wjll be the law. The crimi-
nal law is not meant for criminals; it
is meant for the citizens. There is
no criminal class as such: the criminai
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is the result of social environment.
It tells you how to behave and how
not to behave. Human beings cannot
do what they like. They are restricted.
They have certain responsibilities.
They have a duty to perform, and
therefore, the better or more well up
you are, there should be more restric-
tions on your conduct. I suppose it
is an honour to the industrial and
managerial magnates that rules of
conduct are prescribed for them—and
they are too many

Shri S. S. More (Sholapur): This
proposition would mean that with in-
creasing freedom, we shall forge more
fetters.

Pandit K. C. Sharma: Take the case
of the learned professions. How many
rules are there fotr the lawyer? They
are not for the businessman. For a
lawyer is superior in society. There-
fore, the more evolved a person, sys-
tem or organisation is, the greater
would be the number of rules and the
more restricted his activities would be.
The finer the building the more chisell-
ed are the stones. It is not raw stones
that are put in the Taj. So, it is not
in derogation to any profession or in-
dustry or business that the rules are
made too rigid. The rules are made
too rigid so that they may progress
well and be better. '
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Shri T. S. A. Chettiar (Tirup-
pur): When we heard the speech of
my hon. friend Shri Somani yester-
day, I was rather afraid when he said
that many managing agency houses
are thinking of not starting companies

-in the future. I do not know whether

the news that I have heard is correct
—that he himself has floated a com-
pany, involving a few crores, with
managing directors. I have had occa-
sion to refer to certain statistics and
to see whether these amendments
which have been introduced have re-
sulted in a lesser number of companies
being floated in the immediate past.
You know and this House knows and
the public knows very well that the
amendments that we are contemplat-
ing in this Bill have been spoken
about for the last one year.: If there
had been an effect of those amend-
ments, to a certain extent it would
have been perceptible in the registra-
tion of companies. Many of these
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people, the big wigs, who gave evi-
dence before us were very well aware
of these trends in company legislation.
If 1 may quote from the latest issue
of the Journal of Industry and Trade,
page 1134,88 new companies, limited
by shares, with a total authorised capi-
tal of Rs. 15:36 crores have been re-
gistered during the month of
February, 1955. This brings the total
number of companies registered dur-
ing the period of eleven months in the
fiscal year 1954-55 to 1,076 with an
authorised capital of Rs. 227:48
crores. During the corresponding
period of last year, the number was
1,087—not very much more—with an
author:sed capital of Rs. 43:65 crores
So, the amount involved in the regis-
tration of these 1,076 companies is
nearly four times more than what was
registered in the corresponding period
in the previous year. Therefore, I do
not think there is real fear that capi-
tal will not be forthcoming and that
companies will not be registered under
the provisions of this Bill.

Now, coming to some of the provi-
sions of this Bill itself, the managing
agents, as all pepole know, abused the
measures, and I think my hon. friend
overdid it when he criticised some of
the provisions. I should think that
many of these provisions are welcome.
There are more than a hundred pro-
visions which impose a penal clause.
1 do hope that the business community
will realise this, and I hope that there
will be no need to use these provi-
sions. But to have these provisions in
the Bill is perhaps the best safety for
them not to have it used against them.
I am one of those who believe that a
nation cannot be legislated into
morality. My learned friend who
spoke before me said that before we
have an industrial revolution we must
have a moral revolution. I do not
think there is any morality implied in
this Bill. In fact, what we seek to
do is to face certain immoralities that
are \obtaining in company manage-
ment. We do hope that with all these
restrictions—though one feels, when
one goes through the Bill, it is sicken-
ing to go through those restrictions
which are everywhere in the Bill—
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the pepole will get themselves
accustomed to this procedure. Pre-
viously, whenever any social legisla-
tion came up, we protested against it.
How can Government interfere with
the private lives of people? But we
have got accustomed to that interfer-
ence. More than that, I feel that when
lakhs and crores of shareholders are
concerned, when abuse$ have been
pointed out, when committees after
committees have pointed out that
something must be done about them,
the people will accustom themselves
to these provisions while the provi-
sions may look irksome. 1 do hope
that this will really result in a purer
and better administration of com-
panies.

Now, I would like to come to an-
other point. There was a claim put
forward by certain sections of the
House that representation must be
given to labour in the dirdectorate
According to the existing Act,—origi-
nally—the managing agents were all-
powerful. Naturally, abuses were
lessened when a limitation on the
powers was laid by the recent legisla-
tions, but today what is being done in
the various sections, if we see the
provisions from a large point of view,
is to enlarge the powers of the
directors, to enlarge the powers of the
shareholders and the general body so
that they will be able to have a better
and greater control. To me, Mr.
Deputy-Speaker, when we come to see
labour as a fourth estate, if I may
say so, which wants to claim power
in the management, when we want to
seek to limit the profit and remunera-
tion of the directors and the manag-
ing agents, I should think we should
have a greater and a larger
view and see how those
profits are made. These profits
are made not only due to the
cleverness of the managing agents, not
only due to the investment of capital
by shareholders, not only due to the
output of labour but by the set-up of
protection which this country gives to
them. Protection is given in certain
cases; imports are made in certain
cases to develop the industry; exports
are permitted to develop industry, and
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so, to my mind, all the profits are not
due merely to the capital, to the
management and to the labour but
also to the protection which the State
provides. In thesg circumstances, why
should we not contemplate a limita-
tion on dividend. 1 know even this
year there have been companies who
have given 30 per cent. dividend or
who have given more than 30 per cent.
dividend. Why has it happened? Be-
cause the economic set-up of the coun-
try has been such. To me, on any
investmént, 12 per cent dividend is
about the maximum which must be
given in any company. If the profits
that are due to those companies are
out of the set-up that has been provid-
ed in this country, I do not see any
reason why we should not put a limi-
tation on the dividend; if we can put
a maximum limit on the profits, 1
should think that the coimmunity must
be enabled to reap the benefits of
those higher dividends which it may
get because of the protection and the
drrangements that the State makes for
the running of those companies.

My friend who spoke yesterday said
that economic policy should not be
confused with company legislation. I
say that company Ilegislation, as is
being contemplated in this Bill, is not
only consistent with, but tries to en-
force. our economic policy. It is stated
that the Companies Bill is a handmaid
for enforcing our economic policy. Not
only should we put a limit to the re-
muneration of managing agents, as we
have done rightly, but we should put
a limitation on the amount of dividend
to be given. I should think that 12
per cent. dividend is about the maxi-
mum that should be allowed. After
all, it is an unearned profit ag far as
the shareholder is concerned. In a
socialistic  pattern of society, the
human material must have greater
value and capital must have a lesser
value, though it must also have some
value,

Let me come to the next point of
labour being represented on the Board
of Directors. To my mind, labour is
a very important element, But I must
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also say that ag we have seen from
recent trends, the root cause of trouble
is the go-slow policy which has been
adopted in some cases, I shall be
happy if the wage of labour is inter-
connected with the profits, of the
company, so that if the profits go
down, the wages also will go down up
to a certain point. This will ensure
that the labour will be interested in
the greater production of the com-
pany. We have heard about Russia.
In Russia labour is being associated
with the industry in order to increase
production and not to decrease pro-
duction. Therefore if we should con-
nect labour with management, it
should be to find ways and means of
increasing production and not merely
to claim a larger wage. Today if some-
thing wrong happens to a company,
some people seem to enjoy it. That
is not the approach which labour
should have. If the wages given to
labour are connected with the profits
of the company and if the wages are
cut subject to a minimum, I believe
then only will they have a real interest
in the progress of the company. I
should think that if representation is
to be given to labour on the Board of
Directors, it must not be an irres-
ponsible representation, but a res-’
ponsible one dependent upon greater
produce and greater output.

I would like to deal with certain as-
pects which have not been mentioned
in the previous speeches. I may, in
this connection, be permitted to refer
to certain clauses of the Bill. Com-
ing to clause 613, in the pattern of
industry which we contemplate, we
are bound to have more and more
companies which are called Govern-
ment companies. According to our in-
dustrial policy, certain aspects of in-
dustries have been reserved for Gov-
ernment management. Clause 614
provides that,

“The Central Government may
by notification in the Official
Gazette direct that any of the
provisions of this Act shall not
apply to any Government com-
pany."
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I hope that the Finance Minister
will indicate in his reply the provi-
sions from which he expects the Gov-
ernment companies to be exempted.
We would like to have not only an
indication of that type, but we would
a.so wish that a very important matter
like this should not merely be dealt
with by a notification by the Govern-
ment, but should go for consultation
to the Advisory Commission mention-
ed in clause 409. Clause 409, as he
may be aware, provides for the ap-
pointment of an Advisory Commission
and clause 410 mentions the sections
under which cases may be referred to
that Commission. Clause 614 does
not come under clause 410. I think
that it is very important that a noti-
fication like this should be made only
on the advice of a Commission con-
stituted by Government which is con-
s.dered to be composed of great ex-
perts in this matter.

I would also like to refer to the
opinions of the Comptroller and
Auditor-General circulated to the Pub-
lic Accounts Committee. He has point-
ed out certain very important aspects
which do not find a place in the Bill.
He very rightly says:

“There is no provision requiring
Government to place the accounts
and audit reports of each such
Government company before the
Parliament or the State Legisla-
ture as the case may be. This ap-
pears to be contrary to the
declarations made by Government
from time to time in the Parlia-
ment. In his speech on the 11th
December, 1853, on the control of
public corporations etc. before
Parliament, the Finance Minister
stated inter alia that in case of
limited companies, audit by the
Comptroller and Auditor-General
shall be obligatory and his report
will in the usual way be submitted
ta the Parliament and it is
scrutinised by the P.A.C. The
fnance Minister also stated that
the budgets of these companies
will also be placed before Parlia-
ment and {f so desired by Govern-
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ment, by providing a suitable
clause in the Companies Bill.”

I am sorry that has not been done
in the provisions of the Companies
Bill. There is no provision for giving
the Comptroller and Auditor-General
the right to arrange for external audit;
he should have the right to examine
the accounts of Government com-
panies. Also, it has not been provided
as to how the auditors will be appoint-
ed under this Act. To avoid
favouritism and public criticism, only"
qualified auditors should be appointed
in consultation with the Comptroller
and  Auditor-General, and I should
think that amendments on the lines
suggested by the Auditor-General
should be incorpecrated in the Bill,

I now come to another clause
which has also not been discussed yet.
Clause 610 deals with the application
of this Act to insurance, banking,
electricity and other companies gov-
erned by special Acts. This House
knows that there is the Insurance Act
and the Banking Act under which a
certain method of maintaining ac--
counts is being prescribed. The in-
surance companies are under the
surveillance of the Superintendent of
Insurance and the banking companies
are under the surveillance of the Re-
serve Bank of India. But now we are
forming a department separately for:
the administration of company law.
The insurance companies and the
banking companies are also com-
panies. We should consider whether
it is not right that with regard to
certain aspects—I mean certain non-
technical

aspects—of the company
management, all these companies
should not come under the same

management as the Department which
the Government of India are going tc
form. Coming to this department,.
there are nearly 94 clauses which pro-
vide for interference of Government
in company administration. Of these
94 clauses, some deal with very im-
portant matters and there are also
some clauses which are not so impor-
tant. I shouid think that this depart-
ment should work in a quasi-judicial
way with set principles before them
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and als» have precedents. They should
publish these precedents if necessary,
so that the public may know that on
the same facts, one decision is given
in one case and another decision is
not given in the other case. I think
that developing good precedents in
company law administration is of the
utmost importance. I. hope that the
department which Government pro-
pose to set up will not be wooden. I
should also think that it will not be
regarded as other departments of Gov-
ernment where interference may be
possible; this department should func-
tion as a quasi-judicial body with
precedents to guide them. While doing
so, they should take the advice of the
Advisory Commission mentioned in
clause 409 as much as possible. The
clauses referred to in clause 410 are
not sufficient. They must be consider-
ably increased. Even clause 323 which
refers to the notification of industries
in which managing agents need not be
appointed, is not included. To my
mind, this is a very important clause
"and in these matters, no executive
decision should be taken unless the
advice of the Commission is taken.
They must also develop a tradition
that as far as possible, the advice of
the Advisory Commission will be ac-
cepted, because, I do not think that
really competent people will serve on
the Advisory Commission unless their
words are given weight. Government
nominate the members of the
Advisory Commission. It is not an
elected body. The Government choose
the best men in the business com-
munity for the Advisory Commission.
So, we must develop this tradition that
the Government will accept the advice
of this Commission, though the de-
tails will necessarily have to be work-
ed by the department itself,

1 pM.

Coming to the question of Secre-
taries and treasurers, referred to in
clauses 378 to 383, these are put for-
ward before the House as an alter-
uative management to the managing
agency system. It is true that there
are importamt differences between the
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secretaries and treasurers and manag-
ing agents. These people are not re-
presented in the directorate; they can-
not nominate anybody in the
directorate. Their remuneration is
limited to 74 per cent. Still I think
that certain restrictions which apply
to the managing agents should also
apply to the secretary and treasurer.
The restriction that no company can
be the managing agent of more than
10 companies should as well apply to
the secretary and treasurer. The
amount of management that one can
do depends certainly on the organisa-
tion which he has at his disposal. But,
we generally think that for ° any
organisation to be the managing agent
for 10 companies is good enough. If
we think so in the case of the manag-
ing agents, I should think that that
should be so in the case of the secre-
tary and treasurer also. There is an-
other matter with regard to the secre-
tary and treasurer which some people
might refer to. That is, that the noti-
fication referred to in clause 323 must
also apply to the secretaries and
treasurers,

An Hon. Member: Yes.

Shri T. S. A. Chettiar: My hon.
friend says, yes. I think power may
be taken by the Government. As the
secretary and treasurer are offered as
an alternative management to com-
panies instead of the managing agency,
I do not think there will be much
point in saying that we must abolish
these also. Because no other alter-
native management has been suggest-
ed. The managing director is there.
The managing director is also as good
as the managing agent.

Another point which has been very
much discussed in this House is about
the system of proportional representa-
tion under clause 264. To my mind,
it will be wrong to say that every
company should elect the directors on
the principle of proportional repre-
sentation. It is a new thing. Even
in the United States which has been
referred to, it is only in a very few
States that it has been introduced. In
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a large number of States, it is an
optional matter. We must leave the
question of proportional representa-
tion for election of the directorate on
an optional basis, so that, if the share-
holders want, it may be adopted.
Nothing prevents them from amend-
ing the articles of association in a
Special meeting. The Bill as it is,
providing for it on an optional basis,
is good enough. I do not think we
should go to the extent of making it
compulsory.

Another important aspect of com-
pany law is covered by clauses 84 to
87 which provide for two kinds of
capital. The House knows that there
are other kinds of shares under the
existing Act. The Joint Committee
have thought it fit to amend the law,
so that there will not be any other kind
of shares with extra privileges. There
will be only two kinds of capital,
equity and preference. What I do not
like is the savings clause, that is,
clause 89 which says:

“Nothing in sections 84 to 88
shall (a) in the case of any shares
issued before the commencement
of this Act, affect any voting rights
attached to the shares save as
otherwise provided in section

From the commencement of this Act,
as has been provided in certain other
cases, 3 years’ time must be provided
and after that no extra voting rights
should be given. The only two kinds
of shares provided in clauses 84 to 88
should obtain in all companies after
the three years provided in the Bill.

The notifications under clause 323
are placed before Parliament. But, we
must make sure that not only are they
placed on the Table of the House, but
that the House is enabled to discuss
them and move amendments so that
the House may express itself on this
question. Placing on the Table of the
House may not mean that amend-
ments can be moved, the matter can
be discussed and the House can ex-
press itself effectively on this. I do
not think I have many more things to
say now. There are certain detailed
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matters about which I shall speak at
the time of the discussion of the
clauses.

Mr. Deputy-Speaker: Shri V. B_
Gandhi, Hon. Member will be sweet
and brief.

Shri V. B. Gandhi (Bombay City—
North): I shall try.

The Finance Minister.and the Joint
Committee deserve complimeuts. The
Bill before this House is a big jot welf
done. Many good things have beeon
achieved by this Bill.

I shall mention that the first good
thing .coming out of this Bill is the
provision for disclosure of informa-
tion. This disclosure is gcing to be
the fullest practicable and also, this
disclosure is going to be made in the
prospectus, in the balance sheei as
well as in the profit and loss accounl.
This provision is going to Dprove &
very valuable safeguard for the
shareholders, for the creditors and
for the investing public. There is the
abolition of the disproportionate vot-
ing rights. This provision again, wilk
remove an old source cf injustice and
oppression. Thirdly, there is a pro-
vision which limits the priiod of the
renewal of the managing agency to
only 10 years. So, under this picvi-
sion, the managing agents will have
to go before the shareholders to get
their consent for a renewal, And this
provision again will heip to eliminate
all practices which amounted in the
past to serious abuses.

Then, there are other provisions
for the Government to investigate.
There are provisions for shareholders.
to apply to courts in ~ases of oppres-
sion and in cases of prejudiciai manage-
ment. Finally, there is also the pro-
vision in clause 407 for (yovernment
to intervene and to apooint two direc-
tors and to prevent oppression and
mismanagement. Some of these provi-
sions did exist in the 1951 amending
Act, but they are now emphasized
and strengthened. These provisions,
therefore, are very welcome, and the
combined effect of all these will be
to improve the regulation of joint
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‘stock companies. But, even the best
of laws have to be administered
effectively, and there is a belief, among
those who know something 2bout the
regulation of joint stock companies—
.a belief which exists not only in offi-
-cial circles, but also in company cir-
<les—that the existing Act was by no
means inadequate to d=al with situa-
tions that arose in the past. If only
it had been administered with great.
«er energy and with greater resolutioa,
werhaps we could have improved the
regulation very materially.

In this Bill we get an impression
that the whole scheme of it is directed
towards dealing with the big men
among the managing agents, the big
ones among joint stock companies.
The very fact that a provisicn has
been inserted fixing the minimum re-
‘muneration that could be allowed
when there is no profit at a figure of
Rs. 50,000 shows that the kind of
managing agents and the kind of joint
stock companies that are there in the
‘minds of the framers of this Rill are
the big ones. The minimum remunera-
tion is to be Rs. 50,000 and to avoid
‘the necessity to have to take advantage
«of this minimum remuneration, the
<company would have to have a profit
normally of about Rs. 5 lakhs and
more. There are in this country
among the 29,000 joint stock compani-
es registered, a very large propor-
‘tion of companies which are small
companies.

Take again, the provision that limits
the number of managing agencies that
a person could hold to ten. There
again it is clear that the managing
agents that this Bill has in mind and
‘which the Bill is taking care to deal
with, are the big ones, the ones who
have ten managing agencies or more.
But we know a vast majority of the
companies out of the 29,000 register-
ed companies are managed by people
who probably have only one company
to manage. Now, with all these 149
penal clauses in this Bill, with all the
94 clauses in which some kind of
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Government approval has to be secur-
ed by these companies, with all the
restrictions and prohibitions that are
there spread over so many clauses, I
am afraid that this Bill is going to
work hardship on the small compani-
es.

This Bill has its shortcomings, as a
Bill of this size and this importance
is bound to have. First, there is a

"tendency in this Bill to place very

wide powers in the hands of Gov-
ernment without providing a proper
check over these powers. Secondly,
there are provisions regarding manag-
fng agency and some others which
are characterised by indecision * and
vacillation. Thirdly, there are provi-
sions in which unnecessary rigidity
and dogmatism have been introduced.
I am referring here to clauses like
those on minimum remuneration and
also those that fix or limit the number
of managing agencies that a person
can hold. Then again, while we have
been pleading for safeguards ......

Mr. Deputy-Speaker: The hon. Mem-
ber does not want any limit, is it?

Shri V. B. Gandhi: I do want and
I am presently going to show that that
limitation may be brought about in
some other way rather than by hav-
ing a very rigid provision of the kind
we have in the Bill.

While pleading for safeguards for
the shareholders, what we have really
accomplished is that we have com-
pletely eliminated the shareholder
from the picture, The shareholder’s
rightful role ag the virtual owner
of the company has been reduced al-
most to a shadow. And lastly, the
definition of Government companies
needs to be made more cOomprehen-
sive, and also the duty should be
clearly laid on Government to place
the reports of the Comptroller and
Auditor-General on Government com-
panies before Parliament.

Talking about these wide powers to
Government, as I have said, as many
as 94 clauses are there in this Bill
which require managing agents and
companies to go to Government to
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secure some kind of approval from
Government. I do not want to sug-
gest ithat Government should not
have these powers. Probably over 80
or 85 of these clauses are necessary.
After all, Government is the repre-
sentative of public interest. Govern-
ment represents the interests of the
community and as such, it should be
armed with powers and enabled to
step in in cases whera gross abuse
exists. But, after all, how does Gov-
ernment function in these matters?
Government can function only through
a department. Here, I would like to
add that we believe that such officials
as Government may entrust with the
task of administering this law in this
Department could be men of integrity,
and could be just as able and just as
efficient as we can desire. Even
then, the fact remains that these offi-
cials will be taking decisions, and
they would not be, naturally, respon-
sible to the shareholders, while their
decisions would have to be carried out
by the managing agents and directors,
who would in their turn be responsi-
ble to the shareholders. And in the
nature of things, we do not expect
Government officials to be responsible
to the shareholders. But the other
fact remains just the same. I am,
therefore, opposed to giving such wide
powers to the executive without pro-
per checks.

I also would urge that in specified
matters, the decisions of Government
should be subject to appeal in a court
of law. We may fear the excesses of
managing agents. But we must also
avoid the risk of indiscretion by an
uncontrolled  executive. I would,
therefore, urge upon this House to
insist on proper safeguards by provid-
ing that at least in a few specified
cases, there should be provision for
the decisions being subject to appeal
in a court of law.

I now come to some of these provi-
sions in which unnecessary rigidity
thas ‘been -introduced. I am referring
first to clause 197. This clause pro-
vides that the minimum remuneration
should not exceed Rs. 50,000, Why
do we have this clause at all? Why
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do we need it? It is claimed that
ninety per cent of the companies are
small and would be covered by this
limit of Rs. 50,000. Very well, then
they do not need this limit. Then,
that leaves ten per cent of the com-
panies. These ten per cent also are
going to be companies to which this
limitation is not going to be applied
outright. Their cases arg going to be
considered en merit; cases of what
they call bona fide hardship are going
to be considered by Government, and
the limit relaxed. So then, where is
the fun in having such a very rigid
clause, which for ninety per cent of
the companies is not needed and which
for the remaining ten per cent is not
going to be applied and is going to be
relaxed after ccnsideration by Govern-
ment of bona fide hard cases.

Shri Barman (North Bengal—Re-
served-Sch, Castes): May I ask the
hon. Member whether he has changed
his mind since the submission of the
Joint Ccmmittee’s report? These are
changes that he is pointing out after
the submission of that report. The
hon. Member was himself a Mem-
ber of the Joint Committee.

Shri V. B, Gandhi: Am I not free
to express myself? I hope I am. We
are all in favour that the managing
agents should be prevented from hav-
ing excessive rumeneration.

Mr. Deputy-Speaker: As far as
possible, it is expected that hon, Mem-
bers who are parties to the Joint Com-
mittee’s report, and who have not ap-
pended any minutes of dissent, will
stand by their recommendations, un-
less it be a matter of very minor im-
portance. Matters of this kind which
are very important, namely whether
there should not be a minimum or
a maximum, that it is neither
useful to the one mnor harmful
to the other, etc. ought to have been
raised there, in order to give an oppor-
tunity to the House as a whole to ap-
preciate, accept or reject that kind
of recommendation now.

Shri V. B. Gandhi: I shall try to
moderate my thoughts. As I said, we
are not against limiting it. .
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Mr. Deputy-Speaker: I am not
here to give any directions in this re-
gard, but normally the House will ex-
pect hon. Members who have given
certain recommendations to the House
through the Joint Committee to stand
by those recommendations, and to say
as to why in the face of opposition,
these recommendations have been
made by them. That side must be
placed before the House by them, It
is open to other hon. Members who
‘have appended minutes of dissent to
say as to why their view ought to be
accepted. It is for the other hon. Mem-
bers to accept or not to accept.

Shri Kamath (Hoshangabad): He
might have changed his mind since
then.

Shri V. B. Gandhi: I wholeheartedly
support the principle of limiting this
remuneration. My only plea is
whether without being so rigid as we
appear to be in clause 197 we could not
do it in some other way.

Shri S. S. More: My question is this,
Did the hon. Member raise this point
before the Joint Committee?

Shri V. B. Gandhi: What I am
suggesting is that it would be interest-
ing to see if we could not do that
through clause 325 (2) (b). I shall
read out the relevant portion of that
clause. Without being rigid, Govern-
ment have the power, and could have
the power; and my suggestion is that
we could perhaps use this. Clause 325
reads like this:

“In respect of any company....
a managing agent shall not be
appointed or re-appointed,—

(b) unless the approval of the
Central Government has been
obtained for such appointment or
reappointment.”

In sub-clause 2(b), we have further
this provision, namely:

“The Central Government shall
not accord its approval under sub-
section (1) in any case, unless it is
satisfied—

(a) ......

(b) that...the conditions of the
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managing agency agreement pro-
posed are fair and reasonable;...”.

Here, probably Government could
have an opportunity to regulate this
remuneration question, without
having a rigid provision as in clause
197.

I would say just the same thing
about clause 331 also. It is also rigid,
and it is going to present difficulties.
It provides that a person cannot hold
office as managing agent in more than
ten companies. The problem is defi-
nitely going to be of too many, too few,
too large and too small. In some cases,
ten would prove to be too many; in
some other cases, ten would * prove
to be top few. There may be compa-
nies which are too large to be taken
up in ten, and all that. After all, the
question has to be decided on the
ability and capacity of the managing
agents. And when we measure this
capacity, we have to consider the
kind of staff the managing agent
has, the organisation, the experience
that he has, the finance at_his com-
mand and the credit he has in the
market. Here also, my plea is that
Government ‘couldq see if they could
not bring about this very desirable
limitation by other means. Here
again, let me repeat that I am in
favour of limiting the number of
managing agencies that a person
could hold. But I suggest that by
exploring the possibilities of using
the power under clause 325 (2) (b),
Government could do it without this
rigid limit of ten. They could say
to a managing agent, ‘You can
manage only five companies, con-
sidering the size of these companies,
or considering the size of your orga-
nisation, or considering the level of
your finance and credit, and so on’.

Now, I come to the question about
the managing agency. We, of course,
are free to end the managing agency
system. if we so choose. But can we
do it now? I am sure we all agree
that we can hardly do so now (Inter-
ruptions). Suppose we have a man
in our service whom we have decid-
ed to dismiss after some time. Now,
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we do not say to him, ‘you are dis-
missed. Now go on and do your work
and show your best results’. We do
not do that. We just keep our decision
to ourselves and communicate it to
him at the proper time. I think it
is a little premature for us to start
talking about ending the system, if
we are not sure that we ~an really......

Shri S, S. More: Does that mean
that Government have already decid-
ed the time by which managing
agency would be liquidated, and
they are only keeping it secret for
the purpose of not offending the
managing agents? That is the sugges-
tion made by the hon. Member.

Shri V. B. Gandhi: Whatever I
say, does not bind the Government.

Mr. Deputy-Speaker: Every hon.
Member who sits on that side does
not speak on behalf of Government.

Shri V. B. Gandhi: Now, we know
that managing agencies still have
work to do tor us. ‘Here there are
900 crores of rupees of the people’s
money 1nvested in 29,000 companies.
Now, their work has to be carried
on. And let us not forget that the
work is increasing. Every year about
a thousand more new companies are
being registered and about Rs. 50
crores annually, on the average, are
being invested. Now, this work
cannot be let down and we cannot
end the system unless we have an
alternative system of management
ready and available at hand. That is
not all. In our Second Five Year
Plan, we are putting additional work
to be done by the private sector.
Here we say that of the total invest-
ment of Rs. 2200 crores, in the pri-
vate sector so much has to be done.
Out of Rs. 2200 crores, about Rs. 500
crores are expected to be invested
in industry, mining and transport,
and that probably will have to be
done, through the agency of joint
stock companies, and, therefore, also
through the agency of managing
agents. If we expect all this work
to be carried on by the joint stock
company system as a whole, I do

225 L.S.D.—2
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not know if it is part of wisdom to
start shouting about ending this sys-
tem at this stage. I say again that
we are free to end it, if we choose
to do so. I do say that the managing
agency system is not indispensable,
it can be replaced. The question is
whether we are in a position to replace
it today. In this Bill, we have provid-
ed an alternative form of management,
in the shape of secretaries and trea-
surers. In my view, this new form of
management is really not much differ-
ent from the managing agency system.
It is almost the same thing under a
new name, But let us not quarrel
over names and phrases.

Then I would say a word about the
recommendation of the Company Law
Committee for a separate
statutory authority. ¥ The Company
Law Committee has recommend-
ed a seperate statutory authori-
ty. The Joint Committee has not, of
course, accepted it. What is the
alternative to a separate statutory
authority? The alternative clearly is
a government department. Now, such
a department has already been creat-
ed, and a government department,
to carry on the administration of
joint stock companies, is something
which we can understand as logical.
But then also we find that the old
Advisory Commission is being retain-
ed. I do not understand why this Ad-
visory Commission is being retained.
How is it going to be very different
from a section of the department or
from a research section or inquiry
section of the department, if they
were to create one sucl?”” Because after
all, the value that can be attached to
the reports or the results of the
inquiry of such a research section or
inquiry section of the department
would not be very different from the
value that they are likely to attach
to the reports or the results of the
inquiries made by the Advisory Com-
mission, So it is just a meaningless
appendage, as it is, and I dc not see
why this department should be asked
to stand on two stools.

Mr. Deputy-Speaker: I have already
given {he hon. Member 30 minutes.
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Shri V. B. Gandhi: May 1 have
five minutes more?

Mr. Deputy-Speaker: Yes, There-
fore, I must ring the bell ten minutes
earlier.

Shri V. B. Gandhi: Thank you I am
very appreciative.

Shrl 8. S. More: We are discussing
company law. Some bargaining must
he permitted.

Shri V. B. Gandhi: Again I say
that a statutory authority can give
expert attention to all these problems.
It can give objective consideration to
all the problems that come before it.
It is said that the administration of
joint stock companies involves con-
sideration of questions of policy.
When that is said, I am afraid they
are hardly convincing. The policy
has already been taken into considera-
tion when this particudar shape was
given to this Bill. Now, the Bill is
there, it has been passed, and it will
be the duty either of the department
of the Government or of the statutory
commission to carry out the provisions
of the Act. So I do not think that that
is a very valid objection to having
this administration entrusted to a
separate statutory commission. Since
the Government have not accepted this
recommendation of the Company Law
Committee for a separate statutory
commission, I would suggest that this
House should insist on a provision
that we should make the decisions of
the department, as I said, in certain
specified matters subject to appeal in
a court of lnw..

Then I will just say briefly that the
definition of ‘Government company’
deals only with companies which have
a share capital of 51 per cent subs-
cribed from government funds. What
I would say is that there would be
companies in which 51 per cent and
more of government funds would be
invested not in the form of share capi-
tal but in the form of, say, debentures,
loans and various other kinds of
assistance. There would also be com-
panjes in the fcrm of government-
owned corporations such as the new
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development corporations—fully gov-
ernment-owned—which are going to be
started. These corporations may make
loans and advances to companies
which would make more than 50 per
cent of share capital. Shouldn’t they
be brought under the scope of this
provision so that the other provisions
and requirements may be applicable
to them? Therefore, I would suggest
that this question should be considered
and the definition may be made more
comprehensive.

Finally, the provisions on this
subject are not very clear about the
duty to be laid on Government to
place before this House the comments
and any supplementary reports which
the Comptroller and Auditor-General
may have to make on these govern-
ment companies. That should be made
very clear and obligatory, and there
should be no doubt about it. It will
also be necessary to give powers to
the Comptroller and Auditor-General
of India to have access to-accounts
and to papers:of these government
companies. No such provision seems
to be there in the clauses that are
before us.

With these shortcomings, the Bill
is, by and large such as should receive
the support of the House.
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“(1) In respect of any company
to which neither the prohibition
specified in section 323 nor that
specified in section 324 applies. a
managing agent shall not be ap-
pointed or re-appointed,—

(a) except by the company in
general meeting,

(b) unless the approval of the
Central Government has been ob
tained for such appointment or
re-appointment.

(2) The Central Government
shall not accord its approval under
sub-section (1) in any case, unless
it is satisfled—

(a) that it is not against the
public interest to allow the com-
pany to have a managing agent;”
etc. :

# 7 amer Pe Aldeee ol A=
HATEe F Far W @ Iv Qv A
AT gt g wEw @re Pw g Aidtere
& o 9g T AAwEe d .

Mr. Deputy-Speaker; ‘Notified! refers
to the whole class of managing agents,

Pandit Thakur Das Bhargava: Kind-
‘v go through this clause:

“The Central Government shall
not accord its approval under sub-
section (1) in any case, unless it
is satisfled—

(a) that it is not against the
public interest to allow the com-
pany to have a managing agent;
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(b) that the managing agent
proposed is, in its opinion, a fit
and proper person to be appoint-
ed or re-appointed as such, and
shat the conditions of the manag-
ing agency agreement proposed are
fair and reasonable; and

(c) that the managing agent
proposed has fulfilled, any condi-
tions which the Central Govern-
ment requires him to fulfil.”

et e ST TN s W A
Pt e gnbew  gwdft gt
AAwzE = R 1 A gy & ol FEW
P o @it s eivw o @ oF iy
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i § @ X warw F wft Pt g
& gt x=man Ty ghm, A9 R waer aqe
aft ¢ dter & W oaw = w8}
T it ¥ gEr e (@)
aww Pearr W £

According to Article 18(g) of the
Constitution, all citizens shall have the
right to practise any profession or to
carry on any occupation, trade or
business.

Shri 8. 8. More; Provided they have
the necessary qualifications.



10303 Companies Bill

Pandit Thakur Dag Bhargava: Ex-
cuse me, I am coming to your objec-
tion also. Article 19 further says:

“(4) Nothing in sub-clause (c)
of the said clause shal]l affect the
operation of any existing law in
so far as it imposes, or prevent
the State from making any law
imposing, in:the interests of pub-
lic order or morality, reasonable
restrictions on the exercise of the
rights conferred by the said sub-
clause....

(6) Nothing .n sub-clauss '(3)
of the said clause shall affect the
operation of any existing law in
so far as it imposes, or prevent
the State from making any law
imposing, in the interests f the
general public, reasonable restric-
tions on the exercise of the rights
conferred by the said sub-clause,
and in particular, nothing in the
said sub-clause shall affect the
operation of any existing law in
so far as it relates to, or prevent
the State from making any law
relating to,—

(i) the professional or technical
qualifications necessary for practis-
ing any profession or carrying on
any occupation, trade or business,
or

() the carrying on by the

Mo d, R gmwa g
AR wewRE 7 emdmw
qualification ® s gtae w @t

practising any profession or carrying
on any occupation, trade or business.

® Fartewrs g | A" AET ARy @ o W
wrger & P 9w ow e A @t gwheai
wiag g @ e ag AW vy wwad &
Pr aft o dHTew goe T owwat
Pt P areeide Ew WL

Shri Mohiuvddin (Hyderabad City):
May I remind the hon. Member that
clause 325 is substantially the same
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as the amendment that was made by
Parliament in the existing Act in 1951.
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T ¢ % 9 o ¥t p & e ww qrewd
g w78 g g s § ol
# azw & o ww ...,

The Minister in the Ministry of Law
(Shri Pataskar): Cannot we change
from the managing agency system to
something else?
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Mr. Deputy-Speaker: The choice
seems to be between the suitability
of the company and the suitability
of the managing agent.

Shri V. P. Nayar: (Chirayinkil): Bet-
ween the devil and the deep sea.
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Shri V. G. Deshpande, Shri Tulsidas
and Shri S. L. Saksena.

Shri M. S. Gurupadaswamy
(Mysore): I thank you for this oppor-
tunity.

Mr. Deputy-Speaker: The hon. Mem-
ber will try to be brief.

Shri M. S. Gurupadastvamy: The re-
port of the Joint Committee has been
subjected to very severe criticism by
our capitalist friends and to flaming
indictment by the capitalist Press.
Various papers have cast aspersions
against the Members who have served
on the Committee. Many reports say
that the people who participated in the
Joint Committee were not fully equip-
ped in'company matters and they .iid
not know much of company law and
that they were incompetent and
amateurish., I have here a sample of
the criticism of the capitalist press. In
the Eastern Economist dated July 29,
1955, there is a special supplement on
the Companies Bill. Here is a passage:

“In the Joint Select Committee,
there seems to have beern mo
attempt made to control the work
and keep it within the bounds
normally to be observed by a
Parliamentary Committee translat-
ing a definite Government policy
into law. If the same attitude is
repeated in the subsequent stages
of the enactment of the law, the
outlook for sound legislation is not
indeed bright.”

There is another passage and I shall
read it:

“Since it is always the wearer
who knows where the shoe pinches,
the efforts of Indian companies to
apply the principles embodied in
these clauses to their own indi-
vidual cases have produced such
amazing results that many manage-
ments have now become quite
firmly convinced that amateurish
advice at departmental levels has
grossly misled the legislators on
the Joint Committee who are
obviously lavmen and amateurs
who cannot be expected to have an
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intimate knowledge of the func-
tioning -'of large and small com-
panies.””

I want to ask whether this type of
attack against the working- of the Joint
Committee - will not be tantamount to
contempt of Parhament '

Shri 8. S More. No, no. Don’t be
touchy.

Shri M. -S. Gurupadaswamy: I am
not touchy. I just submit to you wher
ther this type of attack doe§ not con-
stitute contempt of Parliament. If is
for the House and for the’ Chalr to
dec1de

The company law deals with a.very
important . aspect of our economi¢
gector, that is.the promotion, manage-
ment and other things conneocted with
company affairs. In the private sector,
the joint stock company -is becoming
more and more important. The cor-
porate sector is increasing in its dimen-
sions ‘and the individual entrepreneur
is: disappearing from the field, and his
place is being taken by the joint stock
companies: 'When we make a law to
regulate the. joint stock companies, we
must be very careful to see .whether
this law would be adequate and whe-
ther this would deal with all the cases
which we want to deal with. .And I
‘wish to point out that the Government
which brought - forward this Bill did
not keep in view the policy whmh it
wanted to pursue and it did not take
into consideration the social and eco-
nomic consequences of many a provi-
sion incorporated in this ‘Bill. I always
maintain. that public. policy, especially
economic policy and the legal reform
should take into . consideration the
1deological principles that the Govern-
ment . want - to {mplement. Unfortu-
nately, the Government have not been
able to fulfil this requlrement The
company law, as I said, is a Very im-
portant - law. It should have ‘been
made the instrument for reforming the
economic -organisation in the ‘country.
It .shquld have been made the means
*o brmg about changes in the economic
system. The opportunity ‘should have
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been - taken ‘to -bring about healthy
changes in the structural pattern of our
economy. Unfortunately, these attempts
have not been made. I do mnot know
whether the Government is afraid of
the tremendous pressure that is being
brought upon them by the , vested
interests. Anyway, It is very unfortu-
‘patethat the measure :is half-hearted:
Lertain provisions on which I wish to
speak are very vague and uncertain,
and they have not satisfied the re-
fermist or. radical or progressive sec-
tions of the community. ' '

.- Before I deal with certain provisions,
of the Bill, I would refer to one of the
points which I have made in my
Minute of Dissent; that is, about set-
ting up ‘a statutory authority for the
.administration of company law. The
Company Law Committee made a- der
aspect and the
overwhelming evidence = which' came
before it favoured of-such’an inde-
pendent -body. The Committee itself
also favoured the setting up of. &
statutory body for the adminjstration
of company law ‘ . b

_ .What .are the present drawbacks in
the ‘administration of company law?
‘Today, :company law, though it is -a
central subject, though Parliament has
got full power over it, has been en-
‘trusted " to State Government in the
matter of its administration. The Re-
_glstrars and their staff have been ap-
pomted or are being appointed by
State Governments. They  function
aunder the State authorities.. = . ..

'Shri" A.-M. Thomas
No, ‘no. Not now. .

‘Shr{ M.- S. Gurupadaswamy: And
they. function as the agents of the Cen-
tral Government under the guidance
of the State authorities. So, what 'is
the result? Many a time the Regis-
trars have to look into various ather
matters. They have "to- ‘discharge
various other responsibilities and exer-
cise powers given to them by other
laws. So, as a result, the Registrars
have not been able to keep a watch
over the day-to-day developments, the

(Ernakulam):

o
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tendencies which anpear in compa-m;
affairs. !

~ Shri S. S. More: Are they qualiﬁed
to .do all these things?

'Shri M. S. Gurupadaswamy: Whe-
ther they are qualified or not;, they

are expected to do it accordmg to law.. -

They have not been able to do it for

) the simple reason that the Govern- -
India has no control over .

ment. of
Registrars because they come directly
under the State Governments..But the
expenses of the Registrars and their
staff are met by the Central Ex-
chequer, So, though the company law
is“a central law, an Act of Parliament,
it is being administered as if it is an
Act of the State Legislature. This is
)really unfortunate The administration
of company law has suffered consider-
ably because there has been little con-
trol or supervision by the Central Gov-
ernment.
force in the

l.er the.company law. In the past the
Cenfral Government has not bgen able
to administer the company law to the
satisfaction of anybody. And here-
after I have got my own doubts whe-
ther the Central Government will be
able. to-administer company law. So,
the:proper course would be the course
$uggested by the Company Law Com-

mittee, that is' to set up an independent )

statutory commission ‘to regulate and
superv1se company affalrs.

.Shri S.'S.. Mone-
‘whom".

Shn M. S. Gnrupa.daswamy Unless
ihat is done it is very difficult to say
X whether the clauses which give ex-

tenswe power. to the .Central Govern-

ment would be properly implemented.

My nex't pomt is about labour’s
pa-rtxcnpanog .in, the joint stock com-
panies, that is, in the hoard of
directors, and in the board of manage-

ent, Many opinions have been ex-

essed’ by many Members on this as-
pect. I do not want to dwell upon
all the points in detail becatise they
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have been referred to alread);.‘ and
moreover I feel that is not necessary.
{ will only point out that in certain
Western countries such an experimént
has been made. Labour hag been given
a proper place in the board of manage-
ment, in the' directorate, and in those
industries where there has been parti-
cipation of labour we see a*tremend- -
ous amount of improvement in pro-
duction, in economy, in profit. I may -
quote here the example of Germany.
In Germany there.was a tremendous
amount of agitation amopg labour for
rights of co-determination’ and co-
direction in company affairs, and the
agitation was carried on for many
years after the war. In the beginning,
the capitalist class condemned this agi-
tation as wrong, and they said it would
be very ruinous fog the industry. But,
afterwards due to the continuous pres-
sure brought by labour unions, the
Government of West Germany ‘agreed
and they granted co-determination and
co-direction rights to labour., In April;- .
1951 they applied the principle of co-
determination and co-direction to two
important classes of industry, narmely
mining and iron and steel. And after
makmg law providing for co-determi-
nathn ‘and co-participation of labour
on.an equal basis, we see today that
in those industries there has been so
much prospenty .and the capitalist-
class, the class wh.lch represents the-
capltahst _interest ‘or the capital as
such, has ‘come 'to acknowledge that’
the participation of labour in industry
has really helped the industry to grow’
to prosperity. This has taken firm root’
m West Germany and is being apphed
to various other industries. The under-
lymg philosophy of this is that in an’
industry . both capital and labour
should have equal rights. Capital Is"
as much important as labour. '‘Some
of my friends point out that the share-
holders’ interest must ke paramount
in a joint stock company. True, it must
be paramount, but the shareholders’’
interest is capital interest. Share-
holders participate in capital, they do-
not participate in labour, ‘and as such’
shareholders cannot say that labour
should not be given representation in’
the board of management or board of °
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directors on the ground that share-
holders’ interest will suffer. That argu-
ment is not correct, because we have
seen that labour participation in
West Germany has worked all right.
And we have seen how workers’ coun-
cils are working in Yugoslavia. My
friends may object to it and say that
it is a communist country and we can-
not take that precedent. But let them
take the example of West Germany
and give co-determination rights and
the right of co-direction and participa-
tion for labour,

My next point is about the managing
agents. Much has been sald about
this matter. I do not want to speak
very long about it, but I would only
say a few words. Some of the capita-
list members, members belonging to
the capitalist class outside Parliament,
have said: “Either you belleve in the
managing agents or you do not believe
in the managing agents.” “If you have

3 PM,

faith and belilaf in the managing
agents, then do not put restrictions.”
But when we tell them, “we have no
faith in you,” then they come down

and say, please put reasonable restric- -

tions. If we put reasonable restric-
tions, then they poirf. out again that
these reasonable restrictions are so
excessive that they cannot function as
managing agents. They even say, it is
no use functioning as managing agents
in that case. In fact, my hon, friend
Shri G. D. Somanj said the other day,
it is no use functioning as a manag-
ing agent hereafter, because the res-
trictions provided by this Bill are so
rigorous and so severe that no useful
or profitable purpose will be served
by functioning as managing agents.
This is a very curious argument. When
we say that managing agency is bad,
they come out and say, put reasonable
restrictions. They ask us to have belief
and trust in them. But when we tell
them that we have no trust and faith
in them, they ask for reasonable res-
trictions; and again, when we put
reasonable restrictions, they say these
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restrictions are too severe. This is
really a very amazing argument.

We must make up our minds whe-
ther to mend the system or to end the
system. Now, Government want to
mend the system, and they have tried
to mend it. But that does not satisty
our capitalist friends. And what are
the provisions that they have tried to
reform? And what is the type of re-
form that we are seeing in this Bill?
Government assert that after 15th
August 1960, all the existing managing
agency agreements will come to an
end; but there is a proviso to the effect
that if they are permitted to continue
after that date by Government, then
they may be continued even after that
date. I cannot understand this. If
you want to end the managing agency
by that period, please say so once and
for all that you want to close down
the managing agency system by that
time. Why should you have this
proviso that the managing agencies
may be continued even after that date,
provided they are permitted by Gov-
ernment to do so?

Then again, Government say that in
certain sectors of industry or in cer-
tain classes of industry, managing
agencjes may be done away with once
and for all by a notification of Gov-
ernment. I cannot understand this. If
they want seriously to dispense with
the managing agency system in certain
classes of industry, why can they not
insert a schedule in the Bill indicating
one or two classes of industry? For
Instance, in textiles or in jute, you may
say. that managing agencieg will not be
permitted to exist after a certain
period. In the absence of any such
indication, we are not sure whether
there will be any such notification in
the near future. And we are not also
sure which class of industry is golng
to be run only by the directors and
not by the managing agents.

Shri A, M. Thomas: Have the Joint’
Committee made any enquiries in that
direction?
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Shri M. S. Gurupadaswamy: On one
side, the capitalist interests are say-
ing that the fate of the managing
agency is hanging in uncertainty and
doubt. My complaint on the other side
is also the same. But my reason is
different. I say that we are not sure
when managing agency fs going to be
dispensed with once and for all, and we
are not also sure which classes of in-
dustries will be selected for the pur-
pose of elimination of managing
agencies. We do not know also what
will be the criteria on which the
managing agencies are going to be eli-
minated. What are the factors govern-
ing the elimination of managing
agencies? We are left in doubt amd
uncertainty on all these matters, in
much the same way as the capitalists
are left in doubt. They are left in
doubt because they do not know in
which classes of industries managing
agencies will not be permitted. We are
also left in doubt in much the same
way. So, anyway, Government seem
to be playing a seesaw battle with us
in this regard; they are playing a game
. of hide-and-seek. We are not sure of
their policy at all. Perhaps, they them-
selves are in a state of uncertainty,
and they themselves may not have
eome to sny definite conclusion about
these things. They may be wavering.

Shri A. M. Thomas: That is clear.

Shri M. 8. Gurnpadaswamy: My hon.
friend Shri A. M. Thomas says that
that is clear. I agree with him. It is
clear that Government’s policy is wob-
bling like a pendulum this way and
that way.

[PanpIT THAKUR DAs BHARGAVA in the
! Chair]

The result i{s that we have been left
fn complete uncertainty and complete
doubt as regards the policy of Govern-
ment in regard to managing agencies.

\
About remuneration, I may say That
the remuneration that has been fixed
rather very high. Of course, there
has to be some line, and that has to,
be arbitrary. But then, this arbitrary
fixp§ion of remuneration has to be
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done on a certain reasonable basls,
The Joint Committee have fixed 11 per
cent. as the remuneration of managing

The Minister of Reveaue and Civil
Expenditure (Shri M., C. Shali): The
Joint Committee have fixed ten per
cent., not eleven per cent.

shri M. S. Gurupadaswamy: I am
sorry, ten per cent., net eleven per
cent. The Joint Committee have fixed
ten per cent.t The Company Law
Committee had fixed it at 12§ per cent.
It was made out by some hon, Mem-
bers, I think by Shri A. M. Thomas,
that in certain coacerns......

Shri U, M, Trivedi (Chittor): Shr
A. M. Thomas §s not a managing agent.

Shei 8. 8. More: He will disown it

Shri M. 8. Gurupadaswamy:...the
rate is as much as twenty or thirty
per cent. I quite agree. But we are
here dealing with the average only,
According to the Taxation Enquiry
Commission, it is very clear that the
present. average remuneration of
managing agents is 14 per cent. I shall
read out the relevant portion from
their report. On page 127, Vol I of
the Report of the Taxation Enquiry
Commission, we find:

“The average remuneration
works out to nearly 14 per cent.
of profits for the entire period
1046—51. In certain industries, this
proportion is much higher, especial-
ly in jute; the high ratio in ship-
ping is associated with very low
profits of this industry. During the
period 1946—51, this ratio rose
from 12 per cent. to 14 per cent. for
all industries together.”

So, it is very clear that the existing
remuneration is 14 per cent. If that
be so, then what is it that we are scal-
ing down? We are reducing it only by
4 per cent.,, and we want to give them
10 per cent. of net profit. There are
certain very prosperous concerns
which give only less than ten per cent.
to the managing agents. Of course, it
is up to them to pay what they like;



10323 Companies Bill

[Shri M. S. Gurupadaswamy]

.it is up to them to pay ten per cent.
.or a httle less, they can pay anything
“between one per cent. and ten per cent.
If that be so, then what is the advance
that we have made? Why should we
“‘tom-tom’ about,. saying that we are
controlling ‘the managing agencies,
while the ceiling that we have fixed
for remurteration is very high, and it
‘is- beyond our expectation and it is
‘beyond the - reasonable limit- that we
‘want-to lay down? I, therefore, say
that we have not made any advance or
-any radical change in respect of
remuneration.

May I point out again that the sum
.of Rs. 50,000 which we have allowed
“in respect of companies which do mot
‘earn profits, or ‘which do not have
adequate profits, is rather too much?
‘I’ need not remind the House that the
_Prime Minister of India and the hon.
Mmlster of Finance, for instance, are
workmg as Ministers, and they -are
admxmstermg the entlre country, tak-
‘ing only a sum of Rs. 2200 per month.
It they can do so without much
~grumble, why cannot the . managing
-agents also do the same thing? Some
may say that business should not be
-compared -to politics, that politics is
one thmg, and business is quite an-
other. But in so far as money is con-
cerned, for me it looks the same. Whe-
ther in politics or in business or in
administration, money ¥ money. And
it people sitting on the Treasury
Benches can manage the affairs of the
country taking only a sum of Rs. 2000
or so per month, why should not the
managing agents be able to do the
same thing? Why should not-a uniform
celling be fixed for all?

Whether it be in business, whether
it be in administration—let it be any-
where—there should be a ceillng. I
think the sum of Rs. 50,000 provided
in the Bill {s {co unreasonable and too
high and should not be accepted by the
House.

Lastly......

‘Mr. Chairman: There are other hon.
Members also who are anxious to
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speak. I would téquest the hon. Mem-
‘ber to conclude now:.

Shri M. S. Gurupadaswamy: Yes.
Lastly, about auditors. In my Minute
of Dissent, I have said that auditors
should be appointed hereafter in the
name of individuals and not in the
name of firms. Till now, only firms
.were appointed as auditors, and audi-
tors have been doing their work in the
name of firms. This has led to a lot
of abuse. {Incompetent auditors may
come into a firm. After the firm
_establishes itself, makes a good name,
and carries goodwill, and under that-
goodwill, even incompetent auditors
may be sent to audit. As a result, the
standard of auditing goes down. So I
say that auditors should be appointed
by concerns on the basis of merit, not
because a -firm has got a good name
and another has got a bad name. It is
always advantageous in the long run to
appoint auditors by their names as
indjviduals and not by firms. By doing
s0, you will be encouraging new ele-
‘ments to come. At present, there has

.been too much monopoly. Some firms

have established themselves firmly.
-Newcomers cannot come and compete
with them and no opportunity is given
.to .them, and they are not, therefore,
known much. So I say it would be
better hereafter, from the point of view
of democratic functioning of audit, that
-auditors should be appointed by Indi-

‘vxduals and not by firm.

- Shri Tulsldas (Mehsana West): Even
‘though 1 have made- a-full note in my
Minute of Dissent, in view of certain
observations made in this House, I feel
it my duty now to make a little clari-
ficatjon, particularly when some of the
Members have also expressed certain
things with regard to ceriain statements
that I have made in my Minute of
Dissent.

I find that in spite of the fact that
the Bhabha Committee, the Cohen
Committee and others have said that
company law is merely to provide the
means for efficient company manage-
ment—and the Finance Minister also
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made a reference in his speech in the
same terms—many-Members have ex-
pressed the view that the provisions
here should be on the lines of an egali-
tarian society or any other pattern
of society which we would like to have.
I am afraid—and you, Sir, also pointed
out in the speech which you made
just now—that if this particular
measure has to be framed so as- to
subserve the purpose of a particular
pattern of society, then the very pur-
pose of this Bill will be defeated.
After all, the socialistic pattern of

Shri Kamath: You believe in it?

Shri Tulsidas:...in my opinion, can-
not be the end of public policy. It is
only a means by which social ends,
namely, the welfare of the people, are
to be realised. The welfare of the
people is the ultimate end of all pub-
lic policies. As far as the economic
sphere is concerned, it means that the
economic condition of the peuple should
be bettered. I would like to mention
here that if we are to have a particular
society or, if we want to put through
egalitarian measures, the Finance
Minister is quite ‘capablg enough to
have it brought about by a change in
the fiscal measures or in the wage
policy which- the country should have.
This is not the place where the ques-
tion of a particular society or pattern
of society can be brought in. Reference
has also béen made to the directive
principles of State Policy incorporated
in the Constitution, which say that the
State has to see that there is no con-
centration of economic power. I would
like here to bring to the notice......

An Hon. Member: The lights ‘have
gone off, Sir.

Shri S. S. More: He cannot read his
notes.
Shri Kamath: Parliament is ‘wink-
Ing’. *

Shri S. S. More: 1
drinking.

hope it is not

Shri Kamath: Not inside,
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Shri Tulsidas: Let us consider what
the Directive Principle of State Policy
says. It says:

“The State shall, in_ particular,
direct its policy towards securing
that the operation of the economic
system does not result:in the con-
centration of wealth and means of
production to the common detri-
-ment.”

I would ask the Finance Minister to
mark the words “to the common detri-
ment”.

An Hon. Member: Lights have agam'
gone off, Sir.

Shri Bogawat (Ahmednagar South):.
We are working in darkness.

An Hon, Member: Electricity is pro-
testing.

- The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): The hon. Member’s
speech has plunged the House into
darkness.

Shri Kamath: Alternating between
light and darkness.

Shri Tulsidas: The Directive Princi-
ple laid down in the Constitution is:
against concentration of wealth and
means of production which is detri-
mental to the country’s . common
interests, which clearly, to my mind,
has reference to.the total national in-
come rather than to the pattern of in-
come distribution. -However, I will not
say much more on this because even
the Planning Commission in its docu-
ment has indicated that the aim is
greater production rather than disti-
bution.- We must, therefore, considér.
how far our production is going to
increase, how far our production s
going to have the effect of....".

An Hon. Member:
off.

Lights are again

Shri Kamath; In {he interest of ac-

_ curate reporting, we should stop.

Shri Tulsidzas: T would now like to
make a few observations with regard
to.this company law. I am afraid, as
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[Shri Tulsidas]
I have already pointed out in my
Minute of Dissent, that the complexity,
inhibition, rigidity and .non-flexibility
of this law is going to create much
more trouble, particularly for the
newcomers, With this enactment, it
will be impossible for them to get
clarification or.to steer clear, as one
of the Members said, of the infringe-
ment of the law.

The lights have gone off again, Sir.
I am afraid, at this rate it is a little
difficult for me to proceed.

Shri Pataskar: Alternating between
light and darkness.

Shri Tulsidas: I would like the
Finance Minister to please realise how
it will cause companjes to concentrate
in the bigger cities. It will also create
a situation when smaller companies
coming up, particularly in the motussil
areas, will find it extremely difficult
to carry on. I may even cite an
example.

An Hon. Member: Lights are again
off.

Shri 8. S. More: Let us adjourn for
thalf an hour, till the whole thing is
made all right.

Mr., Chairman: We can hear him;
want of electricity in the House affects
only visibility and not audibility.

Shri Kamath: The report may not
be accurate, as the Reporters must{ be
finding it difficult.

Shri 8. 8. More: The speaker too
must be feeling very much annoyed.

Shri Kamath: The proceedings may
not be accurately recorded.

Shri Tulsidas: I shall proceed, I may
tell you something from my own ex-
perience, There was a company which
was formed in the south of Bombay,
in Karnatak, called the Bagalkor
Cement ,Company. When that company
was formed in 1948, they found it diffi-
cult to get directors. The person who
wanted to start this company felt that
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he was not considered a really com-
mercial man. One of the directors
felt that it would not be proper for
him to be on the board of a company
where the person who is going to look
after the company is not really a com-
mercial person. Still he has been able
to persuade some of the persons and
I was one of the persons so persuaded
to be on the board. I was, of course,
also asked to take over as the chair-
man of the company. I know what
difficulties the company had to go
through. He found -it extremely diffi-
cult to get his capital. I must also tell
the hon. Finance Minister that it was
because of his own personal efforts
he has been able to gather a certain
amount of capital which was subscrib-
ed in %that 'particular district. The
amount that was required for the put-
ting up of the factory was much larger
than the shares subscribed. I can as-
sure the hon. Finance Minister that
it this law had then existed, at least
I would not have accepted to be a
director. It would not have been
possible for me to have remained on
the board because I can tell him......

Shri Kamath: Hide and seek?

Shri Tulsidas: I can tell him that
the prospectus and other things would
have brought most of the directors
into difficulties.

I would like the hon. Finance Minis-
ter to bear in mind that when we are
making this law, we are not making
it merely because the big people are
the only people that are going to start
these companies. We have alsp to
consider that we have a lot of other
potential enterprise in this country;
we have also a number of small people
who want to start small ventures in
the country and who want to have a
certain amount of capital. I would
like him to examine this aspect also.
What about a scientist or an engineer
who has a certain invention? (Inter-
ruption). He wants to start a cer-
tain industry which, according to his
invention, would be, in the larger
interests of the country, a very suc-
cessful industry. How is he going to
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start that? He is to be under the
thumb of the financier. He cannot
have the company managed according
to hig likes. He would always be
under the thumb of the financier. I
may also remind the hon. Finance
Minister that even the government
institutions which today provide fin-
ances always look to the person’s cre-
dit-worthiness, whether the managing
agent or the board consists of persons
with proper credit-worthiness. Is it
possible to start an industry today?
When my hon. friends tell me that
there is a possibility of obtaining the
finances from the Government or from
the Financial Corporations, I want to
ask them: is it possible for a person
of this nature to get finances from
anywhere? How is it possible to get
it.

Naturally, the question may be ask
ed what are the laws that would come
in the way. I would like to cite an
example of big industries which have
grown up from ventures of small men.
Take, for example, Mr. Henry Ford.
How did he start his industry? He
started it with his own ideas. He did
not start it with a large capital. He
started it with a small amount, with
his own invention and made it a suc-
cess. What about Lord Nuffield? The
same thing. In England he started as
a small man., He started in such a
way that he could start a very small
factory and make it a big success. Is
it possible here? It is not possible.
As I said, today, if a small man wants
to start a factory he will find it ex-
tremely difficult even to get finances
from the government institutions—
apart from being under the thumb of
the financiers. How do you expect
these small people, the newcomers, to
start new ventures? The corporate
sector—the joint-stock companies—
are the real barometer in the country.
The largest number of ventures in the
country shows the progress and ad
vance of the country. Here we ar¢
making laws simply because we have
got a lot of abuses. We must take
uote of these abuses and see whether
they could not be checked. These
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laws are bound to check business. I
am not telling the hon. Finance Minis-
ter that we should have complete free-
dom. I am one with him. I have no
sympathy for a1 person who has done
a certain nud ber of bad things. We
should conde ; that person and we
should make all possible laws so that
in future such persons do not get any
:nore opportynities to do this sort of
thing, ~2d prevent this sort of thing
happex ag.

Shri Matthen (Thiruvellah): And
enforce laws.

Shri Tulsidas: In order to try and
catch hold of those few persons, what
do we do? We choke up the whole
industry. You do not want to allow
any opportunity for small men to
come in in any sphere or venture.
That is not a thing which is_desirable.
I am quite willing to put such restric-
tjons or safeguards as are necessary to
prevent this sort of thing happening
or bad things happening. As I had
said, in order not to choke up enter-
prise, in order to make room for any
newcomer to come in, we should also
see that laws are so made that they
do not become too rigid, and it is
possible for newcomers to come in.

Now, I would like to examine the
other issue. What is the cause of
these abuses? Not because the laws
were not there. The laws were there.
The present Act has vested enough
powers in the Government to pre-
vent such maladministration. Has our
administration been vigilant to see
that such abuses do not take place? I
do not want to say anything severe.
The administration has not been able
to check the abuses. I am sure that
even today, under the present laws,
if our administration is vigilant it
could have stopped all these abuses.
But it has not done so. We should
only make such laws without which
we would not be able to control all
these things. I heard the other day
he hon. Finance Minister telling us
ibout the Kandian theory. It might
nave happened about 200 years ago
or 1,000 years ago. But the world has
advanced very considerably since them
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[Shr1 Tulsidas]

and I am sure that the people are
much more shrewd than the people of
that time.

Shri Matthen: That is the danger.

Shri Tulsidas: The making of laws
alone will not make dishonest per-

sons hesitate to become dishonest. The:

laws, on thé contrary, give advantages
to the dishonest persons. It hag given
the greatest handicap to the people
who are honest. It is they who suffer
and not the dishonest persons. There-
fore, I would like the Finance Minister
to examine this from that point of
view also and not merely from the
point of view of having laws and
thinking that abuses will not be there
any longer.

We have also to examine this as-
pect. There are powers in the hands'
of the Government under so many
statutes. We have got the Industrial
Development and Regullation ° Act,
under which the Government have
power to give licences. They can give
licences only to persons whom they
consider honest and conscientious.
‘They can give licences only to those
whom they consider to be working in
the best interests of the country. Gov-
ernment have got all these powers.
They have got the Income-tax Act.
They have got powers under the Im-
port and Export Control Act. They
have also got the power to distribute.
cement and steel to those to whom
they would like to release these, They
can easily check up the antecedents
of these persons and may not give
Yicences to those whom they consider
to be dishonest. Why do we not see
it from that point of view that the
laws must be such that they must have

enough tlexibility so that newcomers.

can come in without much of diffi-
culty. But, I am afraid, this is not
the position under the law that we

are making today. The other day one:

of the Members said here that Gov-

ernment will have to come within

twelve or eighteen months to amend

this particular law. I do not think

"4t will be within 12 months, but it

may take about two years even for
.
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the Government to consid_er. any
changes and Government machinery
usually takeg that much time.

Shri Kamath: By the next Goveran-
ment.

Shri Tulsidas: In my minute of dis-
sent I have mentioned with regard to
the differentis' voting rights. I know
that the Bhapha Committee has also
said that there is an amount of oppor-
tunity of - abuse with differential’ vot-
ing rights. I can appreciate that when
the managing agency is functioning in
a particular company, the differential
voting rights have a great scope of
abuse. Where the companies have no
managing agencies, where the com-
panies are functioning without manag-
ing agencies, why should they not be
given shares with differential voting
rights? I may give an example just
now. Lord Nuffield and Henry Ford-
startedq with differential voting rights
for shares. They had no capital and-
they wanted to see that the concern
was run according to their ideas, It
was they who started this and the
public accepted it. - Why should we.
stog these differential voting. rights in.
the case of companies which have no
managing agents? I know that the
hon. Finance Minister both here as
well as in the Joint Committee said
that he would like to encourage the
companies with a different type of
management. I would like to submit
to him a constructive suggestion or a
memorandum, in which I will move
certain amendments. I would like
him to consider this memorandum in
a constructive manner and not merely
consider it from the point of view that
it may be abused. You have got
powers under the Capital Control
Issue Act and under several different
statutes and you can always stop these
abuses. Please consider that you do
not want to choke private enterprise
or any venture coming in in the vast
field that we want in the next Five
Year Plan. So much about the manag-
ing agency, and I do n6t wish.to go
further into details because the matter
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has been discussed threadbare, But I
do want to mention this much, name-
1y, that so far the entry of Indian in-
dustries has been entjrely due to the
managing agency system only. This

is the originality of this country. It

did not exist anywhere else excepting
in Pakistan, Ceylon and Burma, and
it exists only in India. It has its
advantages; it has functioned very
well, and if the Government feel that
we must have a different system, then
.1 would request the hon. Finance
Minister to consider the question of
evolving one from now on and to
have measures so that a new pattern
of society, particularly the manage-
ment part of it, is evolved. It is not
possible  completely to abolish this
system today because we have not
evolved anything in its place and this
law does not give any facilities to
create a new type of management in
the future. )

It was also pointed out by the hon.
Finance Minister that the Joint Com-
mittee Report has not gone very murh
beyond the original Bill. I am sure
that when we see clauses 323 to 331,
they have nothing to do with any
re(.:'ommendations of any committee or
the original Bill. No association—
Shareholders’ Association or Lawyers’
Association—or nobody has suggest-
ed these measures. The only associa-
tion which suggested these measures
is the INTUC. Before the Joint Com-
mittee started its deliberations, the
INTUC made a huge campaign on
these very measures and exactly these
measures have been brought in this
Bill. Clauses 323 to 331 are entirely
the suggestion of the INTUC—I am
sorry to say that, but that is the fact.
These clauses are entirely the sugges-
tion of that particular body.

I would like to say that I have no
objection to whatever restrictions that
you like to impose on the managing
agency system, but side by side please
try and see that the other system ‘s
evolved; otherwise, much harm will be
done with regard to our progress and
with regard to private enterprise.
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There have been certain things men-
tioned with regard to the remunera-
tion under clause 197. As a Mem-
ber of the Joint Committee I know
how that clause came in. I would
like the hon. Finance Minister to
examine whether this particular clause
has any place here. After all, the
Temuneration of managing agents and
‘managing directors is‘fixed by parti-
cular clauses but in this clause, they
have put in provisions by which
salaried persons will be affected. How
do you expect the salaried persons to
goptinue? On the one hand we bring
In people, We have got Government
enterprises and just now we have been
told that a Russian expert has been
brought in at Rs. 4,000 per mensem
tax-free. If this clause is not appli-
cable to Government enterprises, well
and good. If, however, it is applicable
to Government enterprises, is it pos-
sible to keep the managerial ‘expenscs
within Rs. 50,000 as required by this
clause? It is not possible,

The Minister of Finance (Shri C. D.
Deshmukh): But he is the Chiet
Engineer.

Shri Tulsidas: I would like him to
examine the definition of ‘manager’
and I think that will definitely include
any technical works manager—he s
also a manager. That is my view. I
would like the hon. Finance Minister
to examine this point. Supposing in
Government enterprises there is no
managing agent or managing director,
and no percentage of commission is

paid to anyone of them on the basis of

profits, then I would like him to
examine whether In Government
enterprises, managerial expenses come
to more than Rs. 50,000 or not. Be-
cause they are not making money—
most of them—, the managerial ex-
penses in most cases will come to over
Rs. 50,0000 How will clause 197 not
apply to them? Of course, Govern-
ment enterprise is immune under this
particular clause. If that is so, it is
a different story. Then, there is defl-
nitely a discrimination between the
private sector and the public sector.
yhy should that discrimination come
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[shri Tulsidas]
in? I would like the hon. Finance
Minister to examine that issue.

I would like to refer to one or two
points mentioned by my friend, Shri
C. C. Shah. Before 1 go to any fur-
ther points, I would like to mention
to him with regard to a certain com-
pany, about which he said that, hav-
ing a capital of Rs. 3} crores or Rs. 4
crores, it is still floating new tapital.
Did he blame the company or the
Government?

Shri V. G. Deshpande (Guna): Gov-
ernment.

An Hon, Member: Both.
Shri Tulsidas: I do not think so.

Shri V. G. Deshpande: Because
Government allowed them.

Shri Tulsidas: I went theough his
speech last night. What he tried to do
was to give a picture in this House
that this sort of thing happens. May
I point out that under the Capital
Control Issue Act and the Industrial
Development Regulation Act, Govern-
ment could have said ‘no’ to this com-
pany even for floating new capital or
for a licence if they felt that the com-
pany was not comi~# according to the
socialistic pattern of society, which he
tried to point out. Anyhow, I must
congratulate him for pleading so ably
the case for whom he has chosen to
stand, and his advocacy was excellent.
He was a Member of the Joint Com-
mittee and he did not mention these
things at that stage. He has made
certain observations here and I am
sure these must be his second
thoughts. I would only like to say
that he has discharged his obligations
as an advocate with the fervour of a
true zealot. I am sorry I have to
mention this but I do feel that, that
is the position.

Then he mentioned about private
companies. He said that the state-
ment which I made was a complete
mis-statement. Whether my statement

“was a mis-statement or what he men-
tioned was a mis-statement I would
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like to explain. As regards private
companies the Cohen Committee has
mentioned something and I have al-
ready put that down ir my minute of
dissent. He said: what do I mean by
saying that the public has no interest.
I maintain that. He mentioned that
the private companies got crores of
rupees from the Government, I would
like him to cite one example of a
private company where the Govern-
ment have given money. This is
entirely a  mis-statement. Then I
would also like him to show me one
bank or financial institution which
gives any facjlities to the private
companies and who does not know the
affairs of the private company. They
do know and they get the informa-
tion. But, the position here is; who
else is interested in the private com-
pany excepting the shareholders,—the
people who give them the credit?
They are not interested except to the
extent of any commitment
by any person in public
with that private company. 1 know
and Shri C. C. Shah also fully kpnws
from practical experience that any-
one who enters into any commitment
with a private company must take
into consideration the affairs of the
company before he commits himself
with the company. It is not requir-
ed that ke should see the balance-
sheet or profit and loss accouut. Even
for a private partnership firm when a
person makes a commitment he does
not go through the balance-sheet or
profit and loss account. He only takes
into consideration the credit-worthi-
ness of the party. In a private com-
pany also the same thing happens.
That is my personal experience and
that is my experience as a banker. We
always know what the private com-
panies are and it does not make any"
difference whatsoever whether ~ the
private company’s balance-sheet or
profit and loss accounts are registered
or not, or even audited. Now, natural-
ly, he would ask me a question: “Then
there is no fear. Why are you feel-
ing shy about it?” The Cohen Com-
mittee has replied to it very fully.
That is why they wanted to create a
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separate category of companies called
“exempt private companies”. In my
minute of dissent I have pleaded that
it the Government does not think it
proper to have private companies
exempted from this particular clause
they should consider the question of
making a separate category of
“exempt private companies”. To that
the hon. Shri C. C. Shah says: “Well,
that is too premature.”” If we can
have all the 650 clauses of this Act
here in this Bill, why can’t we have
this particular clause? How is it
premature? When we are having all
the clauses of the United Kingdom
and we even go much further than
that, what is premature about it? I
do not understand. Anyhow, that is
his way of thinking and I am merely
mentioning that the statement which
he made was more a mis-statement
than my statement which he said was
a mis-statement.

Then I would like to refer to the
question of proportional representation
and minority rights. There have been
statements made here by hon. Mem-
bers that proportional representation
is the best form of democracy and
80 on. Sir, I would like to visualise
that this House was elected on pro-
portional representation. I would also
like to visualise a situation where the
Cabinet would be elected on propor-
tional representation. Is it possible?
In fact, in a democracy the Cabinet
s never elected; it is always nominat-
ed. Therefore, in company manage-
ment election without proportional re-
presentation is much better and demo-
cratic than any representation. I do
not see how the system of proportional
Tepresentation is going to function in
any company management. I would
like hon. Members to realise that pro-
portional representation is advocated
simply because people have a feeling
that the board of directors is a pack-
ed body. You are now putting a lot
of\ restrictions on the board of
directors of managing agency com-
panies and to that extent the board of
directors of those companies will not
be a packed body. But, I go a step
further and say that if a Cabinet is
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not a packed Cabinet the Govern-
ment cannot function properly and it
must be a packed Cabinet of the Prime
Minister in order to function properly
in any democratic country. If it has
to function properly it must be a pack-
ed Cabinet and I do not see any reason
why it should not be a packed Cabi-
net. Even in a totalitarian State it
is a packed Cabinet vyhich functions.

Shri Kamath: It has got to be. Why
“even”?

Shri Tulsidas: Therefore, I do not
see any reason for this. The mem-
bers of the board cannot just go on
fighting. A company has to deljver
the goods and if it has to function the
board of directors cannot just go on
fighting amongst themselves. If there
are people in the board of directors
who fight amongst themselves then the
company goes to pieces. We have seen
examples of that and therefore I do
not see any reason why people advo-
cate this policy of proportional repre-
sentation after knowing what the
actual position is.

[SHRI BARMAN in the Chair]

Now, with regard to the ciauses re-
lating to the approval of Government
I have said enough in my minute of
dissent. In Appendix VI—which was
appended by me and which hag now
been appended to this particular
Bill—I have already given enough
material with regard to the clauses
under which one will have to approach
the Central Government. I would like
the hon. Finance Minister to consider
this question from this aspect. If a
person who starts & company in
Travancore-Cochin has to come to
Delhi to get the approval of the Cen-
tral Government for even ordinary
things, I would like the Finance Minis-
ter to realise the amount of difficulties
that small companies will have to
face. I have said from the very begin-
ning that I am not against the safe-
guards or the restrictions which you
want to put against persons who are
supposed to be bad elements; but I do
want the Finance Minister to consider
this aspect of the question that the
amount of approval required under
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[Shri Tulsidas]

these clauses is such that it is bound

to create a lot of
newcomers and to the small com-
panjes.. I am afraid for bigger com-
panies it will not be much. difficult.
They can always come to Delhi and
spend money. They have legal ex-
perts like my friend Shri C. C. Shah
who will naturdlly come here' on be-
half of the companies to look after
their interests.

difficulties to the

Now, I would like to make one more
point and that is with regard to the
privileges for government enterprises.
I have already said that under these
clauses - 610 to ‘614 the ‘government
companies * can have exemption in
practically the whole sphere. Besides,
they have now made a definition of
gbvernmenfc companies as those hold-
ing'51° per cent. I do not quarrel with
51 per cent., 80 per cent. or 70 per
cent. My quarrel is only as to why
t}iere should be this discriminatior:
between a government-owned company
and a private company. A private
company means a company in a
private sector which this Bill is sup-
posed to" look after. Sir, you ‘know
very well that this House has been
saying continuously ‘that it does not’
have enough mformatxon on the gov-
ernment enterpnse In fact, T have
on four occasions mentioned ‘this in
my speech, that the government com-
panies do not give-out as much in-
formation as the private companies.
The Government considers that cer-
tain ‘enterprises must be started on a
corporation basis because if they start
on a departmental basis the Parlia-
ment of course has a say. If a
separate corporation is started we
only look at the Auditor's report or
anything which we get yearly by way
of accounts, I khow what the Gov-
ernment’s mind was when this partl-
cular clause was brought in and the
amount of exemptions which the Gov-
ernment preferred before bringing up
this clause. The Government amend-
ments sought' to modify the application

of accounts and audit provisions to

the govemment companies, reduce
members’ rights to seek investigation
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jnto  the affairs of the companies,
exempt Government companies from
provisions relating to prospectus and
shareholders’ remedies in cases of
oppression and mismanagement and
generally to transfer powers from the
courts to the ~Government.  These
were the powers which the Govern--
ment would like to have and which
are provided in this Bill. These powers
would automatically exempt the gov-
ernment companies. It will mean,
that we will have as little information
as possible. If the Government holds
51 per cent. the minority which holds
49 per cent. will have no right to say
anything against the Government, even
if the company is mismanaged or op-
pressed. I am just pointing out how
the Government’s mind worked when
this’ particular clause was considered.
I know the_.hon. Fmance .Minister is
very sy-mpathetlc ‘towards the Mem-
bers of this House and he has been’
kind enough to send me most of the

_accounts ‘of the compénies which I

wanted to consider, but I would like "
him to examine this particular aspect
and let me know. After all, this is a
permanent: statute, and with the
powers that the Government are tak-
ing, they will’ create a’sort of another -
chapter in company relations in future
and the mismanagement will be more
in the government companies than in-
the private companies, because there-
will be no question of any scrutiny.
Once they come out as a’corporation,
they become a-separate entity and they-
will have no responsibility to any-
body, because most -of thelr work will
be in the government company run
by the government directors and so
on. 'I would like this particular as-
pect to be considered, and the Finance
Minister’ will find that there is a lot
in ‘what I have said on this matter.
Let us know what powers the Govern-
ment- want to possess. Let us know
what ‘they are. Let them say, no fur-
thér ‘and no ‘more. Why this omnibus’
power of taking away the powers and
say that any section of ‘the Bill may
be exempted from the government
enterprises, or that government enter-
prises may be exempt from any pro-
visions of this Bill,
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‘A 1ot has been said with regard to
the v'vorkers representative. 1 have
not mentmned anything on this point
but I do wan* to express here what
has been done in other countries. An
hon Member ~inted out something
about Germany. I know that in the
United Kingdom, in the nationalised
industries—after all in England it is a
socialist government—there were
labour leaders who were put on the
board of directors.- What is the posi-
tion? Not one director who was for-
merly a labour_leader remained to be

a labour leader When “he wants to
remain’ & ‘labour leacer, he does ‘not
want to come in on the board’ be-
cause he finds it extremely difficult to
'remain on the board -and to look after
his sectional. interests. When he “is
on the board -he has to look ‘after the
company and not the sectional interests.
So, when he is on the board, he re-
‘mains completely out from labour, or
he has to remain so. -Apart from
-this, there are some laws in which we
can consider the question of labour.
This -is. nioet' the place where ‘labour
questions come 'in. After all,. the
company has to be looked after, has
‘to run and function, and with this
amount: of restriction and the complex-
way in ‘which it has been mentioned,
‘how is "it possible to run the com-
‘panies’ when you bring in all .diffi-
culties in regard to the running of
these companies? It is better that this
iabour question is mnot considered in
this Bill. Let us consider it in any
other legislation where the question
of labour legislation comes in. I know
-the hon. Finance Minister said the
other day, when he was interrupting
some Member who was speaking, ‘that
there is a. programme for industrial
housing and so many other things. So,

those are the spheres where the labour .

question has  to be looked into and
this+is not the place where it hag to
be gone into. I feel that this is a
point on which elucidation is lacking.
Coy : i
There is one more point and 1 will
end. It is a question of administration
of ‘this particular legislation that we
fre now discussing. ‘As ! have said,
‘the admlmstratlon ‘hag to take tre-
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mendous responsibilities* under this
Bill, and unless the administration:is
made to take this responsibility in a
manner by which all’ abuses will be
stopped at the very beginnig and no
choking takes place with regard to
future development, the Bill will not
be an effective one. I am not enamour-
ed about a separate sort of body
which ‘may be a statutory body or
something like .that. I do not mind
giving the Government some powers,
but I do want the hon. Finance Minis-
ter . to consider whether, under these
powers, he should not create certain
departments spread .all over the coun-
try to enable a certain amount of in-
formation to be given in a much more
simplified manner so that the people
will .be- able' to - understand the laws,
instead of. creating an organisation
which -will make the people run from
“Travancore-Cochin to Delhi for get-
ting . an explanation or getting some-
thing by ‘way of information. Why not
have different places,- different organi-
‘sations and ‘departments which wil}
at least ‘be. able to .check up -lapses
and be :vigilant enough to see that
things are done in proper time. You
should not- create a sort ‘of difficulty
for: people who genuinely and con-
scientiously want to work in the new
companies. I would like the Finance
Minister to consider whether such an
organisation 'is feasible or -possible
for the Government. Otherwise, I am
afraid that all these powers with all
this .legislation "that we are making
will not:be of avail and it would not
-be’ possible to administer this law;
-only < we- might-: have further laws.
You can make a&s many. laws as pos-
sible but that-ig not going to stop the
abuse. . I only;wish that all abuses
should be stopped from the very
beginning .so that we might have.a
healthy growth of the companies in
this country. I only wish that the
hen. .Finance Minister will- be able to
create such.an organisation so that
we, will -have a healthier and bigger
growth -of companies in  future.

" Shri ‘Ramachandra Reddi (Nel'ore):
1 get thxs opportun!ty of speaking !n
aarlmess
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Shri U. M. Trivedi: There would be
light.

Shri Ramachandra Reddi: There
have been very many lucid speeches
on the floor of this House and some
of them not so lucid and they have
not given me the enlightenment that
I have been seeking. All along, except
probably today and a portion of yes-
terday, we have been witnessing a
sort of one-way traffic, namely, a very
strong criticism of the managing
agencies that have been existing in
this country. I find that with all the
vigilance and care with which the
Joint Committee has drafted or
amended this Bill, it has not been
possible to understand how the new
clauses that have been introduced and
the new clauses that have been en-
riched by amendments would be able
to allow the Government or the
private sector to run and develop the
various activities in business in the
way in which they are expected to be
done. It is a well-known fact that the
Government is now trying to find out
the best methods of introducing legis-
lation or administrative action to see
that the next Five Year Plan is suc-
cessful in regard to the development
of industries in this countty, With
the restrictions and curtailments of
powers of the existing companies, I
am afraid the Government will not be
able to achieve the object in view.
By the discussions in this House dur-
ing the last four or five days, we get
the impression that all managing
agencies have been doing harm and no
good. As ] have expressed on a pre-
rious occasion, my experience is that
Jhe big business companies have prob-
ably done mote good than harm and
as such, it is not -worth-while con-
demning their activities outright. But,

4 v

on the other handa. smaller companies,
companies of medium size, have done
more harm than good. The reason is,
in bigger companies they have been
able to command the necessary finance
and find out the ways and means of
rehabilitating certain companies
which are likely to fall down and to
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help them with a view to developing
the particular industry for which it
was intended. The smaller companies
were not able to manage themselves
to get the necessary finance, and no-
body could come forward with finan-
cial help unless it was possible for
him to get the largest slice of the pro-
fits thereof. In that view I have to
say that the bigger companies which
seem to have been condemned all
along have done more good and the
smaller companies, which seem to be
very much appreciated and encourag-
ed, have not been able to do that
amount of good that was expected of
them. )

With the existing law, it must have
been possib'e far the Government with
greater care and vigilance to see that
the companies are run properly and
that the company’s management do
not misuse the powers that the placed
in their hands. But now, the Jnint
Committee has approved of so many
changes, changes that will involve
equipping the Government with a large
number of powers of supervision, with
the result that the speed with which
the progress should be maintained
may probably be very much hamper-
ed. If we look into Appendix VI, we
will find that nearly 80 clauses have
been provided in this Bill through
which the Central Government has
taken a large number of powers and
the powers of control which they are
trying to take do not seem to be con-
ducive to the development of indus-
tries in this country. They have taken
powers unnecessarily with regard to
the declaration of the name of a com-
pPany to be undesirable, the change in
the name of a company to permit issue
of shares and the payment of divi-
dends out of monies provided by the
Government and even the appointment
of auditors and inspectors on applica-
tion—prosecution also can be done on
the inspectors’ report—approval of
appointment of managing directors
and so on and so forth. I am mnot
very sure whether the Government
will be able to cope up with the grow-
ing work that these 80 clauses would
entail the Government in conducting
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their affairs as quickly as they expect
them to be, because the more the offi-
cels anl the offices that are instituted,
the greater will be the delay in the
performance of the duties that will
devolve upon the Government. For
instance, take the inspectors. Inspec-
tors probably will be taken up from
the lower grade of officials or new
recruitment will me made and persons
trained for that purpose; and they
are expected to get into the records
of the company, however big it might
be, and they are expected to report
correctly their own impressions upon
the records of the company. But my
own experience shows me that in one
or two instances, these inspectors will
serve very honestly and sincerely
until they are confirmed and wuntil
their position is quite secure: but the
moment there is a possibility of their
getting something more directly from
the companies themselves, their hon-
esty will dissolve itself, all sorts of re-
ports will be furnished by them and
probably the honest men in the com-
pany management will suffer and the
dishonest men will prosper. Thege-
fore, the institution of this inspecto-
rate will have no effect on the proper
management of the companies and
honest men will not be able to manage
the companies properly. In those
circumstances, if the inspectorate is
going to be appointed from the lower
strata of the public or the officials
the disadvantages that will accrue
from such inspectorate will be more
than at present. I may also state that
in the Registration Department with
which the highest officials here may
not be conversant, there are so many
lacunae which have to be removed
and its administration has to be im-
proved. Where there are no faults,
they find opportunities to pick holes
and say there is fault. I may men-
tion one little incident as an example.
A limited company sent its annual
return. From the Registrar’s office it
was returned after a numbw.- of days
with the remark that the company is
not named as ‘limited” with all the
letters there. The name was correct-
ed and the return was sent back to
the registration office. After a few

225 L. S. D.
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weeks it came back with the remark

" that certain names have not been pro-

perly spelt there—for an ‘a’ there was
an ‘¢’ or for an ‘e’ there was an i'!
This is the way in which things are
happening there. Therefore, I say
that unless there is a proper set-up of
officers, it is not possible to depend
upon these officers to find out the
actual difficulties in the administra-
tion of these companies.

I will now pass on to the question
of auditors. I do not see any reason
why the Government should take upon
themselves the onerous duty of
appointing auditors themselves. The
auditors are there; they are registered,
they are properly examined and train-
ed, and they are approved also. The
Institute of Chartered Accountants of
India has power to recognise and enrol
such members. If they do anything
wrong, just in the same manner as
any other advocate who does anything
wrong, they will be removed from the
Institute’s list. So such powers are
already there to deal with bad audi-
tors and to encourage good auditors.
Now the Government seems to be
anxious to take powers to eunlist or
appoint auditors who have been train-
ed or who have passed examinations
held outside India also, even without
noticing that the Institute of Charter-
ed Accountants of India have powers
to recognise them and any persons
can be chosen from the list maintained
by them. The point has been raised
that individuals alone should be
selected and not companies. The
auditor companies do have a reputa-
tion of their own; they usually con-
centrate upon things in such a way
that their reputation is kept on for all
time to come. But as regards indivi-
duals, the same kind of honesty may
not be found. So, it is unwise that
the present system should be changed
into something which is individual-
istic.

Provision has been made for the
appointment of an Advisory Com-
mittee. I am told that an Advisory
committee has been functioning for
some time past. To what extent has
the Advisory Committee been able to
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help the administration in the proper
working of the Act and in checking
the mal-administration of the com-
panies? In Chapter VII where the
constitution and powers of the Advi-
sory Commission are provided, no
indication is given as to' the set-up of
this Advisory Commission; whether
they are gofng to be businessmen,
whether they are going to be finan-
ciers or whether they are going to be
officers of the Government. Usually it
so happens that big businessmen, men
having a stake in the country, do not
like to serve in such a Commission
for the simple reason that they will
have to criticise if necessary their

own colleagues in business. As such,.

there is a possibility of the thrown
out persons from business to come
and occupy the Commission which is
going to be constituted. There is also
the other possibility of the officers.
' Secretaries or Joint Secretaries or
whoever it may be, not so much want-
ed here in the Government being
shoved on to the Commission. With
such pessons who are not wanted else-
where, if the Commission is going to
be constituted, to what extent it will
be useful in carrying on the adminis-
tration that is entrusted to them, will
have to be examined properly.

Shri C. D. Deshmukh: Any sugges-
tions?

Shri Ramachandra Reddi: I am not
now in the Joint Committee. Probab-
ly. I will be able to give suggestions
when we get into the clauses. I am
only trying to find out where the loop-
holes are. As regards plugging them,
we shall look into that when actually
we consider the clauses. When the
Joint Committee itself or the Govern-
ment itself has not been able to dis-
close the way in which they are going
to constitute a Commission, it is not
for me at this stage to suggest certain
methods all of a sudden. I hope I
will be able to do it when the time
comes.
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The protection that is given to them
seems to be quite adequate. But, the
powers that......

Shri Kamath: May I point out, Sir,
that there is no quorum in the House?

Mr. Chairman. The bell is being
rung. Now, there is quorum. The hon.
Member may continue..

Shri Ramachandra Reddi: A limita-
tion has been set on the number of
companies that a managing agency can
manage. It has been reduced to 10.
We have here a list of companies.
Nearly 320 of them are foreign com-
panies and about 88 of them are Indian
companies, all of them big companies.
It looked as if the criticism that was
levelled against managing agencies on
the floor of the House has been level-
led against our own Indian companies,
as if they have not been managing
themselves very well. Apart from that,
if these people especially the Indian
companies which are 88 in number,
as in 1951, are asked to close down
some of these companies, over 10, it
would be a hard task. If they have
not been found to be competent in
managing them, that is one thing. They
could be asked to close down. If all
of them are properly ‘and efficiently
managed, there is no meaning in ask-
ing them to close down. If this rule
of 10 companies is adopted for future
companies, it is agreeable. If it is
going to be adopted immediately with
a view to cut the existing number of
companies, that would be not only a
hard task for the managements con-
cerned, but also for the develop-
mental programme of our country. It
is therefore necessary that the matter
should be reconsidered. If at all,
there is a need felt for limiting the
companies under a managing agency,
probably for the future that rule may
be adopted. Otherwise, there is every
possibility of the present managing
agencies disintegrating their resources,
cutting down their companies, and even
if they are in a position to develop
them very fully and adequately,
they will turn their attention from
them and concentrate upon those 10
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institutions which they would like to
develop. In this view, I understand
that some companies that are semi-
developed under them will have to be
fully developed and if this new law
is adopted, they will be left undeve-
loped and probably nobody else would
come forward to develop them.

It has been suggested that these
private companies have not function-
ed well. I would like to ask whether
the Government which is likely to
take a greater interest and show
greater vigilance, towards the working
of these companies, has been able to
manage its companies well. With a
view to shut out public attention from
these companies, they have made them
limited companies, with a managing
director of their own and other offi-
cers of their own. Though it is pos-
sible for the audit to find out the loop-
holes, they are given entire autonomy
to work these companies. To what
extent they have been able to suc-
ceed, we have yet to see. On the other
hand, I have found criticisms levelled
against them that they are not so well
managed, and that the capital that has
been invested has not been wisely
used. As such, these enterprises may
not succeed to the extent they are ex-
pected to. For instance, recently, I
saw in the press a very bad criticism
of the Machine Tools Factory that is
set up in Bangalore. Like that we
have heard something about the Sindri
factory. Probably, we will hear more
such complaints against the Penicillin
factory in Poona and so many other
institutions that are being brought
into existence.

Shri U. M. Trivedi:
factory is nearby.

The Housing

Shri Ramachandra Reddi: We have
the standing example of how the
Housing factory has been managed or
rather mismanaged to the chargin of
the Government and the country and
how the funds have been utilised. I
am only trying to point out. that
pointing out mistakes is not the only
duty of the Government. They must
also show by example that they have
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been able to manage them properly
and that their example might be use-
fully followed. So far, it has not been
possible for the Government to show
that example. I am sure that they
will fall in line with the several ad-
ministrative changes that they have
suggested in the Joint Committee and
try to improve their own institutions.

You know that the Government has
taken powers under this Bill to di-
rect the formation of companies and
limit their activities also. But, the
very fact that the Government has
not been able to manage the capital
issues question so long shows that
their capacity is still wanting in the
supervision of these companies. You
know there was such a scramble ever
since the war was over for capital
issues. Most of the companies for
which capital issues have been sanc-
tioned by the Government have not
developed; probably most of them
have been closed. That shows the
capacity of the Government in choos-
ing the proper men and the proper
occasion and the proper place for the
development of those industries which
they have sanctioned all along. And I
am sure that unless they try to im-
prove upon things, the mismanage-
ment that has been already witnessed
might continue and it will not do
credit either to the Government that
sanctions the capital issues or to the
persons who run some of these com-
panies.

I agree with Shri Kilachand when
he said that it is the smaller compan- °*
ies that are going to suffer by some of
these provisions. If there is any mis-
take that has to be corrected or ex-
plained about, then the smaller com-
panies may not be able to afford to
come all the way to Delhi and give
the necessary explanation. But the
bigger companies would certainly have
very intelligent and resourceful repre-
sentatives here at Delhi, highly paid
and usefully working for them, and
they can manage matters much more
quickly than it is possible for the
smaller companies to do. In that
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view, there must be greater facilities
shown to the smaller companies in
the matter of representation of their
facts, and these supervisory agencies
must have something like a travelling
or itinerary method of dealing with
things rather than the stationary
method which probably is contemplat-
ed under this Bill.

I was very pained to hear some hon.

Members calling managing agents
sharks and leeches. They have un-
fortunately forgotten another acquatic
being of the same type, namely the
crocodile. Evidently the term is re-
served for those people who are the
legal and probably the financial
advisers of those companies. I hope
that our esteemed friends will not
indulge in such cheap remarks and
gibes at people who are not here to
defend themselves.

In the end I have to observe that
more opportunities under this Bill are
given for red-tape to develop, for de-
lays to happen, and for the hamper-
ing of proper and quick progress of
business. It will also create opportu-
nities for corrupt practices which pro-
bably invade the Government offices
from the other institutions. I hope
proper opportunities will be taken in
this house to mave proper amendments
for the clauses that have been pro-
posed by the Joint Committee.

Shri V. G. Deshpande: My hon.
friend Pandit Thakur Das Bhargava
and Shri Tulsidas have waxed elo-
quent on this company law in righte-
ous indignation against the vestrictions
placed upon the managing agencies
under clauses 323 to 331. I feel that
their indignation may be directed
against Government over these six or
seven clauses, but on the whole I find
that the capitalist community in the
country ought to be thankful to the
Government for having taken a very
realistic, very practical, very states-
manlike view of the situation and, in
spite of their slogans of socialistic
pattern of society, for their being com-
mitted to private enterprise and to
the managing agency system, which
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-is a unique creation and gift of the

Britisher whose company had estab-
lished British Raj in ‘this country. We
ought not to be ungrateful to the
great institution of that company and
the great tradition of the managing
agent created in this country.

We have found that the Government
has come to the conclusion, that the
Planning Commission has come to the
conclusion, I think even the Company
Law Committee has come to the con-
clusion, and the Joint Committee also
has come to the conclusion that the
managing agency system has come to
stay and has not only come to stay,
but one managing agent can control
ten concerns. It was asked why this
arbitrary number ten 1is retained.
The answer was given that in this pro-
gressive world we are resorting to the
metric or decimal system and there-
fore the number ten would be very
useful. There will be ten concerns
for a managing agent and 20 concerns
for a director. And this is the even
distribution of wealth and the great
socialistic pattern of society which we
are envisaging. We say “You will
have only ten concerns that you can
control”. In Bombay by the passing
of the land reforms law, if a tenant
has got less than 48 acres of land Gov-
ernment has guaranteed that they
would supply the deficit. If he has 40
acres, Government would supply him
8 acres more. Here we find that if
any big business house has got less
than ten companies, then Government
is prepared to hand over its concerns
to them, because instances have come
to my notice where very big business
houses like Birlas—I did not want to
mention names—have been recently
given many big Government concerns
for management. In this way, the
favourite pattern of the socialistic
pattern of society is being popularised
in this country.

My own feeling is that the capital-
ists ought to be very easy in their
mind. Of course, even in law there is
sometimes quarrel and I find that the
capitalists with great love in their
hearts for the Government which has
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introduced such measures which are
going to do good to the capitalist
comimunity, make some show of fight
here. I find that all the clauses 323
to 331 are going to help the capitalists
to the maximum extent. My hon.
friend Shri Shah has done a great ser-
vice by pointing out an instance. I
do not know the name of the house.
It may be perhaps a Birlas’ concern,
and its name may be J. C. Mills. Sup-
pose they have done this and Govern-
ment has allowed them again to float
loans worth crores of rupees even
knowing fully well that this is not
permissible and that they could have
stopped it. It was asked why Govern-
ment did not stop this. Shri Kilachand
asked it. But the answer was very
clear, that Government wants to re-
tain power in order to give advantages
to their favourities. And that is why
Shri Chatterjee, my revered leader,
has pointed out in his minute of Dis-
sent:

“This power of abolition of the
Managing Agency system by
executive flat may be influenced
by political objectives and may
act as a deterrent on company
formation and may check initia-
tive and may lead to undue
cramping of the activities of the
existing concerns......

Now, the anxiety of the capitalists
is not to please the shareholders. They
have to please only one authority and
that authority is the Central Govern-
ment.

And now I want to ask a question
We have accepted democrasy, and
there is a party government in power.
We are vesting that Government with
such an overwhelming author:ity. We
have seen that the Company Law
Committee report has specifically
mentioned that there should be a
statutory commission vested with this
authority. Our Government is very
strong, and I am told that in the Con-
gress party meeting these two deci-
sions were positively taken, that they
will not abolish the managing agency
system within a specified period of
time, and that in no case are they
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going to part with this power of con-
trol of this company management.
They have accepted all the recom-
mendations, but this power of conti-
nuing the managing agency or abolish-
ing managing agency in the case of
certain industries or certain concerns
is retained in its hands. I do not
want to make any accusation. One of
my revered friends said that all peo-
ple agree that the Congress can do

Who said so?

Shri V. G. Deshpande: My hon.
friend Shri Jhunjhunwala.

Shri Kamath: Sarcastically.

Shri Jhunjhunwala (Bhagalpur Cen-
tral): I did not say that. Your rever-
ed leader, Shri N. C. Chatterjee said
that.

Shri V. G. Deshpande: I want to
say that they may be above corrup-
tion. I can understand it. Some of
them may be above corruption. But
after all, it is a political party. And
suppose tomorrow, Tata, Birla and
Shanti Swarup Jain come and say, for
your election funds, against ourselves,
from the funds of the companies we
will contribute one crore of rupees—
I may say, not for any bad motive,
but because it is in the interests of
the country, and because the socialistic
pattern may be popular......

Shri Kamath: Rs. 5 crores, and not
Rs 1 crore.

shri V. G. Deshpande: I am saying
a hypothetical thing. I have got in-
formation about Rs. 3 crores only. But
I am saying here only a hypothetical
thing. Suppose they come and say,
we will contribute Rs. 1 crore for
your party funds, for very high
motives, so that the socialistic pattern
in this country can come only through
the Congress, and for that purpose,
in the interests of the country it is
necessary that this managing agency
should continue. An accusation may
be made in that case. I think that
Government should be above suspicion
just like Ceeser’s wife, and that is
why 1 feel that our Government
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should not have taken all this respon-
sibility on themselves.

My hon. friend like Shri M. S.
Gurupadaswamy were agitating that
the managing agency system should
be completely abolished. Then there
were other friends like Shri Tulsidas
and others, who wanted that the sys-
tem should continue. Our wise Fin-
ance Minister said that the recommen-
dation of the Joint Committee, with

which Government were in accord,

seemed to wisely steer clear of ex-
treme views on either side. The
Joint Committee have avoided com-
mitting Government in either direc-
tion, but have conferred adequate
powers on them to decide on an
appropriate policy in this matter
by the end of the next Plan period, in
the light of their experience. My
feeling is that this wisdom and justice
and judicial mind represefrts the mind
of the monkey in the famous fable.
I am referring to that famous monkey
to which two cats that were quarrel-
ling between themselves came for
judgment. The monkey said, do not
quarrel amongst yourselves, and then
it began to weigh the shares of both
the cats, and while doing so, the
monkey took away the shares of both
and swallowed the whole sweatmeat.
That is what we read in fable. In
the same way, here the wise Finance
Minister has said, the managing
agencies, the statutory commission and
all these powers are fighting, so I
shall have all the power with myself,
and I shall wisely steer clear of all
the troubles. Thus, all the power will
now concentrate in the hands of the
Central Government, and it will be
used for furthering the party interests.

I do understand that there are cer-
tain defects in the managing agency
system. I do appreciate: that for some
time, the managing agency system
may have to be continued not because
we are convinced that the managing
agency system is a blessing, but be-
cause we feel that once the system
has been started, we shall have to fix
% date-line up to which the system
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may continue, and after which it
should not continue.

I find that arguments have been
advanced in such an indirect and veil-
ed manner that they have got every-
thing for everybody. If a progressive
man comes to them, they say that the
managing agency system is going to
be abolished. If a capitalist comes to
them, they say that there are ten
managing agencies reserved for him.
In this way, the thing is being done.
I want the hon. Finance Minister to
announce here that Government are
convinced that at least after some
period; the managing agency system
will end. If that is the object in view,
they may ask: What is the alternative?
I can answer that question. If the
whole of Government can be managed
by our Ministers, if the whole of the
railways can be managed by our
Minister of Railways, and that too,...

Shri Kamath: It is being managed.

Shri V. G. Deshpande: It is being
managed or mismanaged—whatever it
may be. But it is being managed by
our Government, and that too with-
out any restrictions. But here, res-
trictions have been put in that asso-
ciates should not have interest either
in the buying or in the selling of
shares. But no such restriction is
placed on the Ministers, saving that
no minister should have any interest
in any of the managing agencies. We
have got here a Cabinet with collec-
tive responsibility which will have the
power either to continue a managing
agency or not. I think that if you
have got that system, you must make

" a rule that no Minister in the Cabinet

should have any direct or indirect
interest through his relative, in any
managing agency or in any industrial
concern. I think if this rule that
applies to associates is extended even
to the Ministers, then something can
be done.

Then, I would like to make one
other demand on our Government. I
find that at present there is a lacuna
in the Bill in that regard. I make a
demand that our Government should
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‘make a rule regarding the utilisation
of the resources of these public limit-
ed ‘companies. Many capitalists are
giving funds to different parties. I
want a rule to be made that no money
will be paid from out of the funds of
these public limited companies to any
political party, because instances have
come to our notice that indirect in-
fluence is wielded by giving these
donations to different political parties.
What are the present conditions? We
find that all the relatives and asso-
ciates have special claim in the
management and governance of the
country, while at the same time, we
find that the small and poor associates
and others in the case of companies
are placed under very heavy restric-
tions. I am not against these restric-
tions. But my objection is only to
favourite treatment being given to
special men. '

I find that there are many companies
to whom loans are given by Govern-
ment—I have mentioned the names al-
ready. I have been told that the
prices of steel were manipulated in
such a manner that Tata’s share may
be sold at 3600 per cent. premium; and
all the help was given by our Govern-
ment.” The Indian Iron and Steel
Syndicate, I am told, has got a capi-
tal of Rs. 5 crores, and they are hav-
ing a profit of Rs. 5 crores; but we
find that Rs. 10 crores have been given
to them as loan without interest. All
these things are happening.

Shri Kamath: Election manoeuvres.

Shri V. G. Deshpande: May not be
election manoeuvres. But such ac-
cusations can be made, and made with
justification. Therefore, in the inter-
ests of the purity of the administra-
tion, I would appeal that such dras-
tic powers should not be taken by
Government, and that we should not
-allow people to make such criticisms.

I was referring to what the alter-
native\ arrangement has to be. I would
make a suggestion that Government
should start, just like the Indian Ad-
ministrative = Service, an Indian
Managerial Service, and if with these
pioneering young men you begin
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management of these companies, you
will find that the problem of manage-
ment can be solved within a specified
period. )

Then, the Government companies
are there. If in the private sector, in
the name of Birla, Dalmia and Tata,
companies can be flogted, and com-
panies can be promoted, I say that in
the public sector also, Government
should come forward as promoters
and ask the people to invest money;
if that is done, I think the public
sector can be properly occupied.

I would not like to say much and
take up the time of the House. But
my main points are these. Firstly,
Government have erred in not making
their policy clear regarding managing
agencies. My second point is that they
have discarded the recommendation of
the Bhabha Committee in regard to
the setting up of a statutory commis-
sion. They had made specific recom-
medations in their report that the
statutory commission should consist
of experts, who should have no
interest, and who should declare their
interests, if any, and so on. But Gov-
ernment have not accepted that
recommendation. We find that no
Minister is going to declare what his
interest is. That is why, I may make
a specific allegation here that for poli-
tical considerations, of all labour
organisations, only the labour organi-
sation which is controlled by the Con-
gress has made this recommendation
and agitated for it. I feel that there
is a conspiracy behind keeping all
these powers in the hands of Govern-
ment.

My last point is that labour must
have representation in the manage-
ment of companies. I find that my
hon. friend Shri Tulsidas has advanc-
ed a very ingenious atguinent in
favour of my contention. He was say-
ing that in England their experience
was that those labour leaders who
served on the board as directors did
not remain labour leaders thereafter.
I say that that will be a happy revo-
lution for them. If all the Indian
labour leaders like Shri A. K.
Gopalan, Shri H. N. Mukerjee and
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Shri S. L. Saksena are appointed
directors, and they do not remain as
labour leaders thereafter, then all the
headache of my hon. friends Shri
Tulsidas and Shri G. D. Somani will
go away.

Shri Kamath: What about the Hindu
Mahasabha labour front?

Shri V. G. Deshpande: The H’m'du
Mahasabha is always a progressive
party.

Therefore, my request to Shri Tulsi-
das is that if for nothing else, at least
for removing all the labour trouble in
the country, he should accept the sug-
gestion. I find that our Government,
with all their progressiveness, with all
their socialistic pattern of society,
have only restricted themselves to
taking away property and rights from
other hands, and not to leok after dis-
tribution, equitable distribution. This
power is reaching the Government,
but they do not want that it should
reach the labourer. I feel that every
concern has got four components. One
is the investor, the second the manage-
ment, third is the labourer and fourth
is the consumer. We find that the
consumer has no representative. .

Shri Sinhasan Singh (Gorakhpur
Distt—South): The producer of raw
material also.

Shri V. G. Deshpande: The producer
of raw material—he s the fith com-
ponent. If the Government do not act
in a partisan manner, if they act
through a statutory commission, if we
have got the representatives of labour
—labour is very flexible—and all the
technical assistance that is required
for the development of industry can
be available, we can achieve our ob-
jective. My friend was saying that
for amendment, at least two years are
required. I say, not even two years
are required. Before the Bill is pass-
ed, when discussion on the clauses
starts, we see chits going from here
and there and at every stage amend-
ments are made. Even to the Consti-
tution and other things, within 8 days,
within 13 days, amendments are made.
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Here we need not worry that time
would be required for making amend-
ments. I would request the Finance
Minister to amend the law suitably,
to move amendments to his own Bill,
so that the power to exercise all these
seven restrictions placed on them may
not be placed in the hands of the
Central Government but in the hands
of a statutory commission. We should
have some representatives of labour
on the boards.

Shri M. S. Gurupadaswamy: What
about the remuneration?

Shri V. G. Deshpande: The point of
remuneration is also very important,
because in this socialistic pattern of
society, we find that Rs. 50,000 is the
humble minimum that has been fixed
in the case of companies which are not
getting any profits. If they begin to
make profits, no ceiling is fixed. It
is unfortunate and ironical, but very
generous of our Ministers, that when
they themselves have put a ceiling on
their income, when they are getting
only Rs. 2,200, they are prepared to
give to others more than Rs. 4,000 per
month. It is really generous on their
part, but that indicates that they are
not really serious about the socialistic
pattern of society. I am personally not
very highly enamoured of this phrase
‘socialistic pattern of society’, but I
think that the minimum remuneration
that you have to fix ought to have
some proportion to the realities of the
economic condition prevailing in the
country. I do not think that lakhs and
lakhs of rupees per year can be the
only incentive. I know of instances
where there are many concerns in this
country which are doing pioneering
work in the manufacturing sphere,
but are receiving no encouragement
from our Government. I was yester-
day surprised to find that our Five
Year Plan includes a plan for
the erection of certain vegetable
oil factories also. Vegetable ghee
is a new industry that our Gov-
ernment want to encourage. My
own feeling is that there is an attempt
to make the rich people richer, while
the poor are becoming poorer. Nobody
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has got a tear to shed for the latter.
Therefore, I would oppose this re-
muneration clause which is preposter-
ous and against all our ideas.

BUSINESs OF THE HOUSE

. Mr., Chairman: I have to make an
announcement. It relates to the dis-
cussion on the Report of the Press
Commission.

The House has already agreed to
sit one hour longer on the days when
the Report of the Press Commission is
taken up for discussion. Accordingly,
the House will sit on Friday, the 19th
August and Saturday, the 20th August,
from 11 aMm. to 6 pMm. On Friday,
the 19th August, 1955, the Private
Members' Business will be taken up at
3-30 p.m. instead of at 2-30 p M.

After the present business is finish-
ed, that discussion will commence to-
morrow.

Pandit Thakur Das Bhargava (Gur-
gaon): When will the Press Commis-
sion’s Report be taken up for con-
cideratjon?

Mr. Chairman: It will commence to-
morrow,

Shri M. S. Gurupadaswamy
(Mysore): Since there are a lairge num-
ber of Members who wish to partici-
pate in the discussion on the Com-
panies Bill, may I request that the
time allotted for it may be extended?

Shri Kamath (Hoshangabad); We
should have 30 hours.

Mr. Chairman: I cannot say. I can
j'st convey it to the Speaker, and to-
morrow morning that matter can be
raised by any Member.

Shri Thimmaiah (Kolar—Reserved—
Sch. Castes): When will the discussion
on the Press Commission Report start?

Mr. Chairman: As at present arrang-
ed, discussion will begin tomorrow.

. Shri M. S. Gurupadaswamy: May I
know if the time allotted for the Com-
Panies Bill is going % be extended?
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Mr. Chairman: That matter can be
adjusted with the Speaker or the House
can decide. I cannot say anything.

COMPANIES BILL—Contd.

Shri B. K. Ray (Cuttack): This Bill
has been the subject of vigorous criti-
cism from various standpoints. With
regard to the nature of the Bill, it is
a remedial measure. Its object is to
remedy certain grievances of the share-
holders, to avoid malpractices and
abuses by the managing agents, and
to purify the administration and
management of joint stock companies
so that it fits in properly with the
country’s eccnomic structure, and the
machinery for the development of the
economy through the private sector.
Therefore, it is necessarily full of
checks and balances. Certain portions
of it read like the fundamental rights
chapter of the Constitution of India.
Such Biils do not always please both
sides.

Now, the criticisms vary from its un-
workability to its perfection. One
school claims that it is perfect; the
other school claims that it is completely
unworkable. The real standpoint of
criticisms, however, lies in appreciat-
ing the checks and balances. In fact,
after reading the Bill carefully and
devoting a very long time to it—be-
cause the Bill is both extensive and
intensive—I became full of admiration
for the Finance Minister and the Joint
Committee for their wisdom in bring-
ing forward the Bill to this form. I
do not say for a moment that it is
completely without defects. In fact, to
my eyes there have come some defects
which I am going to point out very
shortly.

Now, some of the criticisms that
have been unbalanced. I regret to
have to say on the foor of this House.
are due to the fact that the real ob-
jective of the Bill has not been kept
in view. What are the objectives? The
objectives are, first of all, in the
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Second Five Year Plan, to help de-
velopment of industry, trade, improve-
ment of the economic structure through
the private sector. In fact, the burden
of improvement is left on the private
sector as much and to the same ex-
tent as upon the public sector. That is
one of the main objectives. If you
kill joint-stock companies, then there
is hardly any private sector which is
capable for the purpose of improving
the industry or the economic structure
of the country.

There is another aspect, why these
joint-stock companies should be main-
tained. It is pooling the savings, the
investments of the common man into a
big concern and producing wealth
therefrom—that helps the middle class
people to supplement their income. The
other objective of the Bill, therefore,
is to protect the shareholders, to give
them certain rights which they have
not and, lastly, to prevent the manag-
ing houses or managing agency firms
from indulging in abuses for the pur-
pose of their own personal gains,

Having in view these different ob-
jectives, I do not find that there is any-
thing very wrong in the Bill. The sub-
ject of the greatest controversy has
been whether the managing agency
should be retained or should be
abolished. There has been a fight over
this, whether the provisions of the
Bill are sufficient in their implication
to end it or mend it. In my view,
the provisions contain both the germs
of ending and the germs of mending.
It is because it is a Bill full of checks
and balances, in order to gain a posi-
tion of balance it has to be like that.

So far as the managing agency {s
concerned, nobody has got any malice
against them, Unless there is any
charm in the expression ‘managing
agency’, so long as business is there,
so long as a company is there, there
must be some instrument to manage,
whether it is the managing agency
house or whether it is the secretary
or whether it is the treasurer or
whether it is some other salaried ser-
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vant. The management must be there.
Therefore, if we suddenly, abruptly
and by one stroke of the pen take
away all the managing agencies, what
would be the position of the business,
what would be the position of the
companies? It is not like the abolition
of the zamindaries and taking them
into government management. We are
not expecting that managing agencies
would be abolished and that Govern-
ment will take over the management
of the companies. ‘'We have to replace
these by equally competent, if not
better, managing agents, in whatever
name it comes, it does not matter.
Therefore, the Finance Minister as well
as the members of the Joint Committee
have designed the various provisions
so as to avoid all the different kinds of
abuses. As the learned Finance Minis-
ter once said, the managing agency,
without the teeth with which they had
been able to indulge in various abuses
will be there. If they serve well, if
they stand the test of the checks and
balances that have been provided for
in the provisions relatingto them,
then, certainly, nobody will ever think
for a moment of getting rid of ar
instrument that serves well. But, if
they do mnot stand the test, then, cer-
tainly, it is within the powers of this
House, within the powers of the Cen-
tral Government to do away with
them. Therefore, so far as the manag-
ing agency is concerned, I fully
support the provisions of the Bill.

But, with reference to the particular
objectives which I have laid before me
for the purpose of the criticism of this
Bill, I find certain lacunae. The Bill
can be divided into separate parts
with reference to the subject with
which it deals. One is incorporation;
the other is management; the third is
shareholders’ rights and the fourth,
liquidation proceedings.

With regard to incorporation, of
course, many penal provisions have
beed provided making the directors
punishable for giving false statements
either in the prospectus or in the
articles of association or documents of
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that kind. Notwithstanding all that,
I consider this inadequate. I know in
very many instances certain specula-
tors come out and do propaganda for
starting a company and take moneys
" from the shareholders, then, ultimate-
ly, we find there is neither any com-
pany nor any business; nothing of the
kind. In order to protect innocent
people, no doubt, certain strict pro-
visions have been made. But, I con-
sider them inadequate. In my judg-
ment there ought to be a complete
picture of the scheme with which the
company is going to be managed so
that the shareholder when he sub-
scribes, knows what the business . is
going to be, what is the prospect of
its being a going concern. Then, the
full picture of th> entire scheme must
be accompanied by an expert report
which should say that the scheme is
likely to prove successful. So long as
the provisions fall short of that, I
should consider it to be defective to
that extent.
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With regard to the provisions regarc-
ing management 1 have found no de-
fect. On the contrary, I give my
whole-hearted support to the provi-
sions of the Bill.

With regard to the protection of the
shareholders. The shareholders have
been given the right to complain about
a number of malpractices so that an
investigation or inspection of the com
pany’s business may be done, Now, the
position is, do the shareholders have
the opportunity to get all the necessary
informations for this purpose?

5 P.M.

Mr. Chairman: I think the hon, Mem-
ber will take more time, So he can
continue tomorrow.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
18th August, 1955,
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